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LOK SABHA 

Friday, 23rd August, 1957

The Lok Sabha m et at Eleven of the 
Clock

[Mr. Speaker in the Chair] 

ORAL ANSWERS TO QUESTIONS

Jwalamukhi Oil

4*
Shri Bhakt Darshan:
Shri D. C. Sharma:

Will the Minister of Steel, Mines 
and Fuel be pleased to refer to the 
reply given to Starred Question No.
00 on the 16th May, 1957 and state:

(a) whether a report On the pro-
gress of drilling for oil in Jwalamukhi 
has been received; and

(b) if so, the nature thereof?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) and (b). Daily 
Reports are obtained regarding the 
progress of the drilling operation at 
Jwalamukhi. At present the depth 
reached is about 2841 ft. It is pro-
posed to go down to 10,500 ft., if neces-
sary. It is too early to come to any 
conclusion.

T O  5HSH : WT 4  3TH |f 
fa  'i 5F? q fm pr
f o f - M  5TT5IT * t  5TT I  ’

$ 0  tfto IT : ffa I'H'-H
%  f a f o p r  q f t o m r  aft *? t£  ?ft 

^t ^  i ijvr 
# f%fyfpRr ?o*ooq?tecr*??r5n*r?fo:
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Shri Basappa: May I know whether
the allotment made in the Second
Five Year Plan for drilling operations 
has been cut down? If so, to what
extent, and whether it will affect
these drilling operations?

Shri K. D. Malaviya: We have not 
cut down expenses in the programme 
of drilling operations because of any 
financial difficulty. But on a revision 
of the programme, our estimates of 
work have shown us that perhaps 
there may be some delay in the first 
drillings, and unless the first ones 
are completed, the third may not be 
taken up. So we have taken 
everything into consideration and re-
commended that we might have to 
reduce our expenditure because of 
not taking up further drilling pro-
gramme this year.

Shri Basappa: To what extent has 
it been revised?

Shri K. D. Malaviya: No definite
idea can just now been given. We
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have to w ait till the result of the 
first drilling, and also perhaps of the 
second drilling, is obtained

*5T < ■ JTXt 3 ft

3 STS* *T foTT fa
f ^ r r  m *rraT

I  ?
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|  t W ;ft% T O W  cTft f*T?T
^Teft ^ eft + im fft s r m r
*Tr̂ r ?5 *r^T ^pt ti+d ^  i

Shri Ranga* May we have the as- 
buunce that the hon Minister feels 
confident that all the money that they 
would need for drilling operations 
would be sanctioned by the Planning 
Commission’

Shn K. D. Malaviya: Yes, So far
as oil exploration is concerned, we 
are finding no difficulty from the 
Planning Commission or the Finance 
Ministry

Multipurpose Courses

*1087 Shri M. R Krishna- Will the
Minister of Education and Scientific 
Research be pleased to state

(a) the names of the States where 
centres of Guide and Counselling for 
Multipurpose Courses have been 
started,

(b) whether Government is fully 
or partly financing such Centres, and

(c) the number of States where 
Multipurpose Schools are functioning 
without Guide and Counselling Cen-
tre s’

The Minister of State in the Minis-
try  of Education and Scientific Re-
search (Dr. K L Shrimali): (a) U P

only, however, information from Weat 
Bengal and Madhya Pradesh is still 
awaited

(b) Subject to their inclusion in the 
approved educational development 
plan of a State the centres are assist-
ed by Government of India at the rate 
of 50 per cent of the total cost

(c) 10, except West Bengal and 
Madhya Pradesh which have yet to 
reply

Shri M R Krishna: Is it a fact that 
the courses introduced m the multi-
purpose schools do not help studentb 
who are not academically-minded, all 
of whom will certainly not go for 
University education’

Dr. K. L Shrimali: I have not been 
able to follow the question Is the 
hon Mf mbei referring to the Central 
Educational Guidance Bureau’

Shri M R Krishna: Yes

Dr. K. L Shrimali That it, a pilot 
scheme which the Ministry has set up 
recently It has started field surveys 
and is w orung in a si lected number 
of educational institutions

Shri M R Km hna- Is it <i fact that 
th< G ivernment of Andhra Pradesh 
has asked foi some assistance for set-
ting up such a centre in Andhra 
Pradesh’

Shri Ranga And what is the res-
ponse’

Dr K. L. Shrimali: I do not have
any information about individual 
States But there will be no difficulty 
as far as assistance is concerned be-
cause we are ourselves keen to start 
these centres

Dr K B. Menon: May I know whe- 
there Government will expedite im-
plementation of this pilot scheme in 
those States where educated unem-
ployment is more acute’

Dr. K L Shrimali: This is slightly 
different The main purpose of these 
centres is to give educational and 
vocational guidance to students. The 
problem of unemployment is a wider
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problem related to various economic 
factors in society

Shri Hem Barua: Has Government 
so far attained ite target of convert-
ing 178 schools mto multi-purpose 
schools with 277 diversified courses’

Dr. K L. Shrimali: As far as I am
aware, there has been no change We 
are sticking to the plan target

Shri B S Murthy: * May I know 
w hether there is any bar on students 
who undergo education here entering 
a college’

Dr. K L. Shrimali. No, the question
of ban does not arise This is a 
question which relates to the centres 
which give educational guidance and 
counselling to students The students 
comp to the centres for seeking advice 
and guidance as to what type of course 
they should take either a University 
course or other types of trades and 
vocations The question of ban does 
not arise

Shn M. R Krishna Is it a fact that 
since the Andhra Government insists 
that mori period should be devoted 
to technical education in multi-purpose 
schools whereas the Central Govern-
ment wants that more time should be 
devoted to academic studies, the grant 
asked by the Andhra Government has 
not been considered for sanction’

Dr. K L Shrimali I submit that 
this questn n has no relationship with 
the original question

Shri Damani May I know whether 
the Rajasthan Government is working 
on this scheme’ If so, how many 
centres are there m Rajasthan’

Dr K L Shrimali: I have already 
given the information in answer to 
the mam question

British Officers in Army

*1088 Shri S. C Samanta Will the 
Minister of Defence be pleased to 
state

(a) the number of British Officers 
a t present serving m the Indian Army,

(b) whether they have been retain-
ed as being specialists working as 
advisers, and

(c) the number of British Officer* 
whose services in the Army have 
been dispensed with since 1947 for 
the sake of Indiamsation of India’s 
Armed Forces’

The Deputy Minister of Defence 
(Sardar M ajithia). (a) No British
Officer is at present serving in the 
Indian Army

(b) Does not arise

(c) Complete information is not 
available with regard to British offi-
cers who were serving with the 
Indian Army during the period 15th 
August 1947 to 31st December 1947. 
After 1st January 1948 the services 
of 425 British officers have been te r -
minated to achieve complete Indiani- 
sation

Shri S C Samanta May I know 
whether during the current year there 
is any proposal for Indiamsation of 
any posts in any department?

Mr Speaker. What is ‘Indiamsa-
tio n 7 He says that there is no 
Britisher in the Army today

Shn S C Samanta I am asking
about departments, in the Army

Mr Speaker The question relates 
to the Army

Shri Yajnik Are there any British
ofhceis in the ordnance factories or 
other factories or institutions that are 
run bv the Defence Ministry’

Sardar Majithia I require notice. 
The original question pertains to the 
Army

Shn S C Samanta May I in q w  if 
any complaint has been received by 
the Ministry about retaining officers 
not in the Army but in other depart-
ments of the Defence Ministry’ If 
so what action has been taken?

Mr Speaker: The hon Minister has 
just now said that he requires notice 
This question is only with respect to 
the Army, not even about ordnance 
factories For that he may put a 
separate question

Shri Supakar: Is ordnance outside
the Army’
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Mr Speaker: If the question u  put 
for clarification th a t is all right But 
my point is can we put a central 
question and then roam about7

Shri Supakar. I wanted to know 
w hether Ordnance was within the 
Defence or outside it

Sardar Majithia: Ordnance is a 
separate service

Mr Speaker. These details are not 
known to hon Members Evidently, 
the hon Minister knows more about 
these things than Members There-
fore, the hon Minister will kindly ap-
preciate the spirit of the question and 
answer It is open to the hon Minis-
te r to say and I may also agrde with 
him that it is straying away from the 
question But here the object of the 
question is how many people are be-
ing retained, even after 10 years of 
independence That is the subject- 
m atter of the question There is no 
good entrenching oneself by saying 
this is a different branch

Sardar Majithia: So far as that 
question is concerned, I can make a 
categorical statement that it has been 
the endeavour of the Defence Ministry 
to substitute the British officers 
wherever we find that we can get 
Indians who are suitable to fill up 
those posts.

o rc V  tP T  T
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An Hon. Member. In English also. 

Sardar Majithia. \a> Yes, Sir

(b) The delay has been caused 
p n m an lj on account of Government’s 
anxiety to utilise or otherwise dis-
pose of a large number of military 
buildings in the area to the best ad-
vantage of the Government

(c) Final decision regarding denoti- 
fication will be taken as soon as the 
question of utilisation or disposal of 
the properties is settled

(d) The number of staff employed 
is 28 and Rs 2,750 are being spent 
on the upkeep and maintenance of 
the buildings

* f t  W < f  *5 T T  T O T  W I J  %  

S3TFT ^  iTf 5TT3 t  f a  =*fa ^  W  
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Defence Production

*1091 Shrimati Tarkeshwari Sinha:
Will the Minister of Defence be pleas-
ed to state

(a) whether a Committee has been 
appointed to prepare a plan for step-
ping up defence production in the 
fountrv; and

(b) if so, the terms of reference of 
the Committee0

The Deputy Minister of Defence 
(Sardar M ajithia): (a) Yes, a Defence 
Production Planning Committee has 
be en constituted under the Chairman-
ship of Deputy Defence Minister.

(b) The terms of reference of the 
Committee are.—

(1) to study the whole field of 
defence production, repair, 
maintenance and research ac-
tivities, and

til) to prepare a considered plan, 
initially covering a period of

3 or 4 years and thereafter 
for successive similar or 
shorter or longer periods, 
which will enable the defence 
organisation, sustained by in -
digenous resources, skills and 
industry—defence or other-
wise— to attain as near self- 
sufficiency as possible

Shrimati Tarkeshwari Sinha: In the
Defence Ministry there was already a 
Defence Production Board and tha t 
was doing the work of production pro-
gramme for the Defence Ministry. 
May I 'know what was the necessity 
fo r 'th e  appointment of this commit-
tee and whether that committee is 
going to be superseded by this com-
mittee or whether both of them will 
exist simultaneously?

Sardar Majithia: They arc two
different Boards, one is the Planning 
Board and the other is the Production 
Board This wjll plan for production 
whereas the other will look after pro-
duction itself

Shrimati Tarkeshwari Sinha: May I
know whether this committee will 
also have its j u i  lsdiction over the 
Hindustan Electronics as well as the 
Hindustan Aircraft Ltd , and how far 
will this jurisdiction go’

Sardar Majithia: These two com- 
panns are limited companies and, 
thercfou, they will not come under 
this

Shrimati Tarkeshwari Sinha: In
view of the fact that nearly 90 per 
cent of the Navy requirements come 
from outside mostly U K , what speci-
fic schemes has th i, Ministry under 
contemplation to step up production of 
Nuv\ implements, tools etc?

Sardar Majithia: As I said, so far 
as this Planning Board is concerned 
thcv have been given the task of sub-
mitting a report and I believe they 
arc' going to do it within about 2 
months’ time to tell us how best to 
co-ordinate the production capacity in 
this country in the civil and the pro-
duction capacity m the Defence 
Ordnance factories This work will 
cease so far as the Board is concern-
ed with the report.
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Shri Hem Barna: May I know if the 
work of the German aeronautical ex-
perts working under Dr. K rut Tank 
engaged for designing modern air-
crafts in this country is within the 
jurisdiction of this committee’

8ardar Majithia: So far as Dr Tank 
is concerned, he has been given a 
definite assignment and he is carrying 
on that assignment and, so fa r as I 
remember, he has to produce two 
aircraft within three years which have 
to pass the specifications laid down 
by the Ministry of Defence

Stari S M Banerjee: May I lyiow 
w hether a representative of the All 
India Defence Purchase Division is 
also being associated with the Com-
m ittee’

Sardar Majitbia: No, Sir

Shri Achar: May I know who are 
the members of this Committee’

Sardar Majithia: The members of
th is committee are The Deputy De-
fence Minister, th e  three Chiefs of 
Staff, the Additional Secretary, the 
Scientific Adviser and the Financer 
Adviser

Shri Kasliwal: I am told that some 
civilian goods aie also produced May 
I know w hether this committee will 
give any thought to this question’

Sardar Majithia- I could not follow 
the question

Mr. Speaker: It is whether any
civilian goods also which are being 
produced now will be considered by 
this committee

Sardar Majithia: They will look 
after it and report

“After-care” Programmes

*1092. Pandit D N Tiwary: Will
the Minister of Home Affairs be pleas-
ed to state

(a) the amount sanctioned to 
various States under “After-care" 
and “Moral Hygiene” programmes 
during 1956-57,

(b) the number of schemes sanc-
tioned m each State during the same 
period, and

(c) whether there is any Govern-
mental check over these institutions?

The Deputy Minister of Home 
Affairs (Shrimati A lva): (a) and (b).
A statement containing the requisite 
information is laid on the Table of the  
Lok Sabha [See Appendix III, 
annexure No 78]

(c) Yes

Pandit D N. Tiwary. May 1 know
the nature of the after-care schemes’

Shrimati Alva: The nature of the 
scheme is th a t those who have receiv-
ed adequate correctional treatm ent, 
whether they be juveniles or adults, 
after leaving those homes where they 
have received such treatm ent will go 
into the after-care homes for re-
habilitation

Pandit D. N Tiwary: Five or six
States have been given grants as is 
seen from the statement What about 
the other States’ Is there no scheme 
of after-care there’

Shrimati Alva: There is a system of 
after-care m every State but we have 
received details from these States and 
amounts have been sanctioned by the 
Centre

Shri Shree Narayan Das. May we
have the names of the States whose 
schemes are under consideration’

Shrimati Alva: The States that have 
sent us schemes are Assam, Andhra, 
Kerala, Madras, Madhya Pradesh, 
Punjab and Rajasthan The other 
States have not sent their schemes to 
us

Dr Snshila Nayar: Is the hon
Minister aware that there are several 
States in which there are not ade-
quate or even elementary facilities for 
the care programme and under these 
circiAnstances, there could be no 
after-care programmes obviously’ 
What plan has the Government under 
consideration to rectify this situation
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so that the care institutions can be 
established in sufficient numbers be-
fore after-care programme is taken 
up’

Shrimati Alva: As far as the care 
programmes go, they are left to the 
State Governments. But under the 
Second Plan, it is mainly the social 
welfare board that has drawn up the 
scheme. Two committees were ap-
pointed—Moral Hygiene Committee 
and the After-care Committee. They 
have laid down that there should be 
eighty State homes and 324 district 
shelters in the country during the 
Second Plan. As far as care homes 
go, they are left to the States and 
their schemes will come in.

H T O to rrc r, v r m i R f t

* sff : TOT
f t w r  a f t r  w p  » r ^ t

f<*T f a  :

(*F) TOT t  %  arRTVRft
to  cjsRfhmr pt p t  ^  g ^ f t-

5ft #  W I W  STTft f a #  sftr ^ f f
#  «T SftT f^TcT % WciJnT
e f h R h r  t  t f k  f a t f t  ?ft w r  * n u
^ t  % *PT t  3TT *re^t f  ; *flT

(*sr) ?ft ^  s H to  tTfa-
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yK tarcr sft t |  arart $, 
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Some hon. Members: In En^ifch
also.

Mr. Speaker: The hon. Minister may 
read its English answer also.

Dr. K L Shrimali: (a) and (b).
The Tulsi Ghat and the house in 
Varanasi where Tulsidas is said to 
have lived are not under the Union 
Department of Archaeology. About 
3/4th of the Tulsi Ghat is now under 
water due to rams and that while i t  
is therefore not possible to examine 
it fully, but the upper portion of the 
Ghat and the house in which Tulsidas 
is said to have lived are in good con-
dition.

«ft ftnj • t  T O T  
g fa  %t n  Tv* T T ^  »Pt

I  ITT ^  tftT *TR^ f  
?ft * r m t  IH ) $t JTT̂ R̂ T %

t o t  f a t  m  T i t  ’

*t<> t o *  m<> t f m u f t  : a ft ? t ,  

t  ^ r t  ^ f ^ r f a v  « r^ r to  w p t  
?nm?fT f  ^  argtr
FTPT ^ 1 VPSwtfaS^T

t  5jt ^t ^ t «?t i 
*n f̂ > ?r
TOKT *1 1̂ ^  i
f a r  * n ^ r f ^ n  |  f a  w ^ t  srK  
?ftr A hwtt g fa QGf̂ ifa» ?r

^ f ¥ t  5fT  ̂ ^ f t  'Tlfg2T I

«ft T O  C5H : TOT %
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f^TPT # W  ^  TOT=Trf

?

TTo  To o  j n *  s f m f f  : g^TTO

w r  ^  |  i % far ^ r r  t n  v p
fa  3TTT 5fH » f t t f K
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a m  **Wt < t %
^TFT TOT «fT I

fe n  $ ft? *T *5T *ST POT* w5t 3TT?r 
«T* f f o  S f  ^

?«rpr wPnii **nf?r jftdPw*

National Defence Academy Examina-
tion Centres

•1094. Shri V. P. Nayar: Will the 
Minister of Home Affairs be pleased 
to state:

(a) whether the National- "Defence 
Academy examination proposed to be 
held m December, 1957 by the U P S C 
will have no Centre in Kerala; and

(b) whether Government are aware 
of the difficulties on account of finan-
cial Circumstances to the students 
from Kerala who have to go to Mad-
ras for the examination’

The Minister of State in the Minis-
try of Home Affairs (Shri D atar): (a)
The m atter is under the con^ideiation 
of the U P .SC

(b) The U P  SC  will take into 
considexation these as well as other 
relevant factors

Shri V. P. Nayar: May I know whe- 
thei the notification issued regarding 
the examination specified the centres 
which are all outside Kerala’

Shri Datar: As at present, there
are a number of centres Theie is 
not one in Kerala The question 
would be considered by the UPSC, it 
is within its jurisdiction Probably 
the question that has to be taken into 
account would be the number of 
candidates available for that centre

Shri V. P. N ayar- Could we know 
from the last year’s figures for this 
examination as to how many students 
wanted to sit for this examination 
from the State of K erala and could 
we also know what are the minimum 
requirements of a State to get a centre 
for this examination in that State?

Shri Datar: These figures are not 
w ith me but the UPSC will consider 
all these questions.

: WT TPFftz in

fa*n t  ft? g*  aft gfenr y ro fl?
qfTWT# ffcft t  #  TTRT ^  TR-
m f a t f r  3  k t t o t  «i5t a n t  r n f o

s"RT % apt gfcnn f t  7

VRTT7 : *1?  STW ft*IT I

Rupee Traveller’s Cheques

*1095 Shri Kasliwal: Will the Minis-
ter of Finance be pleased to state:

(a) w hether State Bank of India 
proposes to issue Rupee travellers’ 
cheques, and

(b) if so, from what date?

The Deputy Minister of Finance 
(Shri B R Bhagat): (a) Yes, Sir

(b) It is expoctod that these cheques 
will be issued by the end of this year.

Shri Kasliwal: May I know whether 
it is proposed to put these rupee 
travellers’ cheques on the same basis 
as the American Express Tiavellers’ 
cheques or the Thomas Cook’s 
cheques’

Shri B R. Bhagat: It will be on the 
same basis They are very well es-
tablished concerns and their cheques 
are encashable in all countries We 
are making a beginning in this effort 
and we are making this beginning on 
a moderate basis

Shri C D Pandc: In view of .lie 
fact that our rupee is now slightly 
less than at par in piincipal countries 
of the world compared to German 
Mark and American Dollar official 
conversion rates, will there be no 
difficulty to encash these cheques in 
foreign centres’

Shri B. R Bhagat: I do not accept 
the insinuation

Shri C D Pande: It is a fact. It 
has gone down by about fifteen per 
cent.
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Shri B R. Bharat: So far as the 
official rate of exchange is concerned, 
it remains the same as long as either 
the Mark is revalued or the rupee is 
devalued As either revaluation or 
devaluation is not under consideration, 
this question does not arise

Mr Speaker: He only wants to point 
out the difficulty and know whether 
this difficulty is real or not Shn 
Alva

Shri Joarhim Alva. Thomas Cooke 
closed down and it caused a lot of 
hardship to the travelling public 
Was it not open to the Government 
all these six months to see that travel-
lers’ cheques were issued by the State 
Bank’ Why have they waited for 
six months’ They could have even 
asked for the assistance of the Federal 
Bank of America and the Bank of 
England to sec that our cheques were 
cashable in foreign currencies I do 
not know w h y  there has be en this 
delay

Shri B. R B ha gat Primarily that 
question is much bcvortd the point

Mr Speaker. The simple question is 
this delay

Shn B R Bhag.it Wc weie making 
enquiries (Interruptions)

Mr Speaker Order order The 
hon Ministei states that steps are 
being taken and before he concludes 
he shiuld not be interiupted

Shri B R. Bhagat: I was going to 
say that we have made all enquiries 
as, before we issue cheques, we want 
to see and ascertain that the pro-
gramme gots on well

Shrimati Tarkeshwnri Sinha' In
view of the fact that these rupee 
cheque s will go to other countries for 
the convenience of the travellers, may 
I know whether 1he Governments of 
these countries h a \e  been asked and 
their approval was taken before the 
Government actually implements this 
scheme’

The Minister of Finance (Shri T T 
Krlshnamachari): It is all very hypo-
thetical Why should we ask the Gov-
ernm ent of any country whether it

will approve of this or not’ It is for 
tourists to use them or not as they 
find it convenient when they are in  
India

Shrimati Tarkeshwari Sinha': May 
I know, whether, in view of the fact, 
that rupee has got a very stable value 
as a currency, what effect will it h a \e  
in the international m arket if rupee 
cheques are not acceptable in the 
international markets’ Has the Gov-
ernment considered this’

Shri T. T KrishnainnAharl* J hope
the House will forgive me if I say that 
the hon Members do no good to 
themselves or to this country by 
underlining a statement which is not 
true The rupee is not unstable, it is 
stable So far as rates are concern-
ed, there may be what you call free- 
market or black market rate What is 
the objcct of anybody asking me if 
the rupee is unstable and if the rupee 
is unstable what will happen’

Shrimati Tarkeshwari Sinha: I did
not say unstable (Interruptions)

Mr. Speaker: The hon Membr i 
that according to he r, the rupee was 
stnbli I was about to say that Shn  
Pande has said that it was unstable 
Between them they cut each other 
What he wanted to say was this 
The se questions do not help The 
hon Me mbers mav kindly see that 
theie is no good lowering our own 
prestige by our own mouth Every 
attempt is being made to see that 
these travellers’ cheques issued m 
rupee cuircncics are cashable for all 
concf rned Now, probing into the 
matte r and making it impossible for 
him to carry on negotiations is not 
in the best interest We will go to the 
ne \ t  question

Shri Ranga: Sir, I rise on a point of 
order My point is this Is there 
any justification for the hon Minister 
to give a homily to an hon Member 
who puts a question m all good faith’

Mr. Speaker: The hon Minister has 
as much interest m pushing through 
this scheme as others He finds diffi-
culties and, therefore, he is trying to
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push it through Some hon Mem-
bers were impatient as to why there 
ought to be six months, why not 
tomorrow He is trying to explain 
that these statements on the floor of 
this House do not help to get the 
scheme implemented as quickly as 
possible I do not feel tha t there is 
any homily

Shri Ranga: If you would be good 
'enough to look into the answer that 
he has given, you will find that it is 
a homily.

M r Speaker: Hon Members are not 
an need oi any homily', they -want 
only replies

Shri Prabhat Kar: May I know
w hether the Government will take 
steps to encourage the traveller* from 
India to use these travellers’ cheques 
on the State Bank of India?

Shri T T  Krlshnamarhari: The
only method by which we can en-
courage them to do it is to make it 
available a t all places It is better to 
have cheques than cash or Bank drafts 
though the cheques will be more costly 
than bank drafts, the advantages are 
tha t cheques can be cashed at any 
place; there are a number of places 
w here you can cash cheques, whereas 
in the case of bank drafts one has to 
go to the particular bank and wait 
there for a long time These are 
factors which will, probably, ultim ate-
ly make these cheques popular We 
w ill certainly do whatever is neces-
sary to make it popular

Iron and Manganese Ore in Bombay
•1096 Shri Assar: Will the Minister 

of Steel, Mines and Fuel be pleased to 
state

(a) w hether it is a fact tha t suffi-
cient quantity of Iron and Manganese 
is available in Ratnagiri District of 
Bombay State,

(b) w hether Government have un-
dertaken a survey of this area, and

(c) whether there are any mines 
working in tha t area at present’

The Minister of Mines and Oil 
(Shri K  D  Malaviya): (a) Some of

the deposits of iron ore and manga-
nese m this district are sufficiently 
large to be capable of commercial 
exploitation.

(b) The Geological Survey of India 
carried out a survey of the iron ore 
and manganese ore deposits in  this 
district during the field season 1949- 
50 and 1951-52 In addition, it did 
some detailed investigation of the 
manganese ore deposits m  the field 
season 1956-57, which investigations 
will be continued in the next field 
season The geological Survey of 
India propose to carry out a similar 
detailed investigation into the iron 
ore deposits also during the next field 
season

(c) There are two iron ore and 
three manganese ore mines working in 
that area at present

Shri Assar: May I know whether the 
Government are aware that nearly 400 
applications are pending for a long 
time in the office of the Collector, 
Ratnagiri, seeking permission to start 
mining and, if so, what are the 
reasons for the delay?

Shri K D Malaviya: Applications 
for mining leases are made to State 
Governments, because they own these 
properties I am sorry to state that 
State Governments sometimes take 
longer time than what we think they 
should Therefore, I w ill refer these 
question of delay to the State Gov-
ernment, so far as the hon Member’s 
report is concerned

Shri Assar: May I know what policv 
is to be followed by the Government 
m granting licences, whether local 
people would be given first pre-
ference’

Shri K D Malaviya. According to 
our Constitution we cannot give any 
preference so far as granting of 
mining lease is concerned We can-
not give any preference to any local 
or other people Everybody is allow-
ed to apply for mining leases, and 
there are certain rules which guide 
us m granting such licences

Shri Jadhav: May I know when the 
investigation is likely to be completed?



Shri K  D Malaviya: Investigations 
are a continuous process Some de-
tailed investigations have already 
taken place As I said in my answer, 
the results so fa r indicate that there 
are sufficient quantities for commer-
cial exploitation

Shri Yajnik May I know if the 
Government at the Centre divests it-
self of responsibility in the grant of 
mining licences simply because at the 
preliminary stage the State Govern-
ment has to deal with it’ The Centre 
should see and should take all 
measures to see that the consideration 
of this m atter at Hie preliminary 
stage is expedited under instructions 
from the Centre, so that they do not 
divest themselves of the responsibility 
in the m atter and bring it on the 
State Governments

Shri K. D Malaviya Government 
have been taking, and are taking all 
possible steps to Bee that the process 
of expedition is realised, and the State 
Governments do not take more time 
But there are some inevitable delays 
as a result of making enquiries and 
not getting answers from the parties 
themselves Therefore, Government 
cannot do more than w hat they are 
doing I assure the House that we are 
looking into the m atter and are try -
ing to do our best

Shri P C Bose: May I know whe-
ther the iron and manganese ores 
produced in this area are exported 
out of India, or are they used to meet 
local needs’

Shri K D Malaviya' I have no in-
formation about it a t present

Gold in Keonjhargarh District

*1097. Shri Supakar: Will the
Minister of Education and Scientific 
Research be pleased to refer to the 
reply given to Starred Question No 
107 on the 17th July, 1957 and state

(a) the date of the discovery of 
gold in Keonjhargarh District, and

(b) the reasons, why the investiga-
tion has not made any progress’

9497 Oral Answers

The Deputy Minister of Education
and Scientific Research (Shri M. M. 
D as)a (a) The occurrence of gold in 
Keonjhargaih District has been known 
for a long time but no information 
is available regarding the specific 
date or period when the occurrence 
was discovered

(b) The investigation is, not con-
sidered important enough to be given 
priority over other investigations of 
urgent nature included in the Second 
Five Year Plan of the Bureau

Shri Supakar: May I know if the 
Government carried on any investi-
gation m this area’

Shri M. M Das: Yes, Sir, the Indian 
Bureau of Mines carried on prelimi- 
naiy investigations m the year 1953- 
54’

Shri Joachim Alva. Is Government 
aware that we have just only four 
gold mines in Mysore and two In other 
parts of India and as such we a re  
hard up for more mines for extract-
ing gold, and the total amount of gold 
ex' '" '1  arnu illv  is just 200,0W 
ounces’ I want to know why the  
Government are not straining every 
nerve to find out more mines and ex-
ploit them ’

Mr Speaker. Even where there is 
no gold’

Shri Alva: He admitted that it i r  
there

Mr Speaker: Hon Members are 
only giving suggestions as to what the 
Government are to do, and are not 
eliciting information

Shri Supakar: May I *know if the
Government is becoming more spiri- 
tual-minded so as not to push through 
this investigation’

Mr. Speaker. The hon Member 
knows whether they are spiritual or 
not spiritual We will go to the next 
question—1Q99, Shri J  R Mehta

Mica

*1099 Shri J. R Mehta. Will the 
Minister of Steel, Mines and Fuel be 
pleased to state-

(a) whether the Government are 
aware of the marked disparities In
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th e  m atter of grant of export per 
mits, dealers licences, and levy of 
royalty etc. in respect of mica in the 
various mica producing States of 
India;

(b) w hether the Government have 
examined the harm ful effects of these 
disparities on the production of mica 
and the development of mica indus-
try , particularly in those States where 
th e  rules are comparatively more 
stringent; and

(c) w hether Government have 
taken or propose to take any steps to 
improve the situation?

The Minister of Mines and Oil 
(Shri K D. Malaviya): (a) to (c)
There can be no disparity w ith re -
gard to royalty, because this is a 
C entral levy, prescribed for the en-
tire country under the Mineral Con-
cession Rules There can be and 
presumably are variations in the rules 
enacted by State Govenunents regu-
lating the grant of Dealer’s Licenses 
and Export Permits having regard to 
local cohditions and circumstances 
But the Union Government is not 
aware that these variations m  local 
regulations have, in any way, pre-
judiced the development of the mica 
industry in the country.

Shrimati Tarkeshwarl Sinha: Since 
this export of mica is being conduct-
ed by the State Trading Corporation, 
may I know w hether Government 
have formulated any system bv which 
permits are issued to private pro-
ducers whose mica is not taken by 
the State Trading Corporation—as the 
Government knows Rs 50 lakhs worth 
of mica is lving unused m Bihar’

Shri K. D Malaviya: Depression in 
mica trade is caus< d by lowering of 
the demand from outside, which is 
the basic factor As to the activities 
of the State Trading Corporation, I 
am afraid I am not able to give any 
information just now because it is 
outside the scope of my Ministry

Shri B S Murthy: Is there any 
tru th  in the allegation that almost 
all the licences in Gudur have been 
cancelled, so much so, mica worth

thousands of rupees Is lying there and 
the mines have been closed?

Shri K. D. Malaviya: Presumably, 
it is not. If the hon. Member refers 
this question specifically to me, I will 
make enquiries from the State Gov-
ernment; I have no information just 
now.

Shri C R. Pattabhl Raman: Will 
the Government take steps in the 
m atter of standardisation and havfc a 
certain checking up of mica to be ex-
ported so that we can have a good 
name in the foreign markets?

Shri K. D. Malaviya: There is the 
Mica Advisory Committee which deals 
with all these questions. That com-
mittee advises the Government from 
time to time We also discuss this 
question of standardisation, and to a 
certain extent standardisation has 
been achieved But there are still 
difficulties which mainly arise, as I 
said, due to lessening of the demand

Salem Iron Ore
j-

* i J"bhri S. V. Ramaswami:
0 \ S h r i  S. C. Samanta:

Will the Mnubtcr of Education and 
Scientific Research be pleased to refer 
to the reply given to Starred Question 
No 3(56 on the 25th July, 1957 regsrd- 
mg Salem Iron Ore and state.

(a) when the samples w eie bent Jor 
lest,

(b) since how long the experiment 
has been going on;

(c) the result of the experiment 
ra ined  on so far, and

(d) when it will be completed'’

The Deputy Minister of Education 
and Scientific Research (Shri M. M. 
Dab): (a) February, 1957.

(b) to (d) Since Maich, 1957, pre-
liminary experiments are under way 
and the results will be known only 
after their completion, which may take 
about six months.

Shri S. V. Ramaswami: I understand 
that the minerals were sent for exami-
nation in 1953. It has taken four 
years. Is that correct?
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Shri M. M. Das* No, Sir Twenty 
tons of the Salem Iron Ore, compris-
ing of fine varieties,—four tons each 
—for undertaking the investigation 
on its utilisation, was received in the 
National Metallurgical Laboratory m 
February, 1957

Shri S. C. Samanta: May I know 
whether during 1948-49, Mr N K N 
Ayyangar surveyed 450 square miles 
in the Hosur, Rasipuram and Namak- 
kal taluks in the Salem district and, 
if so, whether those samples have been 
experimented upon’

Shri M. M. Das: I am sorry I want 
notice of the question

Shri Dasappa: May I know how long 
it will take for them to just make an 
analysis of this ore9

Shri M. M. Das: There are several 
varie tus of analysis to be done One 
of them is the utilisation of the ore 
in the low shaft furnace We have 
not construct that, and then this par-
ticular type of examination will be 
done in our Metallurgical Laboratory 
So far as the other investigations are 
concerned, it is hoped that thiy will 
be completed by the end of this year, 
or within six months from this date

Shri Dasappa* Are there not private 
concerns like Tatas and so on where 
this analysis is going on continuously7

Shri M. M Das: No, Sir This analy-
sis is taken up by the National Metal-
lurgical Laboratory of the Govern-
ment of India, through the Council of 
Scientific and Industnal Research, m 
Jamshedpur

Shri R. Ramanathan Chettiar. In
view of the Government’s considera-
tion of the question of the location of 
the steel plant in Salem is being 
dependent on the results of this iron 
ore, will Government take adequate 
steps and expedite the progress of the 
analysis as early as possible7

Shri M. M. Das: The hon Member 
may kindly realise that this analysis 
of the ore is very important and upon 
this analysis and the result thereof

depends the whole scheme of construc-
tion of an iron and steel factory Now, 
there are very important analysis and- 
mvestigations to be made with regard 
to these ores which will take time.

Mr. Speaker: By oversight, I didb
not call question No 1098 It was not 
printed legibly in my copy Shri San- 
ganna may D u t it now—I see th a t 
Shri Sangarma is absent

Storage of Grains

*1102. Shri Subodh Hasda: Will 
the Minister of Home Affairs be pleas-
ed to state

(a) whether the Government of 
India have sanctioned any grant-in- 
aid for Grain Gola’s warehouse for 
stoi ing grains on co-operative basis 
for the tribal people in West Bengal 
for the year 1957-58,

(b) whether any such grant was 
sanctioned in 1956-57, and

f t )  i f  so, w h a t  w a s  t h e  a m o u n t 7

The Deputy Minister of Home Affairs 
(Shrimati Alva) (a) Yes, Sir

b) Yes Sir

(c) During 1956-51, an amount of 
Rs 25 650 was sanctioned under the’ 
State Sector of the Second Five Year 
Plan and Rs 71,800 under the Cen-
trally sponsored programme

During 1957-58 an amount of* 
Rs 71,150 has been sanctioned under 
the State Sector and Rs 78 750 under 
the Centrally sponsored programme

Shri Subodh Hasda: May I know
how the expenditure was allocated in 
West Bengal and how many Golas have* 
been opened there7

Shrimati Alva. The total figure av 
to the number of Golas m West Bengal 
is not available, but we have the 
figuies about the aid that we gave 
during 1956-57 and 1957-58 If you 
permit, I shall read out the numbers 
The total, m 1956-57, was 12 Golas and 
in 1957-58, together with these 12 
Golas it would be 19 Golas So, 1& 
would have been opened in these two* 
years
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Shri Snbodb Hasda: Is it a fact tha t 
these Golas are run unsatisfactorily 
lo r want of sufficient funds’

Shrimati Alva: Funds are  being
made available both by the States and 
by the Centre also In case where the 
Centre gives assistance to the States, 
it is on a 50-50 basis Over and above 
that, there are Centrally-sponsored 
programmes to build up Goals

Shri S. C. Samanta: May I know 
w hether the 50 per cent grant that 
was sanctioned during 1956-57 by the 
'Centre has fully been spent’

Shrimati Alva: It has been spent
wholly

Shri Ranga: What is the present
policy of the Government m order to 
enable these people to store up their 
grains in their warehouses in antici-
pation of a proper price for selling 
them’

Shrimati Alva: On a co-operative
basis We are starting co-operative 
Gram Golas and we are assisting them 
on a co-operative basis wherever it is 
necessary

Shri Subodh Hasda: May I know
w hether the Government propose to 
increase the allocation of funds in the 
near future’

Shrimati Alva: Yes, Sir It is defi-
nitely laid down A provision of 
Rs 132 96 lakhs is made in the State 
sector of the Plan for the welfare of 
the Scheduled Castes and Scheduled 
Tribes and the State Governments 
have provided Rs 5 41 lakhs for the 
opening of 45 Grain Golas

Complaints

*1103. Shri Harish Chandra Mathur: 
Will the Minister of Home Affairs be
-pleased to lay a statement on the 
•Table showing:

(a) the number of complaints 
received and investigated by the Cen-
tral Government against officers of 
A ll India Cadres during 1955-56 and
1956-57;

(b) the action taken on these com-
plaints,

(c) the designation of officers 
punished and those who are under 
suspension and the action being taken
against each, and

(d) the number of the officers ex-
onerated after investigation and 
enquiry’

The Minister a t State in the Minis-
try of Home Affairs (Shri D atar): The
required statem ent is placed on the 
Table of the Lok Sabha [See Appen-
dix III, annexure No 79 ]

Shri Harish Chandra M athur: Out
of the 13 cases under investigation, 
seven officers have been exonerated, 
the complaints having been found 
false May I know if any action has 
been taken for false complaints against 
the complainants’

Shri Datar: Most of these com-
plaints were of an anonymous nature 
and therefore it was very difficult to 
pursue those particular persons All 
the same, Government looked into 
those complaints

Shri Shree Narayan Das: Out of the
17 complaints, only one was investi-
gated by the Central Government and 
it was also dropped I would like to 
know whether a judicial investigation 
was made and what the nature of the 
complaint is’

Shri Datar: In that particular case 
we made enquiries through the Special 
Police Establishment

Shri Shree Narayan Das: The nature 
of the complaint’

Shri Datar: It was different, for—

Shri Tyagl; Have t h e  G o v e r n m e n t—

Mr. Speaker: Order, order The hon. 
Minister has not finished his reply, I 
presume

Shri Datar: So far as these com-
plaints were concerned, some of them 
were very trivial

Mr. Speaker: The hon Member, Shri 
Shree Narayan Das referred to tha t
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case—only one case—which was in-
vestigated by the Special Police 
Establishment

Shri Datar: The charge against this 
particular officer was misbehaviour

Shri Tyagi. May I know if the Gov-
ernm ent has now given up its policy 
not to investigate into anonymous 
complaints and thereby demoralise the 
services’

The Minister of Home Affairs 
(Pandit G. B Pant). Sometimes we 
look into anonymous complaints when 
particulars and details are given and 
find out rather than ignore such 
detailed information altogether Other-
wise if vague and general statements 
are made, we do not take notice of 
such complaints

Shn Tyagi Could not such enqui-
ries be made confidentially and depart 
m entally’

Pandit G B Pant Yes, they are so 
made They are always referred to 
the Specml Police Establishment

Shn Hem Barua Out of the 17
cases six were sent to the State Gov-
ernments for investigation After 
investigation have the State Govern-
ments submitted their reports to the 
Government of India about their 
findings’

Pandit G B Pant It depends on the 
nature of the complaint Sometimes 
and often complaints are made against 
officers who are employed in the States 
a id the States alone have the juris-
diction over them of a disciplinary 
character So the complaints are 
referred to them and either they dis-
pose of them or, if the charges are 
grave enough they are asked to report 
to us the conclusions reached after 
investigation

Shn Harish Chandra Mathur: May
I know how many of these 17 com-
plaints were of an anonymous nature 
and how many of these were taken on 
the initiative of the police’

Shri Datar Most of these complaints 
were of an anonymous nature I find 
that m only one case, the man has 
given his name

Scheduled Tribes

•1104 Shri R. J. Rao: Will the 
Minister of Home Affairs be pleased
to state

(a) whether Government have ex-
amined the question that members of 
Scheduled Tribes embracing Christia-
nity would be entitled to protection 
under Aiticle 46 of the Constitution of 
India

(b) whether they would be given 
educational facilities by way of 
scholarships etc ,

(c) w'hether thev would be treated 
as members of the Scheduled Tnbes 
in the matters of appointments, and

(d) the number of such appoint-
ments made if any, 111 1956 and upto 
the end of June, 1957’

The Deputy Minister of Home Affairs 
(Shnm ati Alva) (a) Yes Sir

(b) and (c) As the tribes have not 
been scheduled on the basis of reli-
gion once a tribe is notified as a Sche-
duled Tube its members even after 
thc\ cmbracc Christianity aie entitled 
to th( concessions and privileges 
specifically piovided under the Con-
stitution for the Scheduled Tribes 
including educational facilities and 
reservation in Services

(d) Separate figures in lespect of 
appointments of the members of Sche- 
luled Tribes are not maintained on 
the basis of religion

Shn Dasappa May I know whether 
the piovisions 1 elating to the schedul-
ing of the Scheduled Castes and Sche-
duled Tribes are not identical under 
the Constitution’

Shrimati Alva. They are net identi-
cal

Shri Nath Pai Does not the hon 
Home Minister agree that there is a 
g ro ss  discrepancy m the treatment? 
Onh the other dav the reply was 
giv^n when the representatives of the 
Scheduled Castes made a complaint, 
that when they embrace Buddhism, 
they lose all the privileges
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Mr. Speaker: The Scheduled Castes 
have castes, the Scheduled Tribes 
have no castes In one case they are 
listed not on the ground of any 
religion, but only because they are 
tribes living m any particular area or 
areas In the other case, they are 
listed on castes

Shri Thiminaiah: Will the hon
Home Minister give us an idea of the 
average number of people—Scheduled 
Castes and Scheduled Tribes people— 
being converted every year7 May I 
also know whether the Government 
have tried to find out the reason why 
these people are being converted7

The Minister of Home Affairs 
(Pandit G. B. Pant): We have not
got the figure'; here with us As for 
the reason I would imagine that those 
who want to be converted and those 
who are keen on converting others 
agree to the agreement

Shri B. S. M urthy  Apart from the 
provision in the Constitution, has any 
enquiry been made whether any dis-
tinction is being made by the State 
Governments as between the Sche-
duled Tribes belonging to one religion 
or the other in the m atter of giving 
help for their welfare7

Pandit G. B. Pant The State Gov-
ernments have been instructed to treat 
all members of the tribal regions, 
whether living in one part or in the 
other, on a uniform basis and not to 
make anv sort of invidious distinction 
against any section

Modernisation of Ordnance 
Factories

*1105 Shn Manabendra Shah- Will 
the Minister of Defence be pleased to 
state whether any plan has been fina-
lised foi the investment of Rs 40 
crores on the new projects as well as 
replacement-cum-moderamsation of 
plant and machinery in ordnance fac-
tories7

The Parliam entary Secretary to the 
Minister of Defence (Shri Fatesingh- 
rao G aekw ard): The estimated amount

of Rs 40 crores is to cover expendi-
ture on’—

(1) Replacement/modernisation of 
old and obsolete plant and 
machinery in the Ordnance 
Factories

(n) Modernisation/expansion of 
production capacity in the 
Ordnance Factories

A five year plan has been drawn up 
for phased replacement of old and 
worn out plant and machinery Based 
on this, action has already been 
initiated to meet our immediate 
requirements

As regards new projects, a number 
of proposals for modernisation/expan-
sion of production capacity m the 
Ordnance Factories are m an advanced 
stage of finalisation

Shn Manabendra Shah: Will the
hon Minister lay on the Table of the 
House the proposals regarding the new 
projects7

Mr. Speaker- The hon Member 
wants to know whether a list of the 
new projects will be laid on the Table 
of the House

The Deputy Minister of Defence 
(Sardar M ajithia): That will be con-
sidered when they are finalised

Shri S. M. Banerjee: May I know
w hether this modernisation scheme 
will also create avenues for more 
employment for skilled workers7

Sardar M ajithia- I cannot answer 
that question at the moment Certainly 
modernisation means more efficient 
working

Shri S. M. Banerjee rose—

Mr. Speaker: The hon Deputy
Minister is not in possession of the 
information, he may stop with that 
He is afraid, the hon Member who 
puts the question is afraid that 
modernisation will mean throwing out 
of employment and therefore he wants 
to know whether it will increase the 
avenues of employment



9509 Oral Answers 23 AUGUST 1957 Oral Answers 9510

States Reorganisation Commission
•1108. Shri Maaaen: Will the Minis-

ter of Home Affairs be pleased to 
state:

(a) when the recommendation of 
the States Re-organisation Commission 
w ith regard to the linguistic groups, 
which are in minority in different 
States would be enforced;

(b) whether he is aware that 
Nepalese in Darjeeling from such a 
linguistic group within the State of 
West Bengal; and

(c) if so, in what way Government 
propose to effect the recommendations 
referred to above in Darjeeling?

The Minister of State in the Minis-
try of Home Affairs (Shri D atar): (a)
The decisions taken by the Govern-
ment of India on the recommendations 
made by the States Reorganisation 
Commission m regard to linguistic 
nunoiities were embodied in a Memo-
randum which was laid on the table 
of the House, in the Lok Sabha, oh 
4th September, 1956 and its copies 
were sent to State Governments on 
19th Septem ber 1956 for implementa-
tion.

(b) and (c). The State Governments 
are expected to take appropriate steps 
to implement these decisions. As pro-
vided in Article-350(B) of the Con-
stitution, a Special Officer for Linguis-
tic Minorities has been appointed 
whose duty it will be to investigate 
matters relating to the safeguards for 
linguistic minorities provided under 
the Constitution and to report to the 
President upon these matters

Shri Manaen: It has been recom-
mended that representation should be 
given to the linguistic minorities in 
the State services. Will Government 
consider giving representation to these 
linguistic minorities in Darjeeling in 
the Central Government services also?

Shri Datar: That is an entirely
different question altogether; linguis-
tic safeguards do not include reserva-
tion in the services.

Shri Manaen: The recommendation 
contained in the States Reorganisation 
Commission’s report is tha t the mino-
rities will be given representation in 
the State services. Would such facili-
ties be accorded in the m atter of 
Central Government services also?

Shri Datar: I may tell the hon.
Member that here we are dealing with 
the question of linguistic safeguards. 
An officer has already been appointed, 
whose duty it will be to look into any 
complaints regarding the granting or 
omission to grant linguistic safeguards. 
They do not include reservation in  th* 
services

Shri Shree Narayan Das: May I
know whether Government propose to 
appoint an advisory committee' to 
advise the Government in this matter?

Shri Datar: It is not considered
necessary at present

Shri Achar: May I know whether
the officer has submitted any report?

Shri Datar: The officer has been
appointed, whose duty is continuous. 
There is no question of submitting 
any report The report will be sub-
mitted at the end of the year.

Shri Yajnik: Has the officer taken 
charge of his duties?

Shri Datar: Yes; during the last
month

Shri Manaen: Is it a fact that in the 
lower courts m Darjeeling, English is 
still used In view of the recommen-
dation of the S R C  report that the 
regional language should be used m 
the lower courts, would English be 
replaced by the regional language in 
the lower courts m Darjeeling’

Shri Datar: I would request the
hon Member to make a representation 
about this m atter to this officer.
Reports of the Commissioner for

Scheduled Castes and Scheduled 
Tribes

*1109. Shri B. S. Murthy: Will the 
Minister of Home Affairs be pleased
to state:

(a) whether the points raised in the 
Fifth Annual Report of the Commis-
sioner for Scheduled Castes and
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Scheduled Tribes were taken up with
the State Governments; and

(b) if so, the reaction of the States?

The Deputy Minister of Home Affairs
(Shrimati Alva): (a) Yes.

(b) A statement has already been
laid on the Table of the Lok Sabha.

Shri Hem Barua: In view of the fact
that one of the .recommendations in
the report of the Commissioner is that
the Government should take over the
supply of the necessities of life and
stock sufficient quantities in NEFA
areas, because air-dropping of food is
not possible during bad weather-
recently on the 19th, there was a crash
of a dakota ...

Mr. Speaker: What is the question?

Shri Hem Barua: May I know
whether the Government is going to
give effect to this particular recom-
mendation in the Commissioner's
report?

Shrimati Alva: That question will
be considered.

Shri Thimmaiah: In view of the
fact that this report is always pre-
sented to the House very late, will
Government consider bringing it
before the House every year during
the budget session?

·Shrimati Alva: Every effort is being
made to present them in time, but
there are certain difficulties, which the

. hon. Member should be aware of.

Shri Yajnik: May I know when the
report for 1955 will be considered by
this House?

Shrimati Alva: It was stated in the
House the other day that as soon as
it is ready, it will be laid on the 'fuble
of the House.

Shri Yajnik: Will the reports for
1955 and 1956 be taken together?

Mr. Speaker: What is the good of
asking the hon. Minister? The House
must be asked.

Shri Hem Barua: May I request the
hon. Deputy Minister ItO consider this

.
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recommendation particularly, because
this means floss of lif~?

Shrimati Alva: I have said that it
will be considered.

WRITTEN ANSWERS TO
QUESTIONS

Co-ordination of Welfare Serv,ices

*1086. Shri Shree Narayan Das:
Will the Minister of Education and
Scientific Research be ·pleased to lay
a statement on the Table showing:

(a) the precise nature of the pro-
gramme of co-ordination of welfare
services for women, children and the
handicapped in th~ rural areas;

(b) the state-wise figures of Com-
munity Development Blocks in which
this programme will be taken up
first;

(c) whether any beginning has been
made anywhere; i

(d) if so, the place of such a
beginning; and

(e) the financial aspect of the pro-
gramme?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) to
(e). A statement giving the requisite
information is laid on the Table of
the Lok Sabha. [See Appendix III,
annexure No. 80.]

Currency Notes

"1090. Shri Bibhuti Mishra: Will the
Minister of Finance be pleased to
st:ite:

(a) whether Government have fixed
any life for currency notes to remain
in circulation; and

(b) if so, the life so fixed?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) and (b).
Government have fixed no particular
period for a currency note to remain
in circulation. Currency notes gene-
rally remain in circulation as long as
they are in a fit condition.

I
'j

I
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Information Centres at Unive

*1098. Shri Sanganna: Wi
Minister of Education and S
Research be pleased to state:

(a) whether there is any I
under contemplation of GOVE
.to set up information centres
residential Universities to exp
:;ignificance of the Second Fi1
Plan; and

(b) if so, the action taken
matter?

The Minister of state in tb
try of Education and Sciem
search (Dr. K. L. ShrimaIi):
Sir.

(b) Estimates of expendi1
purchasing basic literature on
and general books on econon
lopment for the establish]
Information Centres at the rE
Universities are being worke
consultation with the Planni
mission.

Fallow Land in the Panaga
Area

"'1100. Shri K. K. Das:
Minister of Defence be pl
state:

(a) whether it is a fact
areas of good cultivable pal
are lying fallow in the Pan;
Area in West Bengal;

(b) if so, whether Governr
made any enquiry to find
total area of such lands anc
sibility of giving these Ian
landless peasants of the k
any arrangement consideret
by Government;

(c) whether it is a fact t
years ago these cultivable pa
were given on lease for
and

(d) if so, the reasons wh
discontinued and the amou
received annually from sucl

The Parliamentary Secre
Minister of Defence (Shri
rao Gaekwad): (a) Yes, S'
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Information Centres at Universities

*1098. Shri Sanganna: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) whether there is any proposal
under contemplation of Government
.to set up information centres at the
residential Universities to explain the
significance of the Second Five Year
Plan; and

(b) if so, the action taken in the
matter?

The Minister of State in tbeMinis-
try of Education and Scientific Re-
search (Dr. K. L. ShrimaU): (a) Yes,
Sir.

(b) Estimates of expenditure for
purchasing basic literature on the plan
and general books on economic deve-
lopment for the establishment of
Information Centres at the residential
Universities are being worked out in
consultation with the Planning Com-
mission.

9514

Fallow Land in the Panagar Base
Area

*1100. Shri K. K. Das: Will the
Minister of Defence be pleased t 0

state:

(a) whether it is a fact that vast
areas of good cultivable paddy lands
are lying fallow in the Panagar Base
Area in West Bengal;

(b) if so, whether Government have
made any enquiry to find out the
total area of such lands and the pos-
sibility of giving these lands to the
landless peasants of the locality on
any arrangement considered suitable
by Government;

(c) whether it is a fact that a few
years ago these cultivable paddy lands
were given on lease for cultivation;
and

(d) if so, the reasons why this was
discontinued and the amount of rent
received annually from such lessee?

The Parliamentary Secretary to the
Minister of Defence (Shri Fatesingh-
rao Gaekwad): (a) Yes, Sir. .

(b) to (d). Yes. An area of 569.17
acres of cultivable lands W'3S leased
out by auction for 5 years upto 1955
on an annual rent of Rs. 970. It was
decided in consultation with the Gov-
ernment of West Bengal that this land
should not be leased out any more
because of the difficulties generally'
experienced in getting back the lands
temporar ily leased out, when required
subsequently for Army use.

Territorial Council

*1106. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to stater

(a) the reasons for not calling the
members of the Territorial Council of
the Union Territories of Tripura and
Manipur so far; and

(b) the approximate date and time
when the Territorial Council of the
Union territories of Tripura and Mani-
pur would be called for its maiden
session?

The Minisier of State the in Minis-
try of Home Affairs (Shri Datar): (a)
It was considered desirable that the
Territorial Councils of the three Union
territories of Himachal Pradesh, Mani-

"'.pur and Tripura should be constituted •.
simultaneously. As elections to the
Himachal Pradesh Territorial Council
were completed only on July 1, 1957,
and as some preliminaries .were to be
completed before the Territorial Coun-
cils could be constituted, it was not
possible to constitute these Councils
prior to 15th August, 1957.

(b) The first meeting of the Terri-
torial Council of Tripura was held on
August 15, 1957. The Territorial
Council of Manipur has also been con-
stituted with effect from August 15,
1957 and will meet on 2nd September,
1957.

Scheduled Castes

*1107. Shri Ayyakannu: Will the
Minister of Home Affairs be pleased
to state whether in view of the fact
that sufficient number of Scheduled
Castes have passed the Special LA.S.
examination, the reserved quota of
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12} per cent, w ill be maintained in 
this recruitment?

The Minister of State in the Minis-
try  of Home Affairs (Shri B. N. 
D atar): The usual quota of 12i per 
cent, has been reserved for the Sche-
duled Castes and final decision will be 
taken after the Public Service Com-
mission have completed their process 
of selection on the basis of the approv-
ed list received from them.

Central Social Welfare G rants to 
Institutions In U.P.

*1110. Shri Ganpati Bam: Will the 
Minister of Education and Scientific 
Research be pleased to lay a statement 
on the Table showing:

(a) the total number of institutions 
which received Central Social Welfare 
Boards’ grants in the State of U ttar 
Pradesh in 1956-57;

(b) the total amount allotted so far 
during 1957-58;

(c) the .factors taken into considera-
tion while making the allotments; and

(d) whether population or the size 
of the State are also considered?

The Minister of State in the Minis-
try  of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) 85.

(b) The Board has sanctioned 
Rs. 1,22,100 so far during 1957-58.

(c) Each application is considered on 
its own merits. Special requirements 
of each area are taken into account.

(d) No, Sir

Small Savings Scheme

*1111. Shri Damani: Will the Minis-
ter of Finance be pleased to state:

(a) the amount that has been col-
lected under the Small Savings 
Scheme during the year 1956-57;

(b) whether it has come upto the 
estimated figures for the period; and

(c) if not, the reasons therefor?

The Deputy Minister of Finance 
(Shri B. R. Bhagat): (a) and (b).

Against the revised estimates of Rs. 65 
crores, the actual collections amounted 
to Rs. 62 crores approximately.

(c) I t is difficult to give any pre-
cise reason for this slight decline.

Regional Committees in Punjab

* 1 1 1 ?  S  S h r i  H e m  * * 1  
*• \ S h r i  D aljit Singh:

Will the Minister of Home Affairs 
be pleased to state:

(a) w hether the rules for the func-
tioning of Regional Committees in 
Punjab 'have been finalised; and

(b) if so, whether a copy of these 
will be laid on the Table?

The Minister of Home Affairs 
(Pandit G. B. Pant): (a) A draft of
the rules has been prepared and is 
being scrutinised.

(b) Yes.

Amendment of Arms Act

f  Shri Shree Narayan Das: 
*1113. Shrimati Tarkeshwari Sinha: 

[_ Pandit D. N. Tiwary:

Will the Minister of Home Affairs 
be pleased to state whether the Gov-
ernment of India have finalised their 
proposals to amend the Arms Act?

The Minister of State in the Minis-
try  of Home Affairs (Shri B. No. 
Datar): The m atter is under conside-
ration

Hindi Examination Committee

*1114 /  Shrimati Tarkeshwari Sinha: 
‘ Shri Surendranath Dwivedi:

Will the Minister of Education and 
Scientific Research be pleased to state 
the action that has been taken regard-
ing the main recommendations of the 
Committee appointed to consider the 
question of recognising the Hindi exa-
mination in the country?

The Minister of State in the Minis-
try  of Education and Scientific Re-
search (Dr. K. L. Shrimali): A state-
ment is laid on the Table of the Lok
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Sabha. [See Appendix III, annexure 
No. 81.]
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Central Emergency Relief Training 
Institute, Nagpur

f  Pandit D. N. Tiwary: 
I I J 7 ^ s h r i  N. R. Munisamy:

Will the Minister of Home Affaire be 
pleased to state:

(a) the recurring and non-recurring 
expenditure on the Central Emergency 
Relief Training Institute at Nagpur; 
and

(b) how trainees are selected?

Tbe Minister of State la  the Mtete- 
try of Home Affairs (Shri D atar): (a)

Recurring Non-recurring

Rs. 1,19,000 Rb. 49,000
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(b) The selection is made by the 
State Governments from among their 
own officers and nominees of volun-
tary social welfare agencies

Asian Development Fund

*1118 f  Shri Raghunath Singh:
Shn Shree Narayan Das:

Will the Minister of Finance be 
pleased to state:

(a) w hether any proposal regarding 
creation of^ an Asian Development 
Fund has been received from the Gov-
ernm ent of Japan, and

(b) if so, w hether it is being exa-
m ined’

The Deputy Minister of Finance 
(Shri B. R. B hagat): (a) Yes, Sir

(b) Yes, Sir

«f t  fspjfa

wrar aftr * n t ^  scctr * t 
p r r  f%

( * )  spit  z t i vrmr
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Training in  Ship-building

*1120. Shri Raghunath Singh: Will 
the Minister of Education and Scienti-
fic Research be pleased to state:

(a) whether it is a fact that the 
Netherland Government has offered to 
give practical training in ship-building 
to Indians, and

(b) if so, whether the selection of 
the students has been completed'’

The Minister of State in the Minis-
try  of Education and Scientific Re-
search (Dr. K. L. Shrimali). (a) No,
Sir

(b) Does not arise

Protected Monuments in Manipur

827. Shn L. Achaw Singh: Will the 
Minister of Education and Scientific 
Research be pleased to state

(a) the number of protected monu-
ments in Manipur, and

(b) whether Kangl3 (ancient Coro-
nation Hall) Fort and temple in the 
cantonment area at Imphal have been 
included in the list of protected 
monuments’

The Minister of State in the Minis-
try  of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) One

(b) No, Sir

Removal of Memorial

828. Shri L Achaw Singh: Will the 
Minister of Home Affairs be pleased
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to state whether there is any propo-
sal for removal of the memorials of 
the Chief- Commissioner of Assam 
Mr. J. W. Quinton and his officers 
who were killed during the last war 
of Manipur’s independence in 1891 
which are maintained in the present 
Chief Commissioner’s compound?

The Minister of State in the Minis-
try  of Home Affairs (Shri B. N. 
Datar): No, Sir. The memorials refer-
red to are really tomb stones with 
inscriptions relating to the entombed 
persons. These graves form a small 
cemetery inside the Compound of the 
Chief Commissioner’s house at Imphal 
and as the maintenance of the ceme-
tery is called for by the normal respect 
to be shown to the dead, the question 
of their removal does not arise.

Second General Elections

829. Shri Assar: Will the Minister
of Law be pleased to state the total 
amount of receipts from forfeiture 
of security deposits during the 
Second General Elections?

The Minister of Law (Shri A. K. 
Sen): Information is being collected
from State Governments and will be 
laid on the Table of the Lok Sabha in 
due course.

Mineral Survey in Rajasthan
830. Shri Karni Singhji: Will the

Minister of Steel, Mines and Fuel be
pleased to state the total estimated 
amount proposed to be spent by Gov-
ernment for investigation of mineral 
resources in Rajasthan under the 
Second Five Year Plan with particular 
reference to Jodhpur and Bikaner 
Divisions?

The Minister of Mines and Oil 
(Shri K. D. M alaviya): An amount
Rs. 16-41 lakhs is proposed to be spent 
by the Indian Bureau of Mines for 
investigation of copper deposits at 
Khetri and Daribo and lead and zinc 
deposits at Zawar in Rajasthan under 
the Second Five Year Plan. There is 
no provision for investigation in Jodh-
pur and Bikaner Divisions

As regards the Geological Survey of 
India, no separate financial provision

is made for carrying out geological 
surveys in individual States, the ex-
penditure incurred in each State being 
met from the sanctioned grant of the 
Department

Charging of Fees in Advance in 
Delhi Colleges

831. Shri B. K. Gaikwad: Will the 
Minister of Education and Scientific 
Research be pleased to state:

(a) whether it is a fact that students 
belonging to the Scheduled Castes and 
Scheduled Tribes are charged some 
months tuition fees in advance by the 
Delhi University Colleges at the time 
of admission which comes to more 
than hundred rupees; and

(b) whether it is a fact that due 
to this rule, several students could 
not join colleges for want of money?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) Yes,
Sir The University of Delhi Colleges 
have been generally following the 
practice of collecting the fees on first 
admission for the months o? May, 
June, July and August, and this is 
applicable to all students including 
those belonging to Scheduled Castes 
and Scheduled Tribes. In most of the 
Colleges, however, students belonging 
to the Scheduled Castes have not been 
required to pay the fees. In one or 
two colleges the students had paid the 
fees and the fees had been subse-
quently refunded.

(b) The information furnished by 
the Registrar appears to indicate that 
there have been no students who 
could not get admission for want of 
funds to pay tuition fees. Even in 
cases whore any student did not find 
it possible to pay the fees, the Princi-
pals have permitted them to pay in 
instalments.

Import of Mining Implements for 
Neivcli Project

832. Shri Dharmalingam: Will the 
Minister of Steel, Mines and Fuel be
pleased to state:
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(a) w hether mining implements
were imported from foreign countries 
for the Neiveli project dunng  the
:urrent year;

(b) if so, the countries from w here 
they w ere imported; and

(c) the  cost of the m aterials’

The Minister of Mines and Oil 
(Shri K. D. M alaviya): (a) Yes

(b) and (c) Mining equipm ent were 
imported as follows —

Country Cost

(I) from U K  Rs 25 lakhs
(II) from U S A  Rs 20 lakhs

T o t a l  R s  45 la k h s

Survey ot Krishna District

833. Shri M. V. Krishna Rao: Will 
the Minister of Steel, Mines and Fuel
be pleased to state

(a) w hether the Jaggaiahpet area m 
Krishna District, Andhra Pradesh has 
been surveyed,

(b) what are the minerals found in 
that area, and

(c) the quantity thereof’

The Minister of Mines and Oil (Shri 
K. D. Malaviya): (a) The area was
purveyed by the Geological Survey of 
India m 1952 53, 1953-54 and 1954-55

(b) Iron ore and Limestone

(c) The reserves of iron ore as 
estimated by the Geological Survey of 
India are 1,325,000 tons and of 
limestone 26,900,000 tons

The Minister af Mate In the Jftita- 
try of Education and Scientific Se- 
search (Dr. K. L. Shrimali) i A state-
ment giving the requisite information 
is laid on the Table of the Lok Sabha 
[See Appendix III annexure No 83] 

Re-finance Corporation

835. Shri M anabendra Shah: Will 
the Minister of Finance be pleased to 
state ,

(a) w hether the Re-flnance Corpo-
ration has been set up , and

(b) if so, w hat are its functions’

The Minister of Finance (Shri T. T. 
Krishnam achari): (a) No, Sir Not
yet

(b) The prim ary function of the 
proposed Corporation will be to aug-
ment resources for the use of medium-
sized industrial units m the pnvate 
sector The Corporation will, for this 
purpose, provide re-lending facilities 
against loans given by banks to such 
medium sized concerns

Indian Air Force Trainees

836. Shri D. C. Sharma: Will the 
Minister of Defence be pleased to 
state

(a) the number of Indians sent 
abroad for Air Force Training during
1956-57 and 1957-58 so far, and

(b) the names of the countries 
where they have been sent’

The Deputy Minister of Defence
(Sardar Majithia) (a) 1956-57 204

1957-58 (up to 31-7-1957) 82

(b) U K , U S A , France and Italy

Social Welfare Institutions in Assam

834. Shrimati Maflda Ahmed: Will 
the Minister of Education and Scienti-
fic Research be pleased to state the 
amount of grant-m-aid given by the 
Central Social Welfare Board to each 
of the Social Welfare Institutions in 
Assam during 1956-57’

Sanchi

837. Shri D. C. Sharma: Will the 
Minister of Education and Scientific 
Research be pleased to state

(a) the amount spent on the main-
tenance of Sanchi dunng 1956-57, and

(b) the amount to be spent during
1957-58 ’
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The Minister of State in the Minis-
try  of Education and Scientific Re-
search (Dr. K. L. Shrimali):

(a) Rs. 33,515/-
(b) Rs 52,900/-

U ndertrial prisoners in Manlpar Jail

8S8. Shri L. Achaw Singh: WiU the
Minister of Home Affairs be pleased 
to state:

(a) the number of undertrial 
prisoners detained in the Manipur 
Jail a t present,

(b) the number of such prisoners 
detained for over three months and 
over six months respectively, and

(c) whether any steps have been 
taken to expedite their cases’

The Minister of State in the Minis-
try  of Home Affairs (Shri Datar): (a)
86

(b) Thirteen over three months and 
seven over six months

(c) Every effort is made to dispose
oi all cases as speedily as possible

Agricultural Loans

840 Dr. Ram Subhag Singh: Will
the Min is to: of Finance be pleased to 
state

(a) the total amount of loan sanc-
tioned so far by the National Agri-
cultural Credit (Long Term 
Operations) Fund to State Govern-
ments since its establishment and

(b) what amount of the sanctioned 
loans have so far been drawn by the 
State Governments’

The Minister of Finance (Shri T. T. 
Krishnamachari): (a) and (b) Since 
the establishment of the Fund on the 
3rd February, 1956 loans amounting 
to Rs 289 70 lakhs were sanctioned 
upto 3ls t July, 1957 including Rs. 21*50 
lakhs sanctioned m 1957-58 Out of 
this amount Rs 160 45 lakhs was 
drawn by the State Governments dur-
ing 1956-57

Dead Rent
841. Shri Matin: Will the Minister 

of Steel, Mines and Fuel be pleased
to state

(a) whether Government are aware 
that lease-holders holding vast coal- 
bearing areas have to pay huge 
amount as minimum or Dead Rent 
annually to the respective State Gov-
ernments concerned who are now 
their head lessors,

(b) whether Government propose 
to compensate holders of virgin coal- 
bearing areas who, though desirous 
of working their properties, are 
nevertheless prevented from doing so 
by the Coal Board, and yet are not 
eligible for compensation under the 
Coal Bearing (Acquisition and 
Development) Act, not being included 
jn the final acquisition programme 
of Government, and

(c) whether any interim compensa-
tion is under contemplation to be paid 
to lease holders whose areas are not 
to be taken over by Government 
though large expenditure has been 
incurred over past prospecting, acqui-
sition procedure and minimum 
royalties’

The Minister of Mines and Oil (Shri 
K. D Malaviya): (a) Information re-
garding the amounts is not readily 
available Collection of the informa-
tion will involve time and labour not 
commensurate with its utility

(b) No The Coal Board gives open-
ing permission according to rules Any 
refusal to give such permission will 
not entitle the party to compensation 
ftom Government Government also 
mav not be interested in acquiring 
that land under the Coal Bearing 
Areas (Acquisition & Development) 
Act foi the public sector

(c) No The question does not arise

«PTT
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Government Employees

843. Shri Surendranath Dwivedy:
Will the Minister of Home Affairs be 
pleased to state the number of per-
sons declared (1) surplus (11) 
retrenched or (111) reduced in rank 
or pay m each State as a result of 
the reorganisation of the States by 
the State Governments or the Gov-
ernment of India’

The Minister of State in the Minis-
try  of Home Affairs (Shri D atar): The
information is being collected and will 
be laid on the Table of the Lok Sabha

Foreign Firms

844. Shri Gajendra Prasad Sinha:
Will the Minister of Finance be pleas-
ed to state-

(b ) how many new foreign firms 
have made investments in India in 
1956-57; and

(b) whethei the foreign firms 
already in India have increased their 
investments during the same period?

The Minister of Finance (Shri T. T. 
Krlshnam achari): (a) It is presumed 
that the reference is to investments 
made by foreign firms newly setting 
up business m India, Government are 
not aware of any branches newly set 
up m India by foreign firms m April
1956 to March 1957; hence such new 
investment is ml

(b) Fresh investment m cash in 
two existing branches of foreign firms

amounted to Rs. 3:73 lakhs in thie 
period No figures are available as to 
reinvestment of profits or investment 
in the shape of goods.

Grants to Universities

845. Shri P. R. Patel; Will the 
Minister of Education and Scientific 
Research be pleased 1/> state the 
amounts that were given to different 
Universities in the country as grants 
and loans in each year from 1951-52 
to 1957-58 so far?

The Minister of State in the Minis-
try  of Education and Scientific Re-
search (Dr. K. L. Shrimali): Informa-
tion is being collected and will be laid 
on the Table of the Lok Sabha m due 
course

Government Employees

846. Shri Raghunath Singh: Will
the Munster of Home Affairs be
pleased to state how many Central 
Government Employees in India es-
caped to Pakistan with Government 
funds between the 15th August, 1947 
and the 15th August, 1957’

The Minister of State in the Minis-
try of Home Affairs (Shri D atar): The
lequired information is being collected 
and will be laid on the Table of the 
Lok Sabha as early as possible

Re-employment of Government

847. Shn Naushir Bharucha: Will 
the Minister of Home Affairs be 
pleased io  state

a) the decision of Government m 
regard to re-employment of Govern-
ment servants previously dismissed 
from Service consequent on their 
conviction due to participation in the 
1948-49 Rashtnya Swayam Sewak 
Sangh activities,

(b) whether it is a fact that Gov-
ernment are prepared to re-employ 
(as distinct from re-instatem ent) such 
employees if they formally apply to 
the heads of departments in . which 
they were working prior to dismissal 
or discharge;
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(c) how many such persona have 
applied and how many have been re- 
employed, and

(d) whether there is any criteria 
laid down for re-employment of these 
employees?

The Minister of State in the Minis-
try of Home Affairs (Shri D atar): (a),
(b) and (d) Provided the subsequent 
record of the person is not such as to 
disqualify him for employment under 
Government, it has been decided that 
his participation in the activities of 
the Rashtriya Sway am Sewak Sangh 
m 1948-49 and his removal or dis-
missal from Government service on 
that account will not be regarded as 
a permanent bar to his fresh appoint-
ment under Government Such per-
sons are, therefore, eligible to be con-
sidered along with other candidates, 
for fresh employment under Govern-
ment, subject to availability of suit-
able vacancies

(c) The required information is not 
readily available

A S.C. Employees

848. Shri S. M Banerjee Will the 
Minister of Defence be pleased to 
state

(a) whether steps have been taken 
to regularise the services of the em-
ployees undei A SC Supply Depots, 
and

(b) if so, the nature theieof’

The Parliamentary Secretary to the 
Minister of Defence (Shri Fatesingh- 
rao Gaekwad). (a) and (b) The 
question whether any and, if so, what 
categories of these employees may be 
bi ought on the regular establishment 
is under examination

Chartered Plane for the Finance 
Minister

849. Shn E.V.K. Sampath: Will the 
Minister of Finance be pleased to 
state

(a) whether a specially chaitered 
plane was used by the Finance Minis-
ter to go to Hyderabad recently, on

his way to Kurnool to open a Medical
College and

(b) if so, the cost involved in this 
connection’

The Minister of Finance (Shri T. T.
Krishnamachari): (a) In accordance
with rules made by Government re -
garding the use of I A F aircraft by 
Ministers of the Central Government, 
a plane was requisitioned for the 
Finance Minister’s journey on tour to 
Hyderabad 011 the 20th July, 1957 en 
route to Kurnool and for the return 
journey from Hyderabad on the 22nd 
July 1957

(b) This is a matter of debit being 
raised by the Defence Mimttry against 
the Cabinet grant (No *>2—Sub-head 
A —3 Tour Expenses”)

Nepalis as Backward Class

850 Shri Manaen Will the Minis-
ter of Education and Scientific Re-
search be pleased to state

(a) whether Nepalis are recognised 
as one of the educationally Backward 
Classes and whethei they are extend-
ed all the stipendary facilities under 
the S( heduled Castes, Scheduled 
Tribes and other Backwrard Classes 
Scholarship scheme, and

(b) the number of Nepalis students 
and their categories who have receiv-
ed such stipendary facilities so far 
since the inception of the above 
sc heme’

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali). (a) The
caste Nepali” is recognised as ‘Other 
Backward Class’ in Assam, West 
Bengal and Sikkim for purpose of the 
award of scholarships, under the Gov-
ernment of India scheme of Scholar-
ships to the Scheduled Castes, 
Scheduled Tribes and Other Backward 
Classes

(b) A statement giving the neces-
sary information from the year 1953- 
54, onwards is laid on the Table of the 
Lok Sabha [See Appendix III, an- 
nexure No 84] Information prior to  
this period is not available
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Central Scholarships

f  Shri J. R. Mehta:
‘ Shri Pangarkar:

Will the Minister of Education and 
Scientific Research be pleased to lay 
a statement on the Table showing:

(a) the number of students, State- 
wise who were given Scholarships in 
1956-57 under the various schemes of 
the Central Government, and

* (b) the number of Scheduled Castes 
and Scheduled Tribes students among 
them  in the State of Bombay?

The Minister of State in the Minis-
try  of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) and
(b) Information is being Collected 
and will be laid on the Table of the 
Lok Sabha m due course

Houses for Scheduled Castes 
and Scheduled Tribes in 

Kerala

f  Shri Jinachandran:
\  Shri I. Eacharan:

Will the Minister of Home Affairs 
be pleased to state.

(a) the amount allotted to Kerala 
State for construction of houses for 
Scheduled Castes and Scheduled 
Tribes duting 1956-57 and 1957-58 and 
the respective amounts spent during 
the priod so far and

(b) whether the Kerala Govern-
ment has recommended any housing 
scheme for the Scheduled Castes and 
Scheduled Tribes for 1957-58 an^ if 
so, the details thereof7

The Deputy Minister of Home 
Affairs (Shrimati Alva): (a) Dunng
1956-57 an amount of Rs 3 57 lakhs 
was allotted to Kerala State for con-
struction of houses for Scheduled 
Castes and Scheduled Tribes A sum 
of Rs 2 65 lakhs has been allocated 
for the same purpose during 1957-58 
Detailed information regarding the 
amounts spent during 1956-57 and so 
far during 1957-58 has been sought

from the State Government and will 
be laid on the Table of the House as 
soon as received

(b) Yes, Sir They propose to con-
struct 396 houses for Scheduled 
Castes and 197 houses for Scheduled 
Tribes during 1957-58

M. B. B. College, Agartala

853. Shri Dasaratha Deb: Will the 
Minister of Education and Scientific 
Research be pleased to state*

(a) whether it is a fact, that at 
present, the M B B College, Agar-
tala can hardly accommodate students 
of Intermediate Classes,

(b) w hether it is proposed to open 
new sections for Intermediate Classes 
m the M B B College Agartala, and

(c) if not, the reasons for non-open-
ing of such sections’

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) No,
Sir, the space is enough for present 
enrolment

(b) No, Sir
(c) The reasons are —

(i ) Lack of spacc in the present 
site for further expansion,

(II) Acute dearth of staff, and

(III) Desnability of not increasing 
enrolment fiom the point of 
view of discipline and efficient 
functioning

Principals in Delhi Schools

854. Swami Ramanand Shastri: Will 
the Minister of Education and Scienti-
fic Research be pleased to lay a state-
ment on the Table showing:

(a) w hether on 21st May, 1957, 
there were Principals in the Schools 
of Delhi who were neither fully quali-
fied nor were granted exemption and 
nor were refused,

(b) if so, their number,
(c) whether information about their 

appointments and applications for



Written Answers 23 AUGUST 1957 Written Answers 9534

their exemption was received by the 
Director of Education, Delhi;

(d) if so, the action taken in each 
case; and

(e) whether the recommendations 
of the Sub-Committee of the Board of 
Higher Secondary Education, Delhi, 
have been accepted by Government?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) Yes, 
Sir.

(b) 17.

(c) Information regarding their 
appointment was received Sat appli-
cations for exemptions were received 
in the case of eight persons only.

(d) The cases 3 re under considera-
tion

(e) The sub-committee was appoint-

ed by the Board of Higher Secondary 
Education, Delhi and its recommenda-
tions were accepted mutatis m u t-
andis by the’ Board. The question of 
acceptance of these recommendations 
by the Government does not arise.

„ Purchase of Ghee

855. Shri B. S. Murthy: Will the 
Minister of Defence be pleased to
state:

(a) the quantity of ghee purchased' 
by the Ministry, and its cost during 
1947 to 1952, year-wise;

(b) the quantity of Vanaspati pur-
chased by the Ministry and its cost 
during 1947 to 1952, year-wise; and

(c) the reasons for which ghee 
supply to the Armed forces was given 
up’

The Deputy Minister of Defence
(Sardar Majithia): (a)

Year Quantity purchased Cost in rupees

1947-48
1948-49
1949-50
1950-5 J
1951-52

(b) Year

5306 tons 
4168 tons 504 lbs 
3912 tons 2037 lbs 
1041 tons 

Nil

Qjaniity purchased

2,84,01,256
1,77. 11,027
1,96,78,968

55,2^,628
Nil

Cost in rupees
1947-48
*948-49
1949-50
19<;o-5]
19 S1-52

5549 tons 1853 lbs 
5442 tons 
6179 <ons 
7907 tons 
8318 tons 1120 lbs

(c) (i) Non-availability in the m ar-
ket of milk ghee of the quality ac-
ceptable to the Defence Services in 
sufficient quantity.

(u) Incidently, to effect a saving 
ir. the Defence Budget.

State Bank of India

856. Shri Hem Raj: Will the Minis-
ter of Finance be pleased to state the 
number of branches of the State Bank 
of India opened in the tea growing 
areas of the country upto the end of 
June, 1957?

The Minister of Finance (Shri T. T. 
Krishnamachnri): Since the establish-
ment of the State Bank of India five

1,08,43,595 
1,02,64,900
1,34,44,21* 
2,0 .̂64,097
2,21,37,607 

branches have been opened in the tea 
growing areas of the country upto the 
end of June, 1957 at the following
centres.—

1 Silchar
2 Nowgong
3 Cooch Behar
4 Gauhati
5 Coonoor.

Corruption Cases

"  /  Shri D. C. Sharma:
8S8‘ \  Shri Damani:

Will the Minister of Home Affair* 
be pleased to state:
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(a) the number of corruption cases 
among Central Government emplo-
yees brought to the notice of Govern-
ment during 1957 so far,

(b) the number against whom de-
partm ental enquiries were held,

(c) the number convicted by 
Courts,

(d) the category of officials involv-
ed, and

(e) whether Government have any 
scheme under contemplation for les-
sening the delays m taking disciplin-
ary action7

The Minister of States in the Ministry 
of liotne Affairs (Shri D atar). (a) to
(d) Dunng the period from January 
to the end of July 1957, the S P E  
registered 78 new cases against 
Garctted officers and 248 cases against 
Non-Gazetted officers From out of
these cases as well as cases already 
under investigation from the previous 
years charge she( Is were file d in
couitb in 174 cas.es involving 13
Gazetted officers and 155 coses involv-
ing 18 Gazetted officers weio reported 
for departmental action

Dunng the same penod 69 of the 
cases (old and new) which were 
under trial ended m conviction 
Among those convicted were 4 
Gazetted and 37 Non-Gazetted offi-
cers, apart from other non-official 
persons convicted

D unng the same period depart-
mental proceedings in 109 cases (old 
and new) lesulted m the punishment 
of 9 Gazetted and 105 Non-Gazetted \  
officers

Apart from cases investigated by 
the S P E ,  corruption cases against 77 
Gazetted officers were also reported 
to the Administrative Vigilance Divi-
sion by the Ministries in the same 
period Of these cases, 7 were punish-
ed departmentally, 3 were otherwise 
dealt with while action against 6 was 
dropped In two cases sentence of 
Imprisonment was awarded by court- 
m artial 8 officers are being prosecuted

on criminal charges In the remaining 
cases enquiries are still in progress

(e) The steps taken for expediting 
disciplinary action are detailed in the 
Reports of the Administration Vigil-
ance Division for the years 1955-56 & 
1956-57 which were laid on the Table 
of the House

Manipur Government Employees

859. Shri L. Achaw Singh: Will the 
Mmistei of Home Affairs be pleased
to state

(a) whether it is a fact that pay 
scales for the Government employees 
in Manipur specially of class III and 
IV are lower than those of Assam 
Government employees of the cor-
responding status and

(b) whethei a statement showing 
the comparative figures of pay scales 
and allowances for the Government 
employees of all grades in Assam, 
Manipui and Tripura will be laid on 
the I ab le '

The Minister of State in the Minis-
try of Home Affairs Cshri D atar). (a)
Some of the p jv  scales undei Manipur 
Administi ation aie equivalant to the 
pay scalc^ in As,am while some of 
othci pay scales are lower than those 
of the A>sam Government The scales 
of p iv of Class IV Government 
emplovecb have recently been revised 
Of the four i< vised grades thiee are 
equivalent to Assam Grades and one 
is lower as ,hown in the following 
table

Manipur (Revised scales) Assam 

25—40 28—40
30—45 30—45
35—55 35—45
45—60 35—55

45—60

A.s regards scale of pay of Class III 
employees their present pay scales are 
lower than the e of Assam Govern-
ment employees of the corresponding 
status However, the question of 
revision of pay scales of the clerical 
staff m Class III employees under
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Marupur Administration is under con* 
sideration.

(b) The information is being collect-
ed and will be laid on the table of the 
Lok Sabha m due course.

Foreign Scholarships to Indians

860. Shri Ayyakannu: Will the
Minister of Education and Scientific 
Research be pleased to state:

(a) the total number of foreign 
Scholarships awarded through Gov-
ernment of India to Indian students 
during the years 1951-52 to 1956-57, 
year-wise; and

(b) how many Scholarships among 
them were awarded to Scheduled 
Castes and Scheduled Tribes students’

The Minister of State in the Minis-
try  of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) and
(bt T information is being collect-
ed and will bo laid on the Table of 
the Lok Sabha in due course

Medical Examinations for Mili-
tary Service

861. Shr> Surendranath Dwivedy:
W ill th e  M in is te r  o f Defence be
pleased to state

(a) the piocedurc for medical exa-
mination of candidate- selected by the 
Services Selection Boairts for admis-
sion to the Military College and 
National Defence Academy to make 
them eligible for active military ser-
vice;

(b) whether there is any right of 
appeal against the decision of the 
initial Medical Board;

(c) if so, what is the jurisdiction 
of the appellate Medical Board; and

(d) whether the candidates are inti-
mated grounds in case their appeals 
are rejected by the Appellate Medi-
cal Board7

The Deputy Minister of Defence 
(Sardar M ajithia): (a) Candidates
obtaining the minimum qualifying 
marks at the Services Selection Board

interview are medically examined by 
a Special Medical Board according to 
the prescribed standards to determine 
their fitness for military service.

(b) Yes.

(c) The Appeal Medical Board is 
not required to restrict its examina-
tion of a candidate only with refer-
ence to the disability or disabilities 
noticed by the Special Medical Board, 
but is also competent to carry out a 
thorough medical examination de 
n o v o .

(d) No

Recognised Unions

862. Shri S. M. .Banerjee: Will the 
Mimstci of Defcnce be pleased to 
state the number and names of Unions
11. the various Defence establishments 
which are lecognised by Government?

The Parliamentary Secretary to the 
Minister of Defence (Shri Fatesingh-
tdo Gaekwad): A li t containing the 
immhf 1 and names of the recognised 
tiade unions functioning in Defence 
installations is laid on the Table of the 
Lok Sabha | See appendix III, annex- 
ure No 85]

Youth Camps in Tinnevelly 
District

Shri Subbiah Ambalam:q q 3 _ __
Shri Thanu Pillai:

Will the Minister of Education and 
Scientific Research be pleased to lay 
on the Table a statement showing:

(a) the number of Youth Camps 
Organised in the Tinnevelly district, 
Madias Slate, from 1955-56 to 1956- 
57 by Government and the various 
Government-recognised Agencies in 
the fie Id,

(b) the duration of each camp and 
the number of participants m each 
of them, and

(c) the amount spent by Govern-
ment and the money and goods con-
tributed by the people for each of 
these camps7
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The Deputy Minister of Edacatlon 
and Scientific Research (Dr. M. M. 
Das): (a) to (c) The information is 
being collected and will be placed on 
the Table of the Lok Sabha

12 hrs.

PAPERS LAID ON THE TABLE

N o t i f i c a t i o n s  i s s u e d  u n d e r  M i n e s  a n d

M i n e r a l s  ( R e g u l a t i o n  a n d  D e v e -
l o p m e n t )  A c t

Mr. Speaker: Papers to be laid. Shri 
K|. D Malaviya.— has gone away so 
soon’

The Minister of Mines and Oil (Shri 
K . D. Malaviya): With your permis-
sion, Sir

Mr. Speaker: What is the good of 
changing places’ How am I to  see 
hon Ministers? It is very difficult for 
me I find one hon Member in this 
Bench and then in that Bench Min-
isters also.

Shri Tyagi (Dehra Dun) The Min-
ister being here, he has to come and 
consult the Minister

Shri K. D. Malaviya. Have I your 
permission, now, Sir?

Mr. Speaker: Yes

Shri K. D. Malaviya: Thank you
very much With your permission, I 
beg to lay on the Table, under section
10 of the Mines and Minerals (Regu-
lating and Devoloment) Act, 1948, a 
copy to each of the following Noti-
fications —

(1) S R O  2436, dated the 27th 
July, 1957, making certain 
further amendments to the 
Mineral Concession Rules, 
1949

[PJaced tn Library, See No S-210/ 
67]

(2) S R O  2507, dated the 3rd 
August, 1957, making certain 
amendments to the Mining

Lekses (Modification of 
Terms) Rules, 1958.

[Placed tn Library, See No S-211/ 
57]

N o t i f i c a t i o n s  i s s u e d  u n d e r  A l l  I b d i a  
S e r v i c e s  A c s .

The foiJrister of State in  the Min-
istry of Home Affairs (Shri D atar): I 
beg to lay on the Table, under Sub-
section (2) of Section 3 of the All 
India Services Act, 1951, a copy of 
each of the following Notifications.—

(1) S R O  2476, dated the 3rd 
August 1957, making certain 
amendments to the All India 
Services (Conduct Rules, 1954

(2) S R O  2543, dated the 10th 
August, 1957, making certain 
amendments to the All India 
Services (Provident Fund) 
Rules, 1955

[Placed m  Library, See No S-212/ 
57]

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the 
following message received from the 
Secretary of Rajya Sabha —

‘In accordance with the provi-
sions of sub-rule (6 ) of rule 162 
of the Rules of Procedure and 
Conduct of Business in the Rajya 
Sabha, I am directed to return 
herewith the Appropriation (Rail-
ways) No 2 Bill, 1957, which was 
passed by the Lok Sabha at its 
sitting held on the 9th August, 
1957, and transmitted to the Rajya 
Sabha for its recommendations 
and to state that this House has 
no recommendations to make to 
the Lok Sabha m regard to the 
said B ill’
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PETITIONS RE  FINANCE (No 2) 
BILL, 1957

Secretary: Sir, under Rule 167 of
the Rules of Procedure and Conduct

of Business in Lok Sabha, I have to 
report that two petitions as per state* 
ment laid on the Table have been 
received in respect of the Finance 
(No 2) Bill, 1957

STATEMENT

P e ti t io n  N o  B rie f  s u b jc c t N u m b e r  D is tr ic t
o f  s ig n a - o r  S ta te

to r i t s  to w n

8 In  re s p e c t o f  th e  F in a n c e  (N o  i C a lc u tta  W e st B cn ca l
2) B ill, 1957

9 D o  i  D o  D o

INDIAN TARIFF (AMENDMENT) 
BILL*

Mr. Speaker: Bills to be introduc-
ed Shn Manubhat Shah

Shri Mohammed Imam (Chitaldrug). 
Sir, 1 seek information from the Chair 
A copy of a Bill purporting to be the 
Swaraj Bill, 1957 has been circulated 
to us A copy of it was found in my 
room It reads, “Swaraj Bill, 1957, to 
be introduced in the Lok Sabha ” 
Raja Mahendra Pratap has signed 
it I would like to know whether it is 
an authorised Bill Of course, the Bill 
is a beautiful one

Mr. Speaker- The House has not 
circulated it Hon Members know 
what Bills are received from time to 
time There will be notice of any Bill 
that is circulated Am I to answer7 
The hon Member must have asked 
that hon Member Raja Mahendra 
Pratap is not one thousand miles away 
He could have asked him

Raja Mahendra Pratap (M athura). 
Am I to answer, Sir7

The Minister of Industry (Shri 
Manubh&i Shah): Sir, I beg to move

‘Published in the Gazette of India 
Extraordinary Part II-Section 2, 
dated 23-8-57, pp 439—442

for leave to introduce a Bill further to 
amend the India Tariff Act, 1934 

Mr. Speaker: The question is- 
“That leave be granted to intro-

duce a Bill further to amend the 
Indian Tariff Act, 1934 ”

The motion was adopted

Shri Manubhai Shah: I introduce**
the Bill

tDEMANDS FOR GRANTS—Contd. .

Ministry of Labour and Employment
—Contd

Mr. Speaker. The House will now 
take up the Demands in respect of 
the Ministry of Labour and Employ-
ment The hon Minister will continue 
his reply

The Minister of Labour and Employ-
ment and Planning (Shri N anda):
Mr Speaker, when the House rose last 
evening, I had just commenced my 
reply and I was referring to hon Shri 
S A Dange’s great anxiety about our 
labour policy He was anxious to 
give us the benefit of his advice of

••Introduced with the recommenda-
tion of the President

tMoved with the recommendation of 
the President
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[Shri Nanda] 
what is wrong with our labour policy. 
There were other hon. Members also 
who gave their views regarding the 
elements of a good labour policy. It 
is very appropriate that we should 
have a clear idea of w hat this labour 
policy should be because, if we have 
a proper appreciation of that, many 
questions which arose in the course of 
the discussion would then be seen in 
their true perspective.

I have one thing to inform my hon. 
friend Shri S. A. Dange that this 
policy about which he had so much to 
say is not exclusively the policy of the 
Government of India. That policy 
belongs to him as well as it belongs 
to me. The hon. Member should 
remember that in the making of that 
policy he and the representatives of 
various organisations of labour parti-
cipated and made their contribution. 
The employers did so and so also 
various experts. So, what emerged 
was a policy which I may call is the 
national policy, which reflected the 
consensus of opinion of all elements 
in our community who have a stake 
in this policy. This policy was incor-
porated in the Plan. The recommen-
dations of the Labour Panel were 
accepted in toto.

Later on, since it is a dynamic situ-
ation, since fresh problems arose, what 
we have settled at one time has also 
to be pursued further. We have to 
deal with the further stages of deve-
lopment of this labour policy. I may, 
with some sense of satisfaction, bring 
up before this House the fact that 
we had recently a session of the 
Indian Labour Conference and the 
spirit which animated the discussions 
in the Labour Panel before, also per-
vaded the deliberations Of the Indian 
Labour Conference. Some very 
gratifying results are the outcome of 
this Conference. Highly contentious 
and complex problems were debated 
there, considered there and what is of 
immense satisfaction to me, and I am 
sure it will be so to all Members of 
the House, is that all those questions 
where there were several conflicting

interest involved, workers’ interest, 
employers’ intrests and interests of 
the community, w ere all resolv-
ed and unanimity was reach-
ed regarding all those questions 
placed before the Indian Labour Con-
ference. I congratulate all those who 
participated in this good work. I 
hope that in the future, this tradition 
will grow, will be strengthened and 
will yield a very rich fruit.

I have said something about the 
fact that there is a policy and that is 
a policy for which we are all respon-
sible. But, in the course of this dis-
cussion certain things were said which 
might create a misapprehension in the 
minds of others who may not have all 
the information on the subject. We 
were told that while the Labour 
Minister, being a-trade unionist, w ant-
ed to do whatever was fair by the 
working classes, there were others 
pulling in a contrary direction, possib-
ly, by implication, anti-labour direc-
tion, and the result was not a clear 
integrated policy and the result was 
a confused picture. I must try  to 
disabuse the minds of friends who 
entertain this kind of conception. This 
misses the whole essence of the nature 
of a democratic set up and also of the 
proper scope and bearing of the 
labour policy itself. We are living 
and functioning in a free country. 
Ministers too have their free minds. 
They are also bound by the policy 
laid down by Parliam ent and the Gov-
ernment. But, while that policy is 
being formed, they make their free 
contribution.

So far as the labour policy is con-
cerned, let it be kept clearly in mind 
that the labour policy is not some-
thing apart from the economic and 
social policy of the country. It is, in 
fact, a part of that policy. I t is not 
to be considered in isolation from 
that.

There are two aspects to the labour 
policy. There is the trade union 
aspect, if you call it so, an aspect 
which concerns itself with the work-
ing class—what is due to them, what 
are their rights and privileges etc.
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There is another aspect and tha t is
the community aspect----- what is the
role of the worker, what are his obli-
gations to the community etc. And 
there is a process of reconciliation of 
these two aspects for some kind of co-
ordination has to be brought about.
It is this process of bringing about 
that co-ordination which is being mis-
interpreted as a conflict. It is not so.

Whatever the hon. .Member might 
have said about the demerits or merits 
of the labour policy, one thing I did 
not like. I was perturbed by the fact 
that personalities were imported into 
this discussion. I am grateful to the 
hon. Members for their lenience and 
generosity to me; but it loses all its 
benevolence and grace when it is 
offered at the expense of others. 
Some kind of a suggestion, an insinua-
tion was made as if some malignant 
forces were at work. There was the 
mention of the Labour Ministry. The 
Labour Ministry is not a trade union. 
The Labour Ministry has to carry out 
its policy in its two-fold aspects. But 
taking the Ministry, as it is, I feel 
proud that I am in that Ministry. 
After a few months’ experience of its 
working, I am convinced that some 
of the best officers in our services are 
there in our Ministry. They are 
working hard with devotion and
loyalty. They have to carry out diffi-
cult assignments and sometimes those 
assignments may make them not
quite popular. I have seen this and 
I am glad to say that it is not as if 
those who work in this Ministry do 
the work in the mechanical way. 
Those who are responsible for carry-
ing it out understand its social and 
economic and other wider implications 
and they keep them in view. There 
was another aspect, the personality 
aspect of it. It was regarding my 
colleague, the Deputy Minister. I feel 
rather embarrassed. I t might be 
embarrassing to him also if I talk 
about this matter. But I can’t help it. 
He is a fearless man; he is a devoted 
and loyal worker. He has strong 
political views. He does not hide
them. But our concern here is with 
the administration of labour policies

and I can assure our friends of the 
Opposition and the House that in 
dealing with the question of the w or-
king classes the Labour Ministry has 
conducted itself with absolute im par-
tiality and no rightful claim of any 
organisation, whatever its colour or 
affiliation, is prejudiced. Why is this 
talk? Ther ■ must be something 
behind it. There is a sense of grie-
vance, there is a feeling that some 
kind of unfair discrimination is being 
practised and very much is being 
made of that. It would be wrong, if 
it were so; it would be dishonourable, 
if it were so. We are not going to do 
anything that is dishonourable. There 
is little scope for it in our Ministry. 
After all its policy, more or less, the 
essential features of it, are being
administered by courts and tribunals. 
We have a machinery which is free 
for all to come and utilise and they 
are actually making use of it for con-
ciliation and other purposes.

There are two things, however, 
where an amount of discretion may be 
exercised by those in charge of the 
Ministry and they are adjudication 
and formation of committees. I will 
take this question of the formation 
of the committees. I have tried to 
look into that question i.e., how we 
have dealt with the m atter of mem-
bers of committees that we have 
formed in the course of a year and 
I found that the yardstick that was 
employed for determining what should 
be the composition was the strength 
of the membership of the organisa-
tions concerned. There might have 
been one or two, or possibly three, 
instances of departures from that, as 
far as I can notice it. There is an 
explanation for it. I shall come to 
that a little later.

The hon. Member, Mr. Dange, said 
that they are called to some confer-
ences but not to their committees or 
sub-committees. I believe we are 
always welcoming them, and not only 
welcoming them but making the ful-
lest use of whatever they have to 
contribute, for which I am thankful. 
They have been associated w ith all
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[Shri Nanda] 
the sub-committees where I was p re-
sent here m the Labour Ministry and 
there in the Planning Commission's 
labour panel. There is no case regard-
ing which I cannot give them satis-
faction If im partiality is to mean 
that I cannot be considered im partial 
unless I become partial to some 
interests, then', I am afraid, it  is 
beyond my capacity and competence.

There is some ill feeling about the 
Indian Labour Conference. I have 
gone into that. We have no discre-
tion in this m atter We are supposed 
to choose for this purpose the most 
representative organisation unless the 
organisations come to some kind of 
an agreement Unless an agreement 
is arrived at, I don’t think anything 
can be done We have a yardstick 
like this, something to determine the 
course of our policy. But it may hap-
pen that sometimes we have to use 
our pure discretion Then I can 
assure hon Members that in the exer-
cise of that discretion there will be 
no political considerations, whether 
it is an organisation backed by the 
Communist Party or the P raja Socia-
list Party or some other party. But 
there will be another consideration 
which is relevant and that is, this 
Government, this Parliam ent and this 
country has a plan for an economic 
policy and we have to see to it that 
whatever we do is in furtherance of 
tha t policy and not antagonistic to 
that policy And I believe, consider-
ing the way we have started in the 
Indian Labour Conference, that even 
in the exercise of that pure discre-
tion, we will be able to show that it 
was done m an equal manner because 
there was no occasion for any inequa-
lity and I very much welcome that.

Something was said about adjudi-
cation Whether the workers belong 
to the AITUC or the INTUC, we have 
to look after the interests of the wor-
kers and if on merits an adjudication 
is the proper thing to arrange for, it 
will be extremely wrong on our part 
in any particular case not to do so. 
But as a m atter of fact I find that in

this very essential m atter of reference 
of cases to the adjudication machinery 
there is hardly any ground for any 
sense of grievance. I have the figures. 
These figures have been given fnm> 
year to year. They have to be given 
again. I will not take up the time of 
the House by going through all the 
figures, but shall give them for two 
years:

Name of organi- Percentage of cases
sation referred to adjudication

1954-55 1955-56
INTUC 47 4 36 2
AITUC 49-4 4 1 -4
HMS 55-o 36.0

UTUC 41 0 40.0

Where is the grievance?

Then there was another question 
about trade union recognition. What 
have we to do with trade union recog-
nition’ The hon. Member himself 
made it very plain that he did not 
want the help and the sanction of law 
for the purpose of recognition. I t is 
a m atter which entirely falls within 
the purview and the discretion of the 
employers wherever the employer is 
not an employer in the public sector. 
If the suggestion is thdt anybody has 
used some kind of influence in an 
underhand way, let me know the facts 
Helping a small union here or there 
is a small consideration as against the 
bigger consideration to have the help 
of you all for promoting this big policy 
of implementation of the Plan, realis-
ation of the targets of the Plan, the 
progress of the economy If we can 
get help in that, should we at all even 
think remotely of any such small 
advantage’ It will be entirely foolish 
to do that.

Regarding trade unions, I have very 
strong feelings, and as a trade unionist 
I have a right to say something about 
trade unions. I feel pained a t the situa-
tion that we are facing today. It is true 
that trade unions have increased, that 
is the strength of trade unions has 
increased, but w hat is their financial 
position, what is their real strength,
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•rhat are the functions being perform-
ed. I wish, and I w ant very keenly 
and earnestly, that the trade unions 
should grow and become powerful 
because I see what great potentialities 
the movement has in relation to social 
change, in relation to making an 
industrial social democracy real, in 
relation to the building up of a socia-
list pattern. And if we were wasting 
those opportunities, who will be more 
pained and who will feel it more 
keenly and regret it than myself? I 
would ask this question: can we say 
that political parties will be out of 
the picture? Well and good if it can 
be. If it cannot be, let us at any rate 
come to an agreement that trade 
unions will be run on trade union 
basis and not on a political basis. Let 
that be assured. That is, other con-
siderations will not be brought in. 
Then I believe there will be no occa-
sion for any kind of expression of 
discontent.

I have said something about this 
complaint about discrimination. I 
have to go further and again pay my 
tribute to our friends, hon Shri Dange 
and those who came on behalf of the 
Hind Mazdoor Sabha, into that ses-
sion where we and the others ham -
mered out something which is 
remarkable It was in connection 
with discipline This has been a fea-
ture of our industrial life for some 
time, which has been troubling the 
minds of people in the country. So 
many reports of disturbances, of vio-
lence, intimidation, coercion, officers 
being surrounded and in some places 
people losing their lives, m urder and 
shooting and all that. It is a disgrace. 
I do not say that it is so widespread as 
it may be made out to be, but even 
this is something which we should try  
to avoid. And what have we decided 
regarding discipline now at this meet-
ing?

I will not have much time to go into 
all the things, and there are many 
things to be explained, but still I will 
take the risk of losing a minute or 
two on this question of discipline.

These things were agreed to: there 
should be no strike or lockout with* 
out notice, no unilateral action should 
be taken in connection with any 
industrial m atter; there should be no 
recourse to go-slow tactics (which is 
very im portant); no deliberate damage 
should be caused to plant or property; 
acts of violence, intimidation, coercion 
or instigation should not be resorted 
to, the existing machinery for settle-
ment of disputes should be used; 
awards and agreements should be 
speedily implemented; any action 
which disturbs cordial industrial rela-
tions should be avoided And we did 
not stop there. We proceeded to go 
further into this matter, to probe into 
it, and to explore all further related 
possibilities Unfair practices and a 
number of other things have to be 
examined This work also is in pro-
gress

So, what was settled then is not the 
end of the matter. It is the begin-
ning This will be developed, but 
more important than that, ;t  w ill be 
implemented All the parties agreed 
to it that this resolution, this settle-
ment will be proclaimed, the infor-
mation will be disseminated through-
out the country, this will be made 
known to every worker and resolu-
tions will be passed by trade unions, 
apparently and necessarily with the 
object that they will be carried out. 
If this is done, as I believe it will be 
done, m the larger interests of the 
country, I am prepared to forget the 
past altogether, because this will 
mean a great advance towards the 
solution of many of the problems and 
difficulties which are plaguing us 
today

Now I have to deal with the criti-
cism of labour policy, but there is one 
special aspect of it which I want to 
consider at once. This is about Gov-
ernment employees. The Govern-
ment is responsible for the welfare 
and well-being of all the working 
classes in the country, but it has a 
special responsibility towards its own 
employees. In connection w ith Gov-
ernment employees, let us make a
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differentiation So far as Government 
employees are concerned, there is this 
one distinction tha t they are working 
directly for the community, not for 
any profiteer, any capitalist, but for 
the community And that distinction 
has some implications, but it has not 
got this implication that those who 
are working for the community should 
be deprived of what is due to them

I am talking in the first instance of 
those who are engaged in our indus-
trial and commercial services In 
this m atter there is no distinction 
They may have some special privi-
leges, but so far as their other rights 
are concerned, they are all to be 
assured to them, and the obligations 
of the Government have all to be 
performed

And I just saw something, which was 
settled not now, but m the First Five 
Year Plan There, the position was 
made clear in these words

"Collective bargaining between 
workers and management should 
be encouraged ”

This is about the public sector

“Such collective bargaining 
should embrace both economic 
and non-economic demands The 
management on the spot should 
be given full discretion and powei 
to enter into commitments within 
certain prescribed financial limits 
Government conciliation and 
arbitration machinery should be 
made available to the workers of 
these undertakings The existing 
right of Government to accept, 
reject or modify an award should 
be restricted to periods of em-
ergency ”

This is nothing new It is being done 
This was the policy adopted by Gov-
ernm ent and Parliament, and it is 
being followed

Now, I come to the other class of 
Government employees Regarding 
these, there was some information 
given to us about the railway workers

and about the defence employees I 
have examined the position There is 
a negotiating machinery at work, at 
three levels Large numbers of cases 
come to it It was said that there had 
been delays I have not been able to 
find out exactly the duration for 
which they actually lasted But there 
have been settlements And there is 
a provision in the agreement between 
the two sides that where the parties 
cannot come to an agreement, the 
m atter should go to a tribunal So, it 
is not a question that we meet, sit 
and talk, and then nothing happens, 
because most of the things were set-
tled A few things, do remain There 
also, it was felt they could give a bil 
to the employees of the defence in-
stallations There is the saijne kind ol 
agreement And numbers erf question: 
are settled So, there is not mucl 
substance in this grievance It maj 
be that some of the things were no 
done, or could not have been done

Regarding the other section of th< 
Government employees, namely, the 
civil servants, I have to say that their 
position goes a little further The 
civil servants have got a special posi 
tion Therefore, they have both 
special privileges and special responsi-
bilities They are partners m the 
process of the administration of this 
country, and that special character of 
their work is reflected m the rules 
which apply to them Although free-
dom of association is not denied even 
in their case, yet, any question of 
direct action, of any strike, is incon-
ceivable, so far as I can think of this 
m atter That does not mean that if 
there is any rankling sense of injustice 
in their minds, there should be no way 
for them There is a way

I am very sorry that recently, we 
faced acute tension m the relations 
between our employees and Govern-
ment That is over happily I found 
that Government employees were 
slightly drifting away Well, we have 
found a remedy for them, and I hope, 
and I am sure, that this will not be
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allowed to happen again. If there 
were any deficiencies on our side, we 
shall remove them Now, the pay 
commission has been appointed What 
does that mean7 It means that so far 
as the civil servants are concerned, 
their major interests are safeguarded 
through a body at that high level, 
namely the commission, interests such 
as the condition!) of service, rem unera-
tion, structure of emoluments and all 
those things I think it is right and 
proper that there should be no hig- 
gling-hagglmg about a commission of 
this kind The interests of the Gov-
ernm ent servants have to be safe-
guarded, and if we tell them not to 
adopt any kind of attitude of direct 
action or this or that, then something 
equivalent has to be given to them, 
and a periodic review of their condi-
tions of service and of their emolu-
ments is something which is very 
legitimate and proper This has been 
done

For other things, smaller matters, 
there is even now some kind of 
machinery, staff committees or coun-
cils It is working with various 
degrees of success and satisfaction 
But something has to be done about 
it Something more has to be done, 
and we are engaged at this moment m 
a proper consideration of this problem, 
as to what more should be done, how 
the relations between our Government 
servants or civil servants and the ad-
ministration can be made closer, more 
amicable, and there should be mutual 
understanding, because with that 
understanding, much better work of 
the community will be done If that 
means that we have to give some 
thought to it and set up a better 
machinery, then we should do it, and 
we are going to do it Their welfare, 
and the welfare of the smallest and 
humblest employee anywhere in Gov-
ernm ent should be the concern of the 
man at the top, the Secretary and the 
Minister He cannot go about seeing 
everybody, but it is his responsibility 
to make these arrangements for the 
welfare of the people Small or big 
things may be coming up We are

going to do that also So, I have said 
something about this important ques-
tion

I think there was no w arrant for 
Shri S A Dange to give expression to 
a suspicion whether we were going to 
manipulate the cost of living indices 
m order to rob the employees of what 
is due to them, because now there is 
a situation when something may have 
to be done—or may not have to be 
done, I do not know But whoever 
could dream of such a thing, that the 
cost of living indices which are based 
on family budgets and on whole 
assemblage of data from all parts of 
the country would be tampered with? 
Then, it was said that we should not 
try to obstruct this Even a thought 
of that kind with a commission at 
that high level should be something 
which could not be conceived of

Now, I come back to the question 
of policy Very powerful epithets 
weie used to characterise this policy, 
such as capitalistic policy, feudal 
policy unco ordinated policy, and no 
policy I wish that they might have 
gone somewhat a little further than 
that I was expecting that having ex-
pressed themselves so strongly regard-
ing this, they will throw some more 
light I was looking forward to some 
kind of an elucidation of what was 
wrong with this policy, what should 
be done about it, and whether there 
was any example anywhere else 
which we could follow There were 
vague and sweeping statements, 
which furnish no help at all, such as 
starvation of the workers, security of 
the grave, no integration of price, 
profits and production But as to what 
should be done there was not a ray 
of light

So far as this policy is concerned,
I am not given to boasting But I 
make a statement of a fact Take the 
volume of the First Five Year Plan; 
and take also the volume of tfce 
Second Five Year Plan, as extended 
by the conclusions of the Indian 
Labour Conference Is there not a 
full enumeration, a statement of all
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the elements and principles of labour 
policy? You may disagree with some 
elem ent here or there, though we do 
not agree, we are all agreed about it 
And let me have the example of any 
other country which has got some-
thing very near tha t even, where an 
integrated and clear enunciation of 
policy is presented, not unilaterally, 
but on an agreed basis

This is generally about our policy 
B ut the real point was, w hat was 
hurting was, a feeling that this policy, 
w hatever it was, was not being im-
plemented properly But that is a 
very different question I have an 
answer to that and I may even say 
something about it immediately—on 
the question of implementation of that 
policy Who will be more keen and 
more anxious than ourselves and m y-
self that we should have full proper, 
effective implementation’ If anybody 
comes and tell us what is wrong—-the 
weak points anywhere—we shall be 
happy and we shall welcome that 
Some of the things which have been 
said are  correct I do not deny them 
But it should be kept in view that 
there is an earnest effort to improve 
the administration—various schemes 
We are strengthening the staff in vari-
ous directions

In the m atter of conciliation and 
adjudication, we are trying to ration-
alise and simplify the procedure so 
that there may not be time lost, al-
though the time that is wasted is not 
entirely the responsibility of the con-
ciliator or of the adjudicator It is 
lost because both parties very often 
w ant more time But we are going to 
take care of that m the rules and in 
the fresh procedures we are now going 
to adopt

Shri S A Dange and some others 
gave information about irregularities 
The report was there I have seen 
it 1 have studied the question of 
irregularities There are cases, when 
I  look at the facts and figures There 
are explanations also We can im-
prove But I cannot think of a day

five years hence or ten years hence 
when a report w ill be placed whare 
he won’t  be able to find some irre-
gularities, because the whole purpose 
is to find out the irregularities and 
reduce them We should reduce tke 
irregularities, we should have effec-
tive supervision, and we are trying to 
do that

Regarding the question of health 
safety, the incidence of T B  and some 
other diseases, our people have gone 
out to discover all that because we 
knew there were dangers lurking 
there This is a state of affairs so far 
as factories are concerned, but still 
we do not entirely disown responsibi-
lity in the legal and constitutional 
sense We are trying to make inqui-
ries into the conditions of service, 
hygiene and environment, and other 
conditions in which the work goes on, 
and those reports are being made 
available We insist on them that 
they should implement those recom-
mendations

In this connection, Shri S A Dange 
referred to Jam shedpur and the Tatas 
and about one shed I sent a message 
trying to find out what the position 
was It is a fact that out of the
3 sheds, one was being used for cer-
tain other purpose because they are 
engaged in a process of expansion or 
something of that kind May be that 
those pit-head baths are not being 
used properly The responsibility, I 
am told, is of the workers, who have 
to use them

Shri B S Murthy (Kakmada— 
Reserved—Sch Castes) What Shri
S A Dange said was that the shed 
was not given to the workers, whereas 
the varandas were to be used Is it 
a fact?

Shri Nanda: It is a fact About
one of these sheds, the explanation 
is—I have got it in writing—that they 
are using it for some kind of expan-
sion

These things may be occurring even 
with the best of employers.
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But there is one thing which is of 
greater importance relatively and 
that is about delays and breaches 
About delays, I have already explain-
ed the conciliation procedure' In 
connection with delays, yesterday one 
hon Member said something about 
the Supreme Court I was rather 
taken aback by his statement The 
Supreme Court is the highest judicial 
body m the country to safeguard the 
fundamental rights and liberties of all 
citizens, and nothing should be said 
which will be derogatory to that body * 
We may have our complaints We 
have our feeling of discontent that 
large numbers of people—employers— 
rush to the Supreme C ourt Well, 
there should be other ways of dealing 
with it I was asked to make a state-
ment that whatever the Supreme 
Court did, we were not going to take 
any notice of, and that we would do 
something contrary to that It can-
not be done We have to observe and 
fully abide by the decisions of the 
Supreme Court But there is one 
thing that I have to make clear If 
the Supreme Court finds that the 
intentions of Parliam ent have not 
been fulfilled properly through the 
language of the laws that we make, 
then we are free—the Supreme Court 
does not stop us from doing it—to 
come back to Parliam ent and set it 
right and have a new Act, so that 
whatever we intended to do we are 
able to carry out

Regarding the question of both vio-
lation of awards and references to 
courts, I think the state of affairs is 
unsatisfactory I believe numbers of 
awards are not being observed and 
implemented speedily I have no 
statistical information with me I am 
thinking of having a statistical sam-
ple survey If the employers want 
our co-operation, the co-operation of 
labour, in production and then also 
in regard to discipline, it  is their res-
ponsibility, through the same tripar-
tite  machinery and otherwise, to see 
to it that those awards are implemen-
ted and there are no unnecessary 
delays and unnecessary references to 
Supreme Court and other courts. The

Supreme Court does not invite peo-
ple to refer cases to i t

Therefore, just as we are asking the 
workers not to go on strike except as 
a last resort, I will also ask the 
employers not to go to courts except 
in the last resort when nothing else 
is available I am not sure that they 
are doing so now

On the question of health conditions, 
we are increasing our staff But how 
much can we increase the number of 
inspectors’ How much shall we go 
on increasing’ There must be other 
ways of securing observance of these 
Acts That must be at the level of 
the unit Shn S A Dange made a 
suggestion That was there in the 
Plan It has not been carried out 
fully or at all I believe the works 
committee which started at the top 
for observance of discipline, increase 
of productivity etc must go down to 
the unit level and there should 
be some kind of joint body which 
should be responsible for the adminis-
tration of these things m a proper 
way This we will try  to secure 
through the same machinery which 
has given us this agreement regard-
ing discipline That same machinery 
will yield the other results for the 
working class

I personally am thinking of setting 
up a machinery in my Ministry for 
this purpose There are officers deal-
ing with cases of conciliation and all 
that But there should be a separate 
machinery for assessing and evaluat-
ing the implementation of legislation, 
evaluating the work in different fields 
The officers—who will be of a fairly 
high level—will not interest them -
selves in the day to day things but 
will see how the lie of the land is 
and how things are being carried out. 
This new machinery should enable 
us to keep in touch with the whole 
tempo of implementation The special 
officer, or whatever may be the set-
up, will be responsible particularly 
for the implementation of that reso-
lution regarding discipline He will 
see who is responsible if there Is any
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violation I expect that if the INTUC 
men are held responsible, very strong 
action will be taken by the INTUC, 
and  if the AITUC men are found 
errmg, it will take strong action 
against its people Then we shall be 
able to see what is happening So 
this machinery will be put into the 
field as soon as is possible

I have dealt with the broad ques-
tions I have to say something now 
about the positive side of labour 
policy What is our approach’ That 
has been very clearly indicated We 
w ant to go as fa r as possible Our 
intention is that the maximum should 
be done in the m atter of wages, in 
the m atter of social security to satisfy 
the claims of the workers But there 
is some limitation to that That
limitation does not arise on account of 
w ant of goodwill on our part, that is 
inherent in the economic situation in 
the country When we are told,
‘Compare the social security measures 
m the United Kingdom and m other 
places with ours’ I ask how long
before did the process of development
start th tre  and when did we start that 
here I will ask, what is the average 
national income there and w hat it is 
here How do we compare’ Consi-
dering the situation here, ''considering 
what we are in this country, consi-
dering the stress of the Plan which 
is intended to help us later on and 
also now, I think, what we are 
doing is nothmg of which we need be 
ashamed

In dealing with the claims of w or-
kers, we have to consider that it is 
not something for the sake of appear-
ance, that it is not for having hold 
on any union that one wants to make 
a claim of 25 per cent increase in 
wages The INTUC might have done 
it or somebody else might have done 
it I do not care for that We must 
take care of the repercussions or the 
consequences of all that, w hether the 
price level is going to increase I do 
not say that in any particular case it 
is the effect I am talking generally 
Then, I say, what do we do’ We are

not conferring on them any real posi-
tive benefit We have to think not 
only of today but also of tomorrow 
of the workers, larger employment 
for them etc I understand the wor-
kers claim 30b security and a proper 
share m the economic progress of the 
country and those other things which 
are well-known to us But these 
things have to be done with due 
regard to all that I have explained 
here

Coming to wages, I have got the 
figures for a period of years, figures 
relating to real wages in the country 
and the progress of real wages I 
find that during the last 5 or 6 years, 
we have not done very badly at all 
We have got an increase in real 
wages It may be pointed out that 
during these 5 years we have made 
some progress, but what about the 
earlier years Wages have increased 
by 32 per cent with 1947 as the base 
and 12 per cent with 1951 as the base 
But the question will be with 1939 as 
the base it will be only 102 or 103 
It is true but my answer is this

In the earlier years we were mak-
ing no progress, we were going back 
Production was not rising I am talk-
ing of the period during which we 
started making developments, we 
made larger investments These were 
reflected also in the figures of the real 
earnings of the workers So, I think, 
the community has done faily well 
by the working class during this 
period And as the implementation 
of the Plan proceeds and there is the 
expected increase m production and 
in the per capita income, it will be 
shared by the workers They cannot 
be deprived of their share

About the principles of wage policy, 
we have no dearth of principles enun-
ciated here There is the Fair Wage 
Committee’s report and it is not as 
if we have dropped legislation No 
In the Central Textile Wage Board 
what we have done is, the terms of 
reference are framed in a m anner so 
that the recommendations of the Fair 
Wage Board Committee can be com-
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bmed in the report So, we have not 
thrown away whatever gains we had 
made earlier in the m atter of the 
formulation of principles which may 
be agreed principles again The Gov-
ernment does not fix wages directly 
There are legislation for Minimum 
Wages, Payment of Wages etc The 
Government have set up a machinery, 
the tribunals and courts etc We give 
them all the material We are trying 
to have a wage census now What-
ever material is available is for them 
1 am  conscious o f the tact that some-
thing more has to be done We are 
giving broad references to decide the 
level of wages We are trying to give 
guidance to the courts in two direc-
tions We are moving to set up 
norms standards by agreement and 
to provide all the information which 
may have a bearing on that question 
We are gomg to have a wage census 
in 50 industries, the productivity 
indices etc Action is being taken in 
regard to these m atters Ultimately, 
when the Tribunal decides it will 
have all these principles and all this 
information

But you cannot have any rigid for-
mula about these There are too 
complex questions and numerous 
variables If the view is that we 
should have some kind of mathemati-
cal formula by which anybody can 
produce a wage figure without any 
need for a tribunal or anythmg, I 
think, that is not possible Nowhere 
has it been done Nowhere has there 
been better guidance regarding wages 
than here except that our statistical 
information is not yet complete We 
are trying to see that we improve the 
position m that respect

Regarding social security also we 
have figures But considering that 
there is not enough time, I am not 
gomg into details of what has been 
done in the m atter of social security, 
in the m atter of the working condi-
tions and industrial relations parti-
cularly You can judge the success of 
that policy by the index of industrial 
peace or m dustnal unrest, whatever 
you may call it During the first Five 
Year Flan, the situation has been

remarkably good Industrial unrest 
has gone down This is something 
for which credit has to be taken by 
the working classes very much 
Nobody should try to withhold that 
credit from them They have played 
their part The system of adjudica-
tion, conciliation etc has yielded rich 
harvests It has, on the one side, 
helped the working classes to iffiprove 
their condition, increase their wages 
considerably, and, on the other side, 
it has given to the community indus-
trial peace and conditions in which 
work of the Plan can proceed satis-
factorily

Shri Nath Pai (Rajapur) If you try
to convince us how real income has 
gone up, we shall be grateful We 
have tried to establish yesterday that 
this is not the case and that real 
Wages have fallen I should be parti-
cularly grateful to him if he can 
convince us

Shri Nanda We cannot enter into 
all the calculations behind the figures 
I have The figures are that real 
wages have gone up In addition to 
the rise in wages there is the cost on 
account of the social service measures 
These measures may in addition come 
to 20 per cent or so of the real wages, 
which are also real wages I am not 
bringing them into the picture inde-
pendently There are these and other 
things There have been recent 
advances in the m atter of workers’ 
participation, workers’ education and 
these things These things are the 
beginning of very important develop-
ments in the country I am not think-
ing of the worker as a mere wage- 
earner He has to be an equal, partner 
The day may not be very verj near 
But we have to proceed in that 
direction and I thmk, Sir, with the 
help of the organisations of workers 
and employers some kind of a reality 
will be introduced into this new 
scheme of workers participation, 
because it should be something real 
and not something which Is a m ine- 
believe.
13 hr*.

All in all, the results of this potty  
has been good and gratifying m  xto
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[S hn  Nanda]
direction of both the workers rights 
in the m atter of wages and standard 
of living, security, e tc , and their 
obligations towards the community 
Production has increased, productivity 
has increased and when people say 
something about the workers and 
they belittle the workers' place and 
their Contribution, I have to tell them 
that the working classes do not con-
sist simply of 50 lakhs of organised 
workers, 3 per cent or 8o of the 
workmg force It is nearly a third 
of the total working force of the 
country The workmg class embraces 
all those w age-eam ers for whom 
organisations are starting and will 
develop It is about 4 crores and 80 
lakhs out of 15 crores of working 
force Nobody can make light of this 
big force We have to make use of 
this big force They have increased 
production, their productivity has 
gone up Industrial peace has been 
secured

Well, there are cases of indiscipline 
here and there They will now be 
eliminated and having done that the 
workmg classes can certainly ask for 
all that is due to it for sympathetic 
consideration Public opinion does 
m atter in the realisation of the aspi-
rations of the working classes and 
therefore it is im portant for the trade 
unions not to alienate the sympathy 
of the public but to show to them how 
much the workers themselves have 
done for the community Of course, 
very much more has to be 
done There should be social 
security from cradle to the grave, 
wages should be very much more 
than w hft they are When I compare 
the wages and the needs of the w ork-
ing classes I fee 1 it is very very low 
But how are we to achieve tha t’ 
In spite of the fact that we have pro-
vided Rs 50 crores m the Second Plan, 
and the amount tha t was spent in 
the F irst Plan, even the fringe 
of the problem of housing 
of the working classes has not been 
touched

How are these things to be achiev-
ed, particularly when the Plan, as

everybody knows is encountering 
difficulties We will no doubt succeed, 
but there are difficulties in the way 
It is through productivity alone, 
through the efforts of the workers, 
that we will be able to overcome 
these difficulties and problems Our 
resources are limited, but the possi-
bilities of productivity are not 
limited You can raise productivity 
by one hundred per cent, by two 
hundred per cent and if m  the whole 
country we increase productivity by 
30 per cent or 40 per cent, it w ill 
make up for the lack of resources 
which we are otherwise facing And 
w hat an im portant task we have 
before us for joining m this big 
adventure of making a success of our 
Plan and our programmes of econo-
mic development

I have already taken an hour I 
only want to say a word about the 
future We have begun well m our 
mutual relations, that is, in the 
common task of proper appraisal of 
the situation m the country, regarding 
the workers and the problems tha t we 
are facing, to meet together, sit to-
gether and have deliberations in a 
peaceful amicable atmosphere with 
goodwill to find what lies behind 
those problems, to find remedial 
measures, to explore ways to explore 
solutions and to apply them in the 
field This is the spirit in which the 
Indian Labour Conference started

Raja Mahendra Pratap  (Mathura) 
Can there not be any Bill or Ordin-
ance that labour is a partner in 
management and labour is given half 
the profit of all the income’

Mr. Speaker Why only half’

Shri B. S Murthy: This is universal 
language, Sir

Shri Nanda: I was about to com-
plete.

Many side questions will arise As 
you yourself asked Why only half? 
May be the profits may be very much 
more I t  depends upon how much the 
profits are in excess a t  
normal and they have to be taken in 
the form of bonuses They have to
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be made further use of for the com-
munity; ploughed back in  the form 
of fresh investments

So fa r as partnership is concerned, 
as I said, we have already come to 
a decision that 50 establishments this 
year will en ter into this arrangement 
of workers’ participation in manage-
m ent and I hope we will succeed and 
this arrangement will speedily prog-
ress and will be extended to all the 
establishments of any considerable 
size in the country There is great 
prospect before us which we can to-
gether, by united endeavour, reach 
Compared to that all these little feuds 
and dissensions and all that will pale 
into insignificance Let us, therefore, 
think of that common ground which 
covers 99 per cent of the field where 
we can all combine together in the 
interests of the working classes of 
the country

Shri B S Murthy In 'the course 
of his whole speech the Minister was 
not pleased to say even a word about 
the agricultural labour, which forms 
nearly one-sixth of the population of 
our country I want to know the 
policy and programme of the Ministry 
as far as agricultural labour is con-
cerned

Shri Nath Pal There is no policy'

Shri Nanda Regarding agricultural 
labour, I may say that their condi-
tion is not very satisfactory I know 
that in many parts of the country it 
is so How does the Labour Ministry 
go about its business’ It has passed 
the Minimum Wages legislation 
which is being applied progressively 
to agricultural workers We want to 
take rigorous measures to see that it 
is quickly applied and extended That 
is one part of it But it is a very small 
part What we have to do is to in-
crease the pool from which the agri-
cultural worker has to draw his 
share The work that we are doing in 
the national extension service and 
community development projects and 
all the money that is being channelled 
into rural areas and measures like 
land reforms have in some cases gone 
ahead with a certain amount of satis-

faction, in other cases n o t There are 
a number of things to be done for 
the agricultural worker give them 
land, settle them, give them houses; 
give them plots of land I do not
wish to go into details No doubt
something has been done, but I am 
not quite satisfied We shall try  to do 
much more

Shri Sadhan Gupta (Calcutta-East).
The hon Minister said that real wages 
have risen What I want to know ia 
the proportion of the rise m the share 
of the worker, to the share of the 
rise in profits of the capitalist Ha# 
he got any such figures

Shri Nanda: I have got the index
of profits, that is available to him 
also It is there m the current 
literature on the subject There is 
also the index of profits When we 
compare it we have to go through 
very intricate calculations and deduc-
tions for reserves, etc But all these 
factors—profits productivity, produc-
tion etc —are to be taken together 
The main question is whether the 
real wages have increased or not 
They have Similarly, if the question 
is whether profits have increased or 
not the answer is yes The hon 
Member knows that certain percen-
tage has gone into the dividends I 
do not remember whether it is 30 or 
40 per cent then something has gone 
into the reserves

Shri Sadhan Gupta What is the 
relative share of the increase between 
profits and wages’

Shri Nanda I have given that 
We have circulated a paper to the 
persons who attended the Indian 
Labour Conference There all these 
things are given The whole senee 
had been given, that can be referred 
to

Shri Mohiuddln (Secunderabad) 
Will the hon. Minister place that 
paper on the Table of the House?

Shri Nanda: Yes, Sir I shall place
it
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Shri S. M. Banerjee (Kanpur): One 
more question, Sir

Mr. Speaker: There is no end to
these questions The hon Member 
is not satisfied with all these six 
hours but he wants to be satisfied m 
one minute If any hon Member 
wants me to put any cut motion to 
the vote of the House, I shall do so. 
Otherwise, I shall put all the cut 
motions to the vote of the House

All the cut motions were put and 
negatived

Mr. Speaker: The question is:

"That the respective sums not 
exceeding the amounts shown in

the fourth column of the Order 
Paper including the sums already 
voted on account for the relevant 
services be granted to the Presi-
dent to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1958 in respect of 
Demands Nos 70, 72, and 124.

The motion was adopted

Mr. Speaker: The question is:

“That the respective sums not 
exceeding the amounts shown in 
the fourth column of the Order 
Paper, be granted to the President, 
to complete the sums necessary to 
defray the charges that will come 
in course of payment during the 
year ending the 31st day of 
March, 1958, in respect of the 
following head of demands 
entered in the second column 
thereof —

Demand No 71

The motion was adopted

[ Thr motions for Demands for Grants 
tohtch. were adopted by the Lok 
Sabha are reproduced below— 
Ed 1

Demand No 70—M i n i s t r y  o f  L a d o u r  
& E m p l o y m e n t

“That a sum not exceeding 
Rs 16,94,000 including the sums 
already voted on account for the 
relevant services be granted to the 
President to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1958, m  res-
pect of ‘Ministry of Labour & Em-
ployment’ ”

D e m a n d  No 71—C h i e f  I n s p e c t o r  o p  
M i n e s

“That a sum not exceeding 
Rs 13,91,000 be granted to the 
President to complete the sum 
necessary to defray the charges
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which will come in course of pay-
ment during the year ending the 
31st day of March, 1958, m  res-
pect of ‘Chief Inspector of 
Mines’ ”

D e m a n d  No 72—M i s c e l l a n e o u s

D e p a r t m e n t s  a n d  o t h e r  e x p e n d i t u r e

UNDER THE M INISTRY OF LABOUR AND
E m p l o y m e n t

“That a sum not exceeding 
Rs 8,66,57,000 including the sums 
already voted on account for the 
relevant services be granted to the 
President to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1958, m res-
pect of ‘Miscellaneous Depart-
ments and Other Expenditure 
under the Ministry of Labour 
and Employment’ ’’

D e m a n d  N o  124— C a p i t a l  o u t l a w  o f  
t h e  M i n i s t r y  o f  L a b o u r  a n d  

E m p l o y m f n t

“That a sum not exceeding 
Rs 34,22,000 including the sums 
already voted on account for the 
relevant services be granted to the 
President to defray the charges 
which will come m course of pay-
ment during the year ending the 
31st day of March, 1958, in res-
pect of ‘Capital Outlay of the 
Ministry of Labour and Employ-
ment’ "

Ministry of Finance

Mr. Speaker: The House will now 
take up discussion of the Demands for 
Grants Nos 27 to 41 and 109 to 115 
relating to the Ministry of Finance As 
the House is aware, 6 hours have 
been allotted for the Demands of this 
Ministry

There are a member of cut motions 
to these various Demands Hon Mem-
bers may hand over a t the Table w ith-
in 15 minutes, the numbers of the 
selected cut motions which they pro-
pose to move I shall trea t them as 
moved, if the members in whose

names those cut motions stand a re  
present in the House and the motion* 
are otherwise m order.

The time-limit for speeches will, as 
usual, be 15 minutes for the members 
including movers of cut motions, and 
20 to 30 minutes if necessary, fo r 
Leaders of Groups

D e m a n d  No 27—M i n i s t r y  o r
F i n a n c e

Mr. Speaker: Motion moved:

“That a sum not exceeding 
Rs 90,38,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1958, in res-
pect of ‘Ministry of Finance’ ”

D e m a n d  No 28—C u s t o m s  

Mr. Speaker Motion moved.

“That a sum not exceedmg 
Rs 2,35,16,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1958, m res-
pect of ‘Customs’ ”

D f m a n d  No 29—U n i o n  E x c i s e  D u t i e s

Mr. Speaker: Motion moved:

“That a sum not exceedmg 
Rs 4,33,91,000 be granted to the 
Piesident to complete the sum 
nece ssary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1958, in res-
pect of ‘Union Excise Duties’ ”

D e m a n d  No 30—T a x f s  o n  I n c o m e

i n c l u d i n g  C o r p o r a t i o n  T a x  
a n d  E s t a t e  D u t y

Mr. Speaker: Motion moved1

“That a sum not exceedmg 
Rs 2,73,46,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the
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31st day of March, 1958, in res-
pect of Taxes on Income includ-
ing Corporation Tax and Estate 
D uty’

D e m a n d  N o . 31—O p i u m  

Mr. Speaker: Motion moved:

“That a sum not exceeding 
Rs 21,25,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come m course of pay-
m ent during the year endmg the 
51st day of March, 1858, in res-
pect of ‘Opium’

D e m a n d  N o  3 2 — S t a m p s

Mr. Speaker: Motion moved

“That a sum not exceeding 
Rs 97,25,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
m ent during the year ending the 
31st day of March, 1958, in res-
pect of ‘Stamps’ ”

D e m a n d  N o  33—A u d i t

Mr. Speaker: Motion moved-

“That a sum not exceeding 
Rs 5,43,67,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
m ent during the year endmg the 
31st day of March, 1958, in res-
pect of ‘Audit’ ”.

D e m a n d  No 34—C u r r e n c y  

Mr. Speaker: Motion moved:

“That a sum not exceeding 
Rs 2,09,39,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
m ent during the year endmg the 
81st day of March, 1958, in res-
pect of ‘Currency’ ”.

De m an d  No . 35—Min t

Mr. Speaker: Motion moved:

“That a sum not exceeding 
Rs 1,95,86,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending th« 
31st day of March, 1958, in res-
pect of ‘Mint’ ”

D e m a n d  No 36—T e r i t o r i a l  a n d

P o l i t i c a l  P e n s i o n s

Mr. Speaker: Motion moved:

“That a sum not exceeding 
Rs 16,30,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1958, in res-
pect of T erritorial and Political 
Pensions’ ”

D e m a n d  N o  37—S u p e r a n n u a t i o n

A l l o w a n c e s  a n d  P e n s i o n s

Mr. Speaker: Motion moved:

“That a sum not exceeding 
Rs 1,58,01,000 be granted to the 
President tQ complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1958, in res-
pect of ‘Superannuation Allow-
ances and Pensions’ ”

D e m a n d  No 38—M i s c e l l a n e o u s  D e -
p a r t m e n t s  a n d  o t h e r  E x p e n d i t u r e  

u n d e r  t h e  M i n i s t r y  o f  F i n a n c e

Mr. Speaker: Motion moved:

“That a sum not exceeding 
Rs 14,84,30,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year endmg the 
31st day of March, 1958, in res-
pect of ‘Miscellaneous Depart-
ments and other Expenditure 
under the Ministry of Finance’ ”.
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D e m a n d  N o  39—P l a n n i n g  
C o m m i s s i o n

Mr. Speaker: Motion moved

“That a sum not exceedmg 
Rs 96,02,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come m course of pay-
ment during the year ending the 
31st day of March, 1958, in res-
pect of ‘Planning Commission’ ”.

D e m a n d  No 40—M i s c e l l a n e o u s  Ad-
j u s t m e n t s  BETWEEN THE UiYION 

a n d  S t a t e  G o v e r n m e n t s

Mr. Speaker: Motion moved

“That a sum not exceeding 
Rs 3,56,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
■which will come in course of pay-
ment during the year ending the 
31st day of March, 1958, m res-
pect of ‘Miscellaneous Adjustments 
between the Union and State 
Governments’ ”

D e m a n d  No 41—P r f - P a h t i t i o n  
P a y m e n t s

Mr. Speaker Motion moved

That a sum not exceeding 
Rs 40,14,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1958, in res-
pect of ‘Pre-Partition pay-
ments’ ”

D e m a n d  No 109—C a p i t a l  o u t l a y  o n  
r u t  I n d i a  S e c u r i t y  P r e s s

Mr. Speaker Motion moved

‘That a sum not exceeding 
Rs 4,44,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1958, in res-
pect of 'Capital Outlay on the 
India Security Press’ ”

D e m a n d  No. 110—C a p i t a l  O u t l a y  o n

C u r r e n c y  a n d  C o i n a g e

Mr. Speaker: Motion moved

That a sum not exceedmg 
Rs 1,55,64,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come m course of pay-
ment during the year ending the 
31st day of March, 1958, in res-
pect of ‘Capital Outlay on Curr-
ency and Coinage’ ”

D e m a n d  No 111—C a p i t a l  O u t l a y  o n  
M i n t s

Mr. Speaker Motion moved

“That a sum not exceeding 
Rs 42 00,000 be granted to the 
Picsidcnt to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1958, m res-
pect of ‘Capital Outlay on 
Mints’ ”

D e m a n d  N o  112—C o m m u t e d  Valu* 
o f  P e n s i o n s

Mr Speaker Motion moved.

‘That a sum not exceeding 
Rs 24,82,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st d iy  of March, 1958, in res-
pect of ‘Commuted Value of Pen-
sions’ ’’

D f m a n d  No 113—P a y m e n t s  t o  Re-
t r e n c h e d  P f r s o n n e l

Mr Speaker Motion moved

“That a sum not exceeding 
Rs 14,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come m course of Wfiy- 
mcnt dunng the year endm gnhe 
31st day of March, 1958, in res-
pect of ‘Payments to Retrench-
ed Personnel” *
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DEMANDNo. 114-OTHER CAPITAL
OUTLAYOF THEMINISTRYOF FINANCE

Mr. Speaker: Motion moved:

"That a sum not exceeding
Rs. 67,41,54,000be granted to the
president to complete the sum
necessary to defray the charges
which will come in course of pay-
merit during the year ending the
31st day of March, 1958, in res-
pect of 'Other Capital -Outlay of
the Ministry of Finance'''.

DEMANDNo. 115-LoANS ANDADVAN-
CESBY THE CENTRALGOVERNMENT

Mr. Speaker: Motion moved:

"That a sum not exceeding
Rs. 69,66,82,000be granted. to the
President to complete the sum
necessary to defray the charges
which will come in course of pay,:"
ment during the year ending the
31st day of March, 1958, in res-
pect of 'Loans and Advances by
the Central Government'''.

Shri Prabhat Kar (Hooghly): Sir,
while dealing with the Finance Min-
istry, the main point before us is the
taxation policy. While examining the
fiscal policy, we should bear in mind
that it is not anything distinct, ex-
clusive or isolated. It is an image in
miniature of the broader political,
social and economic aims and object-
ives. On the contrary, we find that
the taxation policy depends upon the
whims of successive Finance Minis-
ters.

We have seen that in 1947,the capi-
tal gains tax and the business profits
tax were introduced. In 1949,the capi-
tal gains tax was abolished and the
latter was abolished in 1950.The for-
mer was again introduced with effect
from 25-7-55. The income-tax base
has been widened from Rs. 2,000 to
Rs. 2,500 in 1947; it went up to
Rs. 3,000in 1948,Rs. 3,600in 1950and
Rs. 4,200 in 1953 and again it came
to Rlt-3,000 in 1957. When this limit
was increased from Rs. 3,600 to
Rs. 4,200, the then Finance Minister
said:

"This increase is made not
merely as a measure of relief in
taxation but also for securing
some relief to the income-tax ad-
ministration. I have felt for some
time that far too much of the time
of the Income-tax Department is
being taken up by the relatively
smaller assessments and if the
number of such assessments could
be reduced, the Department
would be able to give greater
attention to the cases of the big-
ger assesses and improve the
revenue from the income-tax."
I do not know whether the position

has changed. But it has again been
reduced to Rs. 3,000 in 1957.

If you look at the result of these
taxation measures" we find certain,
things. We find that agricultural pro-
duction has increased from 95 to 113;
the industrial production has increas-
ed from 105 to 145 points. The excise
revenue rose from Rs. 85 to Rs. 105
crores. In spite of increase in indus-
trial production being about 40 per
cent. ~nd the decline in raw materials
being about 30 per cent, the
tax demand revolves round Rs. 180-
Rs. 190 crores. That means that there
is some snag either in the policy or
in the administration. My point is that
there is a lack of planned taxation
policy. There is a snag also in the
working of the income-tax depart-
ment. •

Out of 36 crores of people in India,
five or six lakhs come'within the pro-
visions of the taxation proposals. The
tax payable varies from 3 to 84 per
cent of the total income. The rate of.
taxation in India compares very
favourably with other countries. In-
spit of all that, the taxable income
has not at all increased and the num-
ber of tax evaders is increasing. Un-

• less and until there is a proper taxa-·
tion policy and a proper plan is intro-
duced, there is no prospect of any
increase in the amount of revenue
from taxation. This is because of the
present taxation policy.

The Wealth Tax that has been in-
troduced by the FinllIlce Minister has

.•..
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become very necessary. An E
tion of the !ecent trends in
reveals that there is a curiot
omenon -increasing produc
increasing prices but still nc
on the income-tax collection
disparities in income distribu

/ made the imposition of the I'

tax all the more necessary.
About the wealth-tax we ~

an opportunity to discuss il
wards, I will not discuss it 0]
But, I am sorry that from
the Wealth Tax Bill has co.
from the Select Committee
got to think whether the pui
which the wealth tax was uJ
by the Finance Minister will
ed. I

With regard to the admin
I have to point out that un
until some difference is made
the judicial and administrat
partments there is no pros
any further increase in the
from income-tax, and there
ways be the possibility of ev
tax by the tax dodgers. The
tion of the executive and '
has become imperative, if \i
want to find out the tax do
see that the revenue from inl
really comes up to a
amount.

In that connection I wouk
that the Finance Minister
think in terms of changing th
istrative structure of the inc
authority. I would suggest
post of Appellate Assistant
sioner must go, because' it
serve any purpose today. 'IJ
that these Appenate AssistJ
missioners or other officers,
them, are dependent on their,
ate superiors on whose repJ
promotion rests. Unless thes
tax officers are given good j

ation, security of service al
pect of promotion, I am afd
there will be tax evasion a
be difficult to catch the evad

While dealing with the
policy, I would also like to
attention of the House to the
Minister's proposal to, impos
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become very^necessary An examina-
tion of the recent trends in taxation 
reveals that there is a curious phen-
omenon —increasing production and 
increasing prices but still no impact 
on the income-tax collection Wide 
disparities in income distribution has 
made the imposition of the Wealth- 
tax all the more necessary

About the w ealth-tax we will have 
an opportunity to discuss it  after-
wards, I will not discuss it over here 
But, I am sorry that from the way 
the Wealth Tax Bill has come back 
from the Select Committee we have 
got to think whether the purpose for 
which the wealth tax was introduced 
by the Finance Minister will be serv-
ed

With regard to the administration, 
I have to point out that unless and 
until some difference is made between 
the judicial and administrative de-
partments there is no prospect of 
any further increase in the revenue 
from income-tax, and there will al-
ways be the possibility of evasion of 
tax bv the tax dodgers The separa-
tion of the executive and judiciary 
has bt come imperative if we really 
want to find out the tax dodgers and 
sec that the revenue from income tax 
really comes up to a substantial 
amount

In that connection I would suggest 
that the Finance Minister should 
think m terms of changing the admin-
istrative structure of the income tax 
authority I would suggest that the 
pos* of Appellate Assistant Commis-
sioner must go, because it does not 
serve any purpose today We know 
that these Appellate Assistant Com-
missioners or other officers, most of 
them, are dependent on their immedi-
ate superiors on whose reports their 
promotion rests Unless these income 
tax  officers are given good rem uner-
ation, security of service and pros-
pect of promotion, I am afraid that 
there wilt be tax evasion and it will 
be difficult to catch the evaders

While dealing with the taxation 
policy, I would also like to draw the 
attention of the House to the Finance 
Minister’s proposal to impose excise

duty on steel and cement That w ill 
cost the Government and the nation 
most, in the sense that today either 
m the Railways or in our projects 
cement and steel are being consumed 
mostly by the Government, perhaps, 
a majority percentage of steel and 
cement is consumed by the Govern-
ment for the fulfilment of the Plan 
As a result of the imposition of excise 
duties on these two articles the cost 
of our Plan will automatically be 
increased Take for instance the de-
mand of 0 5 million tons of steel by 
the Railways for the Plan period A s  
a result of this taxation the /cost of 
that will increase to the tune of Rs 2.5 
erores The cost of cement will go up 
by Rs 4 5 crores Naturally, this 
taxation on steel and cement will cost 
the nation most

Then, unless and until ther^  is 
effective credit control it will be diffi-
cult to control the rise m prices of 
commodities and the inflationary 
tiend This can only be done if the 
banks are nationalised Without the 
banks being nationalised, or putting 
in ( fTeetivi control on the bank-
ing industry it will be difficult 
to control ciedit Today we 
find that in India only about 6(J per 
cent to 65 per cent of the currency 
in circulation aie bank deposits 
whereas in U K and U S A  it is 4 to 
‘i times more In banks today there 
art deposits to the tune of Rs 1221 
erores and the advances are to the 
tune of Rs 935 88 crores There are 
Still indigenous bankers in this coun-
t r y  Unless and until all the indigen-
ous bankers are brought withm the 
Purview of planned banking, it w ill 
not be possible to control credit eff-
ectively, and unless that is done there 
is no possibility of stopping the infla-
tionary trend which is today corrod-
ing the whole price structure of com-
modities

I would request the Finance Min-
ister to consider whether it is possi-
ble today to nationalise the banks. If  
not, a law should immediately be 
passed so that the banks may be 
effectively controlled by the Govern-
ment and by the Reserve Bank.
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In this connection I would say that 
unless and until proper facilities are 
given for rural credit it will be diffi-
cult for us to improve the agricultur-
al sector. We know the appalling con-
dition of the credit system in the agri-
cultural sector. It was revealed by the 
Rural Credit Enquiry Committee, 
which demanded that the Imperial 
Bank of India should be nationalised 
and that the State Bank of India 
should be formed. Even though the 
State Bank of India has been formed, 
none of the other State owned banks 
has yet been amalgamated. I am quite 
sure that this is due to the fact that 
the business magnates of those banks 
do not want to fall in line with the 
State Bank, and do not w ant tha t 
their banks should be nationalised and 
merged with the State Bank of India. 
In view of the appalling condition of 
credit in the agricultural sector, I 
would request the Finance Minister to 
immediately take steps to merge the 
State owned banks with the State 
Bank of India as recommended by 
the All India Rural Credit Enquiry 
Committee, without any further de-
lay.

We should also think in terms of 
amalgamating small banks. We know 
that there are small units in our 
banking industry Instead of being a 
source of asset they are a source of 
danger m the banking industry. We 
have seen that even foreign exchange 
banks, which were very solid units in 
the banking industry, are today merg-
ing together. Recently we have heard 
tha t the National Bank of India, a 
foreign exchange “bank, is being m er-
ged wifti the Grindlays. The Charter-
ed Bank has been merged with the 
Eastern Bank. We hear that so many 
other banks—the Middle Eastern 
Bank, Lloyds Bank and others—are 
thinking in terms of merging them-
selves and becoming stronger units 
They will be strong competitors to 
th e  Indian banks in the banking in-
dustry. I would, therefore, request the 
Finance Minister to think in that line,

to take steps in tha t line so that the 
small units in the banking industry' 
may be amalgamated and become 
solid assets in the banking industry, 
so that they may serve the purpose 
of financing the rural agricultural 
need.

I would say, in spite of the provi-
sions contained m the Reserve Bank 
of India, Banking Companies Abt, 
malpractices in the banking industry 
are still continuing. This must be stop-
ped in the national mterest. In spite of 
the power being given to the Reserve 
Bank to review from time to time, 
there are persons m the banking in-
dustry who do not serve the purpose 
of the nation. There are appointments 
in the banking industry w ith exhor- 
bitant commissions to the persons 
who go from one bank to another 
without the Reserve Bank taking any 
steps against those persons. I would 
request the Finance Minister to take 
positive steps so that the banking 
industry, which has got immense po-
tentiality, is allowed to function in a 
proper way. Then only it will be able 
to help in controlling credit with a 
view to stabilise the national econo-
my

Along with this I would like to 
point out that in 1955-56 there was 
a nominal surplus with the foreign 
exchange banks In 1956-57 the deficit 
was to the tune of Rs 290 crores Ex-
ports remained constant. Imports were 
Rs. 325 crores more. According to the 
Reserve Bank’s surplus to defi-
cit could be traced due to large 
volume of import licences which were 
issued during 1956 and effect of 
which is likely to extend beyond 
April 1957 The figures we have 
shown that private import was to the 
tune of Rs. 759- 9 crores and Govern-
ment import Rs. 280' 6 crores.

The present Finance Minister when 
he was the Minister for Commerce 
and Industry granted open general 
licences, and as a result thereof today 
we are almost in a soup so fa r as 
foreign exchange is concerned. We
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have today stopped OGL. It seems
almost like controlling and de-con-
trolling which was done previously
in the interests of capitalists. At every
stage when there was control or de-
control it was always to the advan-
tage of capitalists, they got the bene-
fit out of it at the cost of the com-
mon people and at the cost of Gov-
ernment.

ance Minister that, in the way he
settled the dispute of the office em-
ployees, he should soon settle the dis-
pute regarding the field workers also.
It is high time he did so. I am quite
confident that if he takes this, step,
he will see that in the next year the
business would have gone up,

I would next say that there is too
much of centralisation in this parti-
cular sector. There is bureaucracy
functioning there. The chiefs who are
there today are the persons who were
vociferous against nationalisation.·
Here, I should quote a Bengali pro-
verb which means, handing over the

",child to the custody of a witch
GTf~I'I~HT ~~"These are the per-
sons who were against nationalisation.
~e have handed over the nationali-
sed industry arid the maintenance
of it to the witches. It is high
time that the Finance Minister realis-
ed that these are the persons who
had never looked at nationalisation in
the proper angle. I am afraid they
would create such a situation where
perhaps the country will ask for de-

.nationalisation. But I am quite sure
that no one will like it and no one
will ask for it. Only those chiefs
should realise their role in the set
up of the nationalised life insurance.

I have got one other point to make.
It is about the Compaines Act. Now,
under the Companies Act, the manag-
ing agency has gone, but the selling
agency' has come in. To the manag-
ing agency, the remuneration was up
to two per cent, but now, to the sell-
ing agency, the amount is three per
cent. There is also the purchasing
agency. It is high time that the Fin-
ance Minister realised this and
brought forward a change in the law
in the interests of efficient adminis-
tration of the Act. The Companies Act
should again undergo a charge and
that must be done in the public inter-
est

The last point that I wish to make
is about the question of the sales-tax.
The sales-tax is another sore, because
of the multipoint sales-tax in one

/

I hope the Finance Minister will
now try to take positive steps to see
that our foreign exchange position is
improved. This can only be improved
if we try our best to see that our pro-
duction increases.

I also want to point out the ques-
tion of nationalisation of general in-
surance. General insurance is also a
foreign exchange earner. Unless and
until we take the general insurance
into account, I feel that it would be
difficult for us to improve the foreign
exchange position. I would request
Finance Minister to think in terms of
nationalising the general insurance, in
which I feel today we have got very
much potentiality. It would give ex-
cellent scope for the companies and
the activities of the general insurance
buiness will increase still further,
particularly in the various neighbour-
ing countries. My request would be to
nationalise general insur~nce busi-
ness.

Along with this question comes the
question of the Life Insurance Corpo-

'ration. This nationalised industry, I am
sorry to say, which is now in the hands
of the Government has shown a down-
ward trend. In 1955, the business was
to the tune of Rs. 238'30 crores; . in
1956, it was Rs. 187' 69 crores. The defi-
cit is to the tune of Rs. 50'61 crores.
~at are the reasons? The reasons are,
discontent among the field workers,
etc. The field workers, who have been
responsible for the improvement in
this industry and who, I should say,
created this industry and left it or
brought it to such a high level, have
not been taken into confidence and
given their proper sphare in this
industry. I would request the Fin-
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(S hn  Prabhat K ar)
State and in ter-S tate sales-tax in 
different parts of the country and the 
different rates of sales-tax in different 
parts of the country Unless and 
until there is a change in the existing 
varieties of this tax, all the time there 
w ill be difficulty So long as these 
exist, there will be tax evasion and 
tha t will be to the harassment of the 
consumers and the traders I would 
request the Finance Minister to think 
in terms of the sales-tax being merg-

• ed with the excise duty The sales-tax 
should be imposed only a t one point 
and that point should be at the pro-
duction point I would request the 
Finance Minister to think in these 
particular terms Particularly, 1 would 
request him to consider the sugges-
tion that there should be no sales-tax 
over the foodgrains, because, after all, 
if we really w ant to impose sales-tax 
on the foodgrains, I think we shall 
h u rt the feelings of the people, but I 
am quite sure that no Government 
would like to scare the people in this 
way, when the people are all the 
time looking towards better condi-
tions of life

With these words, I would request 
the Finance Minister to take note of 
my suggestions and change his policy 
of taxation, improve the life insur-
ance business and nationalise general 
insurance

T R  HTW f  ) •
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Shn Mohiuddui. The Planning 
Commission had suggested m their 
report that the overall regulation at 
economic activity should be control-
led through various means The 
means that they had suggested were 
fiscal and monetary policy, export 
and import controls, licensing of in-
dustries and trades, price control and 
allocations of material Most of the 
means that have been suggested were 
used during the last three or four 
years I wish today to just review 
briefly in connection with this De-
mand for Grant the regulation of 
economic activity through monetary 
and banking policy

The second Five Year Plan began 
with great enthusiasm and optimism. 
In the course of a year or two, un-
fortunately the prices had gone up 
very high and the free foreign ex-
change was practically exhausted. 
Now we have entered a period of 
crisis What were the measures taken 
by the Government of India and the 
Reserve Bank to regulate the eco-
nomic activity through banking and 
monetary policies’

I wish to quote a few figures her* 
regarding the rise in prices and other
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factors. By the end of March, 1956, 
the index number of food articles had 
gone up by 22.5 per cent as Compared 
with 1955-56. The index number of 
raw  m aterial had shown a rise of 
19.5 per cent as compared w ith the 
previous year. By March, 1956, the 
bank credit had increased by 26 per 
cent. By the same period, i.e. March, 
1956, the money supply with the 
public had gone up by Rs. 265 crores. 
The net deficit in the current account 
of foreign exchange in the quarter 
April—June had gone up to Rs. 44 
crores. What were the means adopt-
ed by the Government and the Re-
serve Bank in order to control the 
spiral of rising prices and the diminu-
tion of foreign exchange arlfl expan-
sion of credit?

I have taken this data from the 
annual report of the Reserve Bank 
on currency and finance. The first 
step tha t th e  Reserve Bank took 
was in March 1956, when the rate 
for usance bills was raised from 3 
to 3  ̂ per cent Since March, 1956, 
there is a big gap of about six 
months. No action was taken till No-

v em b er, 1956, when the bank in-
creased its lending rate on advan-
ces against Government securities 
from 3J to 4 per cent The discount 
rate of the bank was raised from 3i 
to 4 per cent in May, 1957.

These halting and hesitating steps 
that were taken by the Government 
of India are really surprising. The 
Reserve Bank and the Government of 
India did not seem to be sure of the 
ground on which they were tread-
ing. They did not feel confident that 
the steps that they are taking would 
and should lead to a better economy 
or a more controlled economic activity. 
This was the history of the rates of 
interest which the Reserve Bank 
wanted to control.

The other means by which the 
Reserve Bank controls the expansion 
of credit is what is called selective 
credit control. The Reserve Bank 
issued a directive to the Scheduled 
Banks on 17th May, 1956, to restrict 
the credit on paddy and rice. This 
directive was withdrawn in Novem-
ber, 1956 Subsequently, the direc-

tive was further strengthened and 
covered accommodation against wheat, 
textiles, pulses and so on. I t  was 
only m June 1957 that the Reserve 
Bank raised the margin for this 
accommodation to 40 per cen t

These steps that were taken in 
1957 had their effect on the prices.
If we compare the conditions tha t 
prevailed in India with the conditions 
that prevailed in Western Europe, we 
find that in Fiance, West Germany, 
the U K and U S A., discount rates 
were increased and other selective 
credit controls were imposed as early 
as February-March, 1956. There, on 
account of these controls and perhaps, 
on account of others, in spite of the 
fact that there was considerable ex-
pansion of credit in those countries, 
the rise in prices was only between
4 and 8 per cent The rise in index 
number was only from 4 to 8 per 
cent m various countries.

I do fully realise that the Govern-
ment or the Reserve Bank cannot 
rush to raiding discount rates and 
imposing of other controls as soon 
as some change 111 the eoonomic 
activity o> some change in prices 
appears on the horizon I  do also 
fully realise that banking habits are 
restricted to only a very small per 
cent of the people m India and that 
controls on banks may not be so 
effective or so immediate in India 
as in other economically advanced 
countries But, taking all things into 
consideration, I do think that the 
instrument of the policy of regulat-
ing economic activity through rates 
of interest and selective credit con-
trol was not resorted to as early as 
and as promptly as it might have 
been, as it should have been.

The Finance Minister, in the state-
ment that he made to this House on 
the 11 th of November, 1956 after 
the prices had gone up very high, 
had said that there were vital points 
in the economy which were under 
pressure He warned that perhaps, 
the situation will have to be watched 
closely and every effort made tq 
ensure that the pressure of demand 
on available supplies does not go too 
far. Since then, measures have Been
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[Shri Mohiuddin] 
taken for control of credit and rates 
of interest bad been raised w ith the 
result tha t the rise in  the prices in
1956-57 was less than the n se  in 
prices in 1955-56

Now, we have a special difficulty in 
India The Plan which has been 
accepted by the nation and by Parlia-
m ent provided that, as a m atter of 
policy, there w ill be so much of 
deficit financing This deficit financ-
ing, which was originally estimated 
at Rs 1 200 crores, has to be spread 
throughout the penod of 5 years 
Otherwise, the projects that have 
been undertaken will have to be sus-
pended Of course, it would be bet-
te r  for the health of the country if 
the quantum  of deficit financing it-
self were regulated according to the 
needs of the economic activities of the 
moment That is to say, deficit fin-
ancing is regulated m such a way 
that when there is a rise in prices, 
the quantum of deficit finance should 
be reduced and when there is a fall 
in the .prices, the quantum should be 
proportionately increased I do not 
know w hether that would be practi-
cal But, still the fact remains that 
while m the third year of the F irst 
Five Year Plan, prices had gone down 
very much,—there was a depression 
in 1953 and the prices of foodgrains 
had gone down so much that the Gov-
ernm ent of India had to announce 
tha t they will purchase wheat and 
some other foodgrains at a fixed price 
—after about three or four years, we 
are again suffering from a very high 
rise in prices These depressions and 
these peaks are not signs of healthy 
development of a planned economy 
It is desirable that the tools of con-
trol of prices and economic activity 
should be sharpened in such a way 
that we can take prompt action as 
and when there are signs either of 
undue fall in prices or of undue rise 
in prices

14 hrs
t

The Finance Commission has been 
functioning and one of the term s of

reference to the Finance Commission 
is the modifications, if any, which 
are required in the rates of interest 
and the terms of repaym ent of the 
loans made to States We can await 
their recommendations as fa r as the 
rates of interests on loans are con-
cerned But I wish to draw the a t-
tention of the Finance Minister %  a 
very im portant point and tha t is "the 
size of the loan to the States, which 
is increasing a t a rapid rate every 
year The figures are given in the 
Explanatory Memorandum From 
1951-52 to 1957-58, moulding the esti-
m ated figure for 1957-58, the loans 
given to the States w ill be about 
Rs 1,044 crores That is, of course, 
a very big amount The rate of inter-
est if we calculate it at 3 or 34 per 
cent

Shri T. T. Krishnamachari: 4 per
cent

Shri Mohiuddin- The interest on
this amount will be about Rs 41 
crores, more than that, if ft fs 4J per 
cent The share of taxes and duties 
transferred to the States is estimated 
in 1057 58 at Rs 82 74 00 000 The, 
interest at 4$ per cent, which the 
States have to pay on Rs 1,000 crores 
come to about Rs 41 crores, that is, 
50 per cent of the transferred share 
of the taxes and duties will be taken 
back by the Government of India in 
the repayment of interest only Of 
course the Government of India gives 
them money on loan which they 
themselves have to raise from the 
m arket on which interest is to be 
paid There is no doubt that theo-
retically the borrower has got to pay 
the interest and also the capital But 
1 suggest that the Finance Minister 
shoulH consider that w ith the increas-
ing tempo of development, with the 
increasing amount of investment that 
we will have* to make every year in 
the subsequent plans, what would be 
the situation of the States, as far as 
the repayment of the principle as 
well as the interest is concerned’

Shri T. T. K rishnam acluri: They
are supposed to be invested fa pro-
ductive enterprises
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Shri Mohiuddin: I w ant to refer to 
the productive enterprises if I have 
got the time The Tungabadra pro-
ject, for example, is supposed to 
yield a certain rate of return  I think 
it was only 2i per cent It is sup-
posed to yield that after the area is 
fully developed and the full develop-
ment was estimated to take place in 
about ten to twelve years’ tune So 
the difficulties have to be examined 
which the States have m regard to 
the loans on which they have got to  
pay the instalments on principal as 
well as the interest due from year to 
year, when their sources of revenue 
are not proportionately increasing 
The investments are no doubt there 
But the returns which are expected 
from those investments are to be 
related to the repayments which the 
State Governments have got to make 
to the Central Government on ac-
count of interest as well as the prin-
cipal amount

Shri T T. Krishnamacharf: They
should not make any investments of 
that nature

Shrl Mohiuddin- We have got to 
examine the investments

24 07 hrs.

(Mr  Dep uty  Speakfr  in the Chair)

These investments have been approv-
ed by the Central Government They 
have been approved by the Planning 
Commission and the Finance Minis-
try  If the projects do not give a 
reasonable return within a short 
period, they should not be approved 
and no provision should be made But 
they are being approved And the 
cost of production has gone up so 
high that the yield on these projects 
has really gone down considerably 
The whole question, therefore, deser-
ves thorough examination

Start Mohamed Im un (Chitaldrug)* 
Mr Deputy Speaker, I have table 
a cut motion wherein I have stressed 
the need for economy and prevention 
of extravagance m expenditure The

stability of a country, its potentiali-
ties for development, depends upon 
a sound financial policy I t  depends 
upon a wise handling of the finance! 
and how the Ministry of Finance 
functions Ten years have elapsed 
since we attained independence and 
the national administration w m  
entrusted to the representatives of 
the people on democratic principles. 
During these ten years many changes 
have taken place changes either for 
better or for worse One notable 
change that has taken place—and all 
of us must admit that it is a change 
for the worse—is m our finances, and 
it is due to the mishandling and mis-
management of the finances I think 
the responsibility for this must lie on 
the Ministry of Finance It is expect-
ed of them to control the finances, to 
keep proper vigilance and to see 
that the public funds, most of which 
come from the people, are not wast-
ed And now we find ourselves in a 
very pathetic situation Our finances 
are very much depleted W hatever 
may be the air of optimism that may 
be put on by the Minister of Finance, 
we must admit that we are in a 
lamentable position that we are in 
an unhappy and unpleasant position

Shri T T Krishnamachari The 
hon Member is being subjective

Shri Mohamed Imam. During these 
ten years one notable feature is this 
we have had too many Finance 
Ministers

Mr. Deputy-Speaker: Now he is
objective

Shri Mohamed Imam And that
was the difficulty I think we have 
had more than half a dozen Finance 
Ministers during these ten years I t  
must be more than that I think

Mr Deputy-Speaker: It does not 
m atter

Shri Mohamed Imam: I speak sub-
ject to correction I am always open 
to conviction.
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[Shri Mohamed Imam]
Each Finance Minister has brought 

in his quota of fresh taxation and has 
also been a  party to increased 
expenditure on administration. This 
shows that there is no stable financial 
policy, and the fact that some Fin-
ance Ministers have gone out in a 
huff shows that there is something 
radically wrong with the financial 
policy that the Government has been 
pursuing.

We are faced with an over-all 
deficit of moie than Rs 350 crores 
We are having recourse to deficit fin-
ancing, and I can only say our future 
is uncertain, if not dark, and we are 
in a desperate position. Each Finance 
M inister brings m desperate measures 
of taxation to load the already over-
burdened people, and I think the pre-
sent Finance Minister is the most 
desperate person; otherwise, he would 
not look into the obituary column 
every day to see how many victims 
of taxation he has scored

I think during this year we have 
seen the maximum amount of taxa-
tion that has been burdened on us so 
far, and however much we may 
coffer, we must admit that it will be 
very difficult for us to bridge the 
gap, to find out the required amount 
of finance for the implementation of 
our Second Plan

We are spending an enormous 
amount on administration We' are 
spending a large amount of money 
on our Sccond Plan. We are spend-
ing a good deal of money on our 
officers, but I must say that there is 
not much prosperity in the country. 
The people are still under-fed, they 
are still under-nourished, ill-clad and 
ill-housed. And to add to this, there 
is inflation staring them in the face, 
an inflation which has been brought 
about by the unwise policy tha t is 
being pursued by the Government 
W hatever may be said regarding the 
rise in the prices of foodgrains, w hat-
ever reasons the Government may 
advance, I must state emphatically 
tha t It is this over-expenditure, it is

this deficit financing and this indis-
criminate taxation tha t has bees res-
ponsible for this inflation which is 
cutting deeply across our lives and 
which has changed our course of life.

As we see all these things, I may 
say our anxiety deepens, and all the 
hopes we built up or entertained tha t 
the country would be benefited under 
democracy have been falsified.

I must state that our revenue has 
gone up enormously during the last 
ten years, and along with it the 
expenditure also has gone up We are 
spending, I think, nearly two or 
three times what we were spending 
five years ago In spite of this I may 
say the people have not received a 
corresponding benefit They are still 
in the same position. We speak a 
good deal about the Plan, but I may 
say this is a misconceived, mis-man- 
aged Plan, which has made us live in 
a world of unreality and not in a 
realistic world.

Let me point out how the money 
we have been collecting is spent or 
utilised. Our revenue during the 
year 1946-47 was Rs. 319 crores. 
During 1950-51 it was Rs 337 crores, 
and during the present year it is 
Rs 663 crores Our expenditure 
during 1949-50 on civil estimates was 
Rs 166 crores, in 1950-51 it was 
Rs 169 crores, but it went up to 
Rs 330 crores during 1956-57, and 
during the present year it is Rs. 410 
crores

So, what I want to pomt out to this 
House is this that our expenditure on 
civil estimates alone has gone up 
enormously, from Rs 166 crores dur-
ing 1949-50 to Rs 410 crores during
1957-58 Let me now point out how 
much we have been spending on civil 
administration, on the pay of the 
Ministers and other officers. The ex-
penditure on civil administration 
during the year 1944-45 was Rs. 24 
crores In 1946-47 it was Rs. 35 crores, 
in 1948-49 it was Rs 35.56 crores; 
in 1950-51 it was Rs. 50 crores, In 
1956-57 Rs. 133 crores and during the 
present year Rs 191 crores.
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Shri T. T. Krishnamachari: I  am
afmid my hon fnend  is not quite 
righ t

Shri IVfohamed Imam: I have copied 
this from the Budget

Shri T. T. Krishnamachari: But it
includes quite a lot of other things 
like developmental expenditure

Shri Mohamed Imam- I do not 
include This is civil estimates under 
civil administration

Shri T. T. Krishnamachari: Civil
estimates under civil administration 
does not mean payment of salaries 
alone

Shri Mohamed Imam: This is apart 
from development works I have ex-
cluded defence expenditure also So 
on civil administration, I may point 
out, the expenditure has gone up 
nearly four times since 1950-51 and 
eight times since 1946-47 So, this is 
a clear indication of the rapidity w ith 
which our expenditure on establish-
ment and other things has been going 
up Unless this is checked, I am 
afraid, there is no salvation for us, 
and in course of time, I may warn 
the Finance Minister, we shall have 
no finances at all to implement the 
Plan or even to pay the salaries of 
the Government servant?

I would like to point out that there 
is a tendency on the part of Govern-
ment to increase expenditure, which 
I may call extravaganza, m every 
Department in every sphere, and there 
is hardly any attempt to cut down 
the expenditure The time has come 
for the Finance Minister to take 
effective and drastic steps to see that 
economy is effected in all Depart-
ments and in all Ministries Other-
wise, if the same policy of reckless 
expenditure, as I may call it, is con-
tinued, then the people stand m great 
danger And how are you going to 
get this money which you propose to 
spend7 It must necessarily and 
inevitably be got through taxation 
The people are already overburdened

with taxation This year, I may point 
out, the Finance Minister has reach-
ed the peak-load of taxation, and this 
is not all, for he assures us of a 
worse time ahead, he assures that peo-
ple must be ready to share the res-
ponsibilities But how long can they  
share this responsibility? Is there 
any end to this taxation7 I would 
like to know Is there any limit to 
this taxation7 Can the Finance 
Minister give us an indication as to 
when he will give the relief that is 
needed by the people7 Or is he going 
to give any relief from taxation at 
all7

If the expenditure—let it be on ad-
ministration or let it be on develop-
mental work—goes on increasing, a t 
such a high speed and with such pro-
fligate rapidity every year, where are 
we to find the necessary finances? 
Every expenditure, and every pay we 
meet must have some reference, and 
taxation must have some reference, 
to our national income I t must have 
some reference to the paying capa-
city of the people I do not know 
whether the Finance Minister has 
studied the economic condition of the 
people Otherwise, he would no^ 
have indulged m such a huge taxa-
tion, or in such a taxation policy So, 
there must be a half to this mount-
ing and growing expenditure That 
is why I have pointed out that the 
time has come when Government 
have to take effective steps to cut 
down the expenditure

Let me now point out some ways 
in which the expenditure can bq eco-
nomised m the Departments where it 
is spent with so much of thoughtless-
ness If you take the statistics and if 
you study the number of personnel 
employed m the public services, you 
will find that their number has in -
creased considerably, at least by five 
or six times I think we have the 
pleasure and privilege of being ad-
ministered by a mighty army of 
officials headed by more than two 
scores of Ministers The reason why 
I am mentioning this is because the 
example for economy must be set
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[Shri Mohamed Imam] 
a t the top. They m ust set an example 
to all others. We know how Minis-
tries are split up every year to form 
additional Ministries. I am sure, if 
half the number of the present Minis-
ters take a prolonged holiday, the 
public interest will not suffer...

U r. Deputy-Speaker: They will be 
drawing their salaries even during the 
holidays.

Shri Mohamed Imam: I am saying, 
w ithout salary—and we can manage 
the State affairs with half the num -
ber. And similarly, the number of 
Ministries also can be reduced. On 
these Ministries alone, we have been 
spending Rs. 19 crores...

Shri Braj Raj Singh (Firozabad): 
If they are reduced, unemployment 
problem would arise

Shri Mohamed Imam: ___Whereas,
a few years back, we were spending 
only about Rs. 5 or 6 crores. And 
every year, we have been adding to 
the number of Ministries.

Now, the Ministers are thinking of 
austerity measures and voluntary 
measures. They have been appeal-
ing to the people and to the officers 
to undergo voluntary cut Will this 
ever w ork7 Can the Finance Minis-
ter say with confidence that this 
appeal for voluntary cut w ill ever 
effect any substantial savings9 I 
know that there are some who are 
guided by a genuine desire to help 
the country. But to some, this volun-
tary  sacrifice may be a help a t the 
time of elections Such kinds of 
austerity measures are of no avail. 
Government must take effective and 
substantial steps to control the ex-
penditure

I know, in various other countries, 
when they were in a soup, and when 
they were in financial difficulties, 
they straight off introduced a com-
pulsory cut of a certain percentage. 
That was done in  the State of Mysore

a few years back; when the State had 
to face a financial cnsis, it introduced 
a compulsory cut of ten per cent in 
the case of officers drawing pay over 
a certain limit. So, if Government 
are really keen and sincere to effect 
economy, then they m ust think of 
asking all our officers above a cer-
tain standard to submit themselves 
to a compulsory cut. Then alone, 
there may be economy.

I submit tha t the time has come 
when Government should set up a 
committee to look into these matters. 
It must be given wide powers to look 
into the various Departments and 
various Ministries, to find duF which 
Department or which Ministry is 
overcrowded I may give you one 
example of a Ministry which is so 
overcrowded For example, accord-
ing to the reports supplied to us, the 
External Affairs Ministry has got 1300 
employees here alone, excluding those 
m the Embassies abroad Other Mi-
nistries are also overcrowded in the 
same manner So, I submit that the 
time has come when Government must 
set up a committee to scrutinise into 
the working of the various Depart-
ments, to find out the need for each 
Department, and then recommend to 
Govt rnment measuir^ of economy, so 
that we may be rescued from our pre-
sent embarrassment

Mr. Deputy-Speaker: The hon.
Member’s time is up

Shri Mohamed Imam: Just two
minutes more.

Mr Deputy-Speaker: A fter these 
two minutes, again another two 
minutes will be asked for Is that 
the economy drive which the hon. 
Member is advising us to adopt?

Shri Mohamed Imam: f  am the only 
person speaking from my Party.

The time has also come to think of 
other resources Governmerlt should 
not lose their revenue on ideological 
and sentimental grounds. Some hon.
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Members have referred to prohibition 
and how it is working. I know that 
many States have lost a good "deal 
of income on account of having intro-
duced prohibition. I am also one of 
those that believed once that pro-
hibition would bring in increased 
good to the people, and that would 
elevate the economic condition of the 
people But, now, I am very much 
disappointed The only cottage in-
dustry that has succeeded so far, and 
for which the Finance Minister can 
take credit,^ is the manufacture of 
illicit liquor. I can tell you from my 
personal knowledge and observa-
tion. . .

Shri T. T. Krishna mac ha ri: I am
glad the hon Member has personal 
knowledge of it

Shri Mohamed Imam: ..........that it
is impossible under the present cir-
cumstances to put down this un-
happy practice of illicit distillation. 
Another inconsistency which we 
notice in regard to this policy of pro-
hibition is that prohibition has been 
introduced m some of the States, 
whereas in the other States, we find 
that the States are completely wet 
That means to say, that a person who 
drinks in Delhi is considered as an 
angel because he contributes to Gov-
ernment revenues, and he is given all 
encouragement by Government to 
drink and to continue to drink But 
if the same person drmks at Bombay, 
he is at once considered a criminal. 
This position obtains side by side in 
some cases For example, take the 
State of Mysore Prohibition has 
not been introduced there in all dis-
tricts. There are two villages adjoin-
ing each other. One can safely drink 
as an angel in one; but if he goes to 
the other village, he will be clapped 
as a criminal

I can give you another example. 
Perhaps you have seen the Tunga- 
bhadra project. Flanking the project 
on either side there is a guest house. 
One is called Kailas and the other 
Vaikunt. They are only half a mile

apart One can safely go to Kailas 
and indulge in drink to any ex ten t 
But m the other guest house half a 
mile apart, one cannot do it. Lord
of Kailas encourages drink; Lord of 
Vaikunt discourages it!

Mr. Deputy-Speaker: Is there option 
to go to one or the other?

Shri Mohamed Imam: Whenever
he wants to drink, he can go to Kailas.

Shri T. T. Krishnamachari: If he is
a devotee of Shiva, he goes to Kotlas’

Shri Mohamed Imam: This is the 
time for us to reconsider this policfl 
I am one who fully agrees with the 
Report of the Ramamurthy Commit-
tee. I know there was another Com-
mittee set up under the chairmanship 
of Shri Agarwal With all defence 
to him, I cannot agree with his find-
ings I can tell you that it will not 
be a success On the other hand, peo-
ple are dying and dying in scores of 
numbers It is> high time that you 
switched on the some other policy, 
a policy of control and a policy of 
taxation whereby you can control the 
drink evil more effectively than you 
can now

This unhappy state of affairs is 
reflected m the States also. What is 
the position of the States’ Every 
State is faced with a huge deficit The 
Mysore Government is faced with a 
deficit of Rs 10 crores, and you ask 
them to implement the Plan I I can 
tell you that every State has oecome 
a pensioner of the CTovemment of 
India living on its doles. You stop 
the assistance and the administration 
is crippled and paralysed That is 
the position of the States, and still 
they have to face so many problems. 
There is, for example, the problem of 
the demand for higher pay and 
emoluments. Each State is helpless 
to solve its various problems All the 
problems have come up now. Unless 
the Government tackle all these pro-
blems by setting up a Committee, I  
am afraid they will have worse times 
to face and graver problems to solve.
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tf tT  ^  K X ,o o o  ^ q #

T̂ T I ^ fa  •41'jfl sp 3TR ^ j T sd% 317 
t |  t , *mfavi I  fa  ^TTT
* ^ * T  R T ^  *TT *TT% m N  S ' J I K  " F T t ?

^T ?ft 'jTPT I T'T ®P Pro jpT
R?t ?T̂ T 5T̂ T?T % I ĝ T ?ft |  far
s * %  *  ^ ^ n T T  ^ rt g x * m n  * t t ,  *n?

•«(gn <|i|| ^ — ^3o o + ^ «  ♦'Mij ?t

3 oo i . 0 s W J To 1f t t  t  I ?*T 
%  # M  HWT ^ f t ? T  ^  'FT tf t tT

< I ^ M I  m P t> *< iH  %  ■j i R m * t  ^ t  ^ ? t

*T m  fo( ^ xftK ?̂ JT "Ft ^>^ft TTrT
^tt U *  *pt ̂  ^tttV  ?nf«^
f ^ T  q r  ? § n  5^T ?RTT <TT W I I  |  I 

^ r r  ?*nr?T % ^ r  t  q ^ r t  

■nt n #  | ,  jt ?  I  fip sr»R  

iflt) v  i<i*fl ’fl <) cfT ^T *T
^r ^  ? t  s n ^ f r  q ^ r t

% » W t ?TTf % ^T |  f a  5TMt 
i F v f r  ?*nT?r

^ T ^ :  ^ T  T f T  I  I 3T^ f t * f %  » T f f

t  *ftr w  q r  f ^ n r  f^ r r  stht  ^ rf^ r 
f a  w f t  ?rrf«w f ^ r  fa^r g r |  
* r ^ r  |  i

f R l t  ^  t f t  S F T #  T I^  f  I
^  s f a  % f a  fq tf: «bt§% ru P f w

^  3 fa fT 3 T ^-*1 t*J f j T T  ^T 5.0 

«Rt7 ^?t W Rvff •ffTff, %fa?T
f̂ T IT? 'vft ^ 0% ^  ^  aJridl ^
VPfit ^%?ft Wl<. T^ l̂Tfft ^ I ^9%
HT’iT f t  HT«T p -  >Tt

f̂ T?T*T ?̂ T VH-fl [̂TT I
^T̂ ĝ T r̂ ^TT ^?TR |  f a  £*T «Pt 

F T M  %  <4>llhl H'?'? ■*-ict‘ cft

|  i ^crra |  f a  fK ?»o jpfts 
w  «t t t ?t  MgpR % ^ffr# ^  f^gT i 
^favT ITS' f ’T «(M >̂T yqiHTFT ^  fa

^rsnrr
t ,  1% ^  #r T?T t  I fHTPT 5T?T 
s tf lr  ? ? T ^  ^  ^  ifrr 5T3TT faiTT ^PTT

=5rrf?t , m fa  ?mr q^ -g tfk  JTtsnrr % 
* m a  ^ rV r ^  ^

fa  ??t ^ t  a w f  ?t I ,  wfi=ti ? T’f
^ s q -  f  f a  fT T  q r ^ T

? 2W I W T̂ĝ TT fa  w  Tf^T q7-
^ A <  f T 7 T  STPT I

JT'T ftWT TTT̂ T-T M>RHT ?TTr? 
Sfrr vfr q-? f a m  '4 T — r T H  q f f r ^  

^  JT^rtre, *zz  *T«PT*rcff % cp ttt 
Ktx ^t^pt ^fr->m>T2: ^ tt-o t

spt m p  trar i r ^ r ^  sp^ c F ^ T ?  f f P T  ^  

9TTX? I "1 ̂ 1 f 1)’ ■R’ +>d % ^T *T
f̂t ^  *ft r d ?  ^  srr^er ? t 

t  i q x t r  t w  feTT
3TPT I ^  ST̂ TT T̂FT ^
f a  w  5R f R T T T  ’ f r  ? m  I  ? f K
#  f̂ « m r  ^ t  ?r?jfPr ^ t  j
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*rr w  arm tfr 
’a rrf^  f a
% f a t  «w^r #  <srt

JTT J H T T  g T V P T  <pt
r tf  7T I 

T f r  |  * p f  w r -
g t  |  1 W  < rft%  * t  t f t

^ ¥ 4 ^  ^FPP^* ^  I

^  t  > R %  3TT >ft
^ r * r  » m  51̂  #  jfcrt t ,  #  ' t j f r t  

j^ t^  %  w^jfnr w m  ^'m  ^nFTT f  1 
sra ?*nrt *rf%ftr3T s t t^ ?  -w f-m r
% T̂*r t  *ft sftr ^  ^ r  ^
f^HTT «JT, <ft ^ T  *T Ti|'+)l 'P f i R T  S H T  «TT, 
%f^T ^^FHT^RFT % STR m  ^T 5T 
HWl'T fT T?T f  I ^  TO ^fiTOT 
TT ^P T  SUSkz x ^ ,

H r  ^  's t  5F m  CTcrr «rr, *r  > r ^ -
HcT ^  ~PT ^  ?, m
3  'TP? w  ?tt T ?r £  ?tVt n  

Tfr j j s f t r  *«n ^r^n^rr % 1

^Tf3f3T 7Tf ?=ft f  I sqTTTXt 
'T t  » i f i i  <T1T <t IH  +  <H g 1 rr F + ' f

i \3,im z  Ĥ THTT «r? ?=rw ®r +m  
^ r ? fr  £  1 <jt# *p'r w  %  
•j^Tjfr t»- k^rp- fa-m srrffT 1

JT ĵf ĵ fFf ^  ft qf> irn/T^W 
3T M SI «T%>ff f  I "f 3, •'OjiI TT "S'ZT-
*kz  ^fK3f  j w  \ ^ j j t z  s n T m  * p tt  £  

^ r f ^ R  * m  ^  ? rft s t t t t  f o  f e ? f t  %  
f r̂a- I ?  STT3T 9Pft 3U |  (

z m  r̂r frd*r fW
5IT T ? T  t  I n  ?)T5rT ^ T ? T T  |  f %  ^ T  ^TRT 

<rc f w r  f e r r  s r m T  s r k  ?nr in p  
% ^stt ^rnmT 1 Jr<i ^  ?fr

1 1%  #  3f|?r f t c f t
^  I ( » o  ^ 77T  ^  * t  « p f f a  ? o , ^ * ,

« ( ^ i  ^  %A<. ^ r r r t
^ t r t f r e f t  t  i

?rmTW xfa: ^ rr  w t sw  
9 ^ h P T  'flicl ?ft 5*PT»T?TT S ’

^  t ,  f*r ^  t w  =rfr t f k  
??r 5Rnrr ^  ^ ? ¥ 4 w  ^  ?r^- 
f e r r  r̂rarr |  ? rk  ^ t h

^ r r  |  1 ?*r sn tn  ^ r v q t w  «ttt
•»ft ŜFTPT ftrTT t  V\X ’TTT,
^Tt I

3t^r fTT T7 t r w iw  V &  
apT t ,  ^rrqFft ^ f t r  *r v* *rRT

apt W T  T t  5TT ^  f% s p r t  ^  

fSR-TT » r i r tw  ii-mt^^i ^  q r f r ^ r  
f e n  j t w  1 nmm «imi ^

f r  ' p t ^ t h  T » f m  % ?ft ^  f ^ T  

%, T%5T cFTT spn, spft ?w <n: 
m  ftT jT  ^rr T?rr ^  1
#  ?rraT  5pt?rT f  f ^  * r^ r  s f t  ^

q r  ’T^ftTcfT % f a ^ i T  ^ r  « f r r  ?zz 
nr-TRCT ^T ^RT % faw TMt

?f|r f ^  q r  
r ^ l  ifV ^r5f-ffVT HMfll ^ 
t m r ^ r  w s t  ? w  ^  f e r r  a n ^  

? r k  ^ K  K  f ^ H T  lift ^ W 1  fFi%

? t  - ja ^ F t e ^ » r  ^  t r : f e n r

jitp' w k  f??% % ^ r r f ^ r  *rr? 
f e r r  j t r  5f t  f^ H ii P p  t ^ i r r  ^  1

m h  ^ p * t  %  a n ^  ■r «fnsT b t

*F* T ie 'll ^ I s d I  g  I S^l+M i t t i  v t  ^ f t

t  ^ ra ^ f t v , ^ o o  ^  ^  s p r

^ o »  «PT f e n  ?  i f l x  »!:cfrsjT ^  

f m  f t r  % ftr?r ^ t  c i k k  ^ r f  1 
m^T»T t  P p  * rn rc r  h ? n ^ r  >ft 9 tR n f t

SH'I'H d4*t % 0,^ ^  ftH ^T f ^ -
zm ? r f r  f% n  t  * f t r  ^ft^fr p w  im
^ T  H ^ t f W  ’TOT |  I ^R P T  tr^ j 

apITW ^Tf ^  f*F <TTS% tTRf t t i l t i  ^>t >̂■4) 

% i t « P ^  ^ « h : ?n r T t  t  

f t r a #  § 5 n w t  % a t ?  5#  1 1  i m
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[ T 5  f ^ ]

sr?r w  fttr srm s f a
s m 'T T f^ ft  %  «ngpr ^  f^n rr ^  m  ?rt 

r̂ f̂rsrr f f r r  fy  »r<re*te y r 
% r fir^r * rm r tfK  ^I'T nw r ^ tk t  
g v ? f p fi  ^ t n t  1 s r r *  4  ^  t s t  f

=:CTT T P *  3i ¥TTH ^  %  % % * T

qfjnr t  ?r cfr w r  ^ r f w
s it  h w  £  * f t r  =t f t  #  m  ^ r f ^ r  |  

5 T T  ^>r sr> 1 sff^T *r t  ^  ^  

i t  s rra t |  * f r r  i r ^ w  *pt w i t  * t t c t
'STR1T ^  I ’R ' ^ T ^ I T f  f ^ ^ ! f t T ? f t T ^ T K T  

f t  * T F t  t f t T  ? C T S  apt = R t  ^ t  
f W  3TFT piRT# t f t  e^FT %

% f^ F T  ?  ' i ' l + f  ? T  A M  4’i'rl'1 1
arror i

Vm A 5TTcTT *  ^TT q ^  %  « n t  *  5ft 

T ^ i p f t  | ,  ^ r %  ^ r r  ^ t t ^ t t  g  t 
’ COfr 5TT 5 T f d  «Pt f t  ^mrTT W  ^  ^  
%  ««If®r>*+> *T?t |p^ ? , 5 s ld l  5pT?Tr ^>T rft 
V ^ H T  s?t 3JJT ?  I 'd<i<ti') ?ff ?^T ^  * t  
* i M >  V T ’fit SEPPT < W  STPT’ TT I
W f t r ? r f j # r ^ A  ^ f e j r m o r r ^  

A M  T T  ZTFf f ^ T T  I  m  ^  % s r k  s ^ i t  
«(4l f ^ T i  « i i4  I * T ^ ? t  M(o l̂ r ft  *T + 8 *11 
^ I ^ T T  |f PfT 5fT^ *T arg?T <;i 

S ^ T T  * F * T  ^ t  m ^nRPfKTT t  3 f t f c  ?TT5T 
f + ^ i  ^tt f- w t r  ^ frn r T t  h ^ s i m  

qft |  » ^ n r *f n T  * m  s r m
<ft 'WM't STT7  »T̂ T *1% <PT %rf 5^ >

« f t  ? *r i ^ f t c n ^ ^ ^ T t r « f k c f r T » r ^ t  
^  ^  ^  srr t t  f 1

^ r  % ?ftrr Hf^cft ¥r ^  f ^ n r  % 
i(l<0 5 'STfl^Ft T̂T 7 t  9 T vft
^IT cTlH B T H T  ^  f ¥ ^ f t  J t l l  ftr ^ S K  T T  ?T

? t f i t  3 t|w  ^ n r  f  1
'Jiidl 5  ■3T<s(fV> 

^  f r  ^ T  t  «mM»1 ?rt»T 
t m ?  ?  *ifr ^  ^  g f^ r argrr 

?rn?K ^  w n ?  |  i w f w  ^

,arrgnT w  ^  w v *
«pr ^ tt ^ t t p t  «pr a p ^ r

f w ,  « f l r  » F T ^ t  ? m  f w

I

* R  ^ T  t  f^F R ^ fq  ^  <?T9i s T siff 
'$ u °  3?n?rT

* r o  t  « P t r  ^ n p r  ? r a ^ r r  * n r  |? n r  |  

%  =#3Tt %  w  *fv& ? ,%  ^ t  x \
1 1 ^r%  ?rm f t m  w  
s m m  |  f r  F n r f ^  v t  ^r v t  qr^r 
spt T*Wt 5^Tt JT ^ Tt #  5TT T 0 - 1 1  
\?T m  ^ T  SRfr3TT JT? ? t m  # f=F %*- 
'? ^ P T  f t  T f T  t  fs R W t f t ^ T T  
%  5 |tT  ^rerft |  | W (  ^ H % ^ R  
Z 5 ^ fty  spt »T ^t^IT ^ H l W l V T ° r  
?t% »m  ?ft ^ p t  ^
^ H g T  =Ft q ^ i F f t  ^ft q?§r ^  ?r ^ n s t  t  
? r tr v ft  ar^ ^ r m t « f k ? r m ? t t « t  
^Ft^rt ^ r t  f^wer ^ t  5irmm 
<Tt^T 1 :rr?% 4  ^ r r  g  f^ :
? T  jftfsF «^r r f t  f ,  5T f i p f t  ?T»t% 
^ r f m  3 t r  ^  5ft  ^ r t f r  ^  ¥ t  ipt^rt
9 TST 3TT T ^ t  % ^ T T  >ft f m  3 T R  I 
VS ^  ̂ T R  fe tf 5THT
^ T f ^  cTTf% f » T F t  T ^ T H t  ^ft ^ e a t  ? t 
srr ^ t  t ,  ?r h %  s rtr vtun mf¥ 
M \  ^  sre T §  |  3 ^ J t  ? ft%  ^ R T  ^ T  

h% 1

m i r p p h r  i n t  ^  ^r q w q f e a R : 
t r « i  t w  f ^ r  %  «rr^ ^  ^  « f m  s t  

^rPTT ^ c f l  f  I ?5!% ^ T t  K  f ^ T  
^rc^t | t  ^ r  ^  f ^ i T m  s ^ 5 T  W  
s i r n  <fftr i? t f W x  ^ t » t  i #  
W P F t  «tt1^ lH i ^ ^ l l l  g  f*P ^  z w t  
^  aptt swrcr m r f ^ f t  ^  ?t»fV 

c n p ^  « f k  q ts r n ft  ^ t  fr  
WJT'TT r r ^  ff> rT  i wt^t ?n z® ^  |
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?TT^^T 5TTT 33T7rfeft Vt <m  
ffN t Vt VT# TOTR f w  3TT T?T ?  I 
3*T«Ft W  3TC? % *TWT 3TRTT f  far 3 % 
t  Mtt f t , 3RITT5T f t  %ftr #f*TR f t  
%ftX 3Rt cTT? % \R% *TR for 
*TRT 3TRT ?  I W ? t  f*RT 7T sfR'T SFT 
II? SRT^f +<«ii H"Hlf=(«t> ?  f% dH
tf R ^ r s r t  &Rt s t  q^reft ^ f t  -vfr w r  
<TT? % szR fR  fVTT 3TR*TT frp R  f% 
^T*FT ^Pfit TOTRt apT ■BR'TT *TRT 
q tm  1 fa^r f t k  * tp r  ? srtT jt w ^ t t  
g 1% * n t *r?tor ^ t t  a rtiT  
Psr% %  sftnt Tit cm  srftm  r r  ^ jtk t 
q^T R t ^ f ts r trs fT  j j r  * w  ?  z z
■sft ^  TT 'JTT STRRt % «TO =f^T f t  

I

Mr. Deputy-Speaker: The follow-
ing are the selected cut motions re-
lating to various Demands under the 
Ministry of Finance which have been 
indicated by th< membei s to bt mov-
ed subjcct to their admissibility —

Demand No No of Cut Motion

27 192, 193, 194, 1460, 1461, 1650,
1651, 1652,1653,1654,1655, 64, 
138, 139, 140, 141, 426, 427, 
428, 667, 730, 847, 1237, 1238, 
1620, 1621, 1622, 1626, 1627,
1628, 1629, 1630, 1631, 1632,
1633, 1634, 1636, 1637, 1638,
1639, 1640, 1641, 1642, 1643,
1644, 1645, 1646, 1647, 1648,
1656, 1657, 1658, 1659, 1660,
1661, 1662, 1664, 1665, 1666,
1667, 1669, 1670, 1679, 1680,
1681, 1683, 1684, 1685, 1686,
1687, 1688, 1689, 1690, 1691,
1692, 1695, 1697, 1698, 1702,
1706, 1707,

29 429, 1536, 1537

30 142, 143, 552

38 905

Advances by Banks against foodgrains.

Shri Sadhan Gupta: I beg to move:

“That the demand under the 
head ‘Ministry of Finance’ be 
reduccd to Re 1 ”

Imposition and continuance of Excise 
Duties on essential commodities

Shri Sadhan Gupta: I beg to move:

“That the demand under the 
head ‘Ministry of Finance’ be 
1 educed to Re 1 ”

Termination of services of members of 
the field staff of the Life Insurance 
Corporation of India m different 
zonef

Shn Sadhan Gupta: I beg to move:

“That the demand under the 
hi ad ‘Ministry of Finance’ be
1 educed to Re 1 ”

Alarming deterioration in Foreign 
Exchange position

Shri Naushir Bharucha (East 
Khande-,h) I beg to move

‘That the demand under the
h( ad ‘Ministry of Finance’ be
reduced to Re 1 ”

R i d u c t u r n  in t h e  b a c k i n g  o f  Paper 
Currency

Shri Naushir BharucM: I beg to
move

•‘That the demand under the
head ‘Ministry of Finance’ be
reduced to Re. 1 ”

Nationalisation of General Insurance 

Shri I’rabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Finance* be
reduced to Re 1.”
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Failure to im plement the recommen-
dation of Rural Credit Survey Com-
mittee.

Shri Prabhat K ar: I beg to move:

“That the demand under the 
head ‘Ministry of Finance’ be 
reduced to Re. 1.”

Failure to provide adequate credit 
facilities to agriculturists.

Shri Prabhat Kar: I beg to move:

"That the demand under the 
head ‘Ministry of Finance’ be 
reduced to Re. 1.”

Failure to effect proper credit control.

Shri Prabhat Kar: I beg to move:

‘‘That the demand under the 
head ‘Ministry of Finance’ be 
reduced to Re. 1 '’

Failure to check tax evasion.

Shri Prabhat Kar: I beg to move:

“That the demand under the 
head ‘Ministry of Finance’ be 
1 educed to Re. 1 ”

Policy of taxation

Shri Prabhat Kar: I beg to move:

“That the demand under the 
head ‘Ministry of Finance’ be 
reduced to Re. 1 ”

Appointment of a Committee to con-
sider measures of economy in 
various Ministries and Departments 
of Government.

Shri Mohamed Imam: I beg to
move:

“That the demand under the 
head ‘Ministry of Finance’ be 
reduced by Rs. 100 ”

Inefficiency in the working of the Life 
Insurance Corporation of India.

Shri Sadhan Gupta: I beg to move:

_ “That the demand under the
bead ‘Ministry of Finance’ be
reduced by Rs 100.”

I'a lur- ,0 redr&si* t \e  gi levances o f  
the Government employees regard-
ing the increase of dearness allow-
ance.

Shri Sadhan Gupta: I beg to move:

“That the demand under the 
head ‘Ministry of Finance’ be 
reduced by Rs. 100.”

Victimization of Income Tax employees 
in Bombay.

Shri Sadhan Gupta: I beg to move:

“That the demand under the 
head ‘Ministry of Finance’ be 
reduced by Rs. 100.”

Failure to redress the grievances of 
the Income Tax employees.

Shri Sadhan Gupta: I beg to move:

“That the demand under the 
head ‘Ministry of Finance’ be
1 educed by Rs. 100.”

Failure to free our currency from  
dependence on sterling.

Shri Sadhan Gupta: I beg to move:

“That the demand under the 
head ‘Ministry of Finance’ be
reduced by Rs 100.”

Rise of prices of foodgrains due to 
advances by Bank.

Shri Sadhan Gupta: I beg to move:

“That the demand under the 
head ‘Ministry of Finance’ be
reduced by Rs 100 ”

Excessive rate of interest on the World 
Bank Loan for Railways.

Shri Sadhan Gupta: I beg to move:

“That the demand under the 
head ‘Ministry of Finance* be
reduced by Rs 100 ’’

Need to nationalise all banking insti-
tutions.

Shri Sadhan Gupta: I beg to move:

“That the demand under the
head ‘Ministry of Finance* be

reduced by Rs. 100.”
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Threat to the stab ility  of our currency 
arising from  inflationary tendencies 

in the United Kingdom.
Shri S&dhan Gupta: I beg to move:

“That the demand under the 
head ‘Ministry of Finance’ be 
reduced by Rs 100.”

Failure to redress the grievances of 
the Post and Telegraphs Audit 
Staff.

SHH Sadhan Gupta: I beg to move:

“That the demand under the 
head ‘Ministry of Finance’ be 
reduced by Rs 100 ”

Failure to augm ent foreign exchange 
resources by preventing  drainage of 
foreign exchange through clandes-
tine transactions by foreign con-
cerns.

Shri Sadhan Gupta: 1 beg to move.

“That the demand under the 
head ‘Ministiy of Finance' be
reduccd by Rb 100 ”

Failure to t h e  rem ittance of
profits otfirserts by foreign concerns.

Shri Sadhan Gupta: I bog to move

“That the d ^ ia n d  under the 
head ‘Ministiy of Finance’ be
reduced bv Ko 100 ”

Service conditions of em ployees w ork-
ing under Income-Tax Department.

Shri S. M. Banerjee I beg to move.

“That the demand under the 
head ‘Ministry of Finance’ be
reduced by Rs. 100 ”

Failure to up-grade Kanpur, Madras 
and Delhi to ‘A ’ class city.

Shri S. M. Banerjee: I beg to move:
“That the demand under the

head ‘Ministry of Finance’ be
reduced by Rs 100.”

Method of promotion of employees 
under Excise Department.

Shri S. M. Banerjee: I beg to  move:

“That the demand under the 
head ‘Ministry of Finance’ be 
reduced by Rs 100 ”

Service conditions of the field workers 
under the Life Insurance Corpora-
tion

Shri S. M. Banerjee- I beg to move:

•‘That the demand under the 
head \Minu>try of Finance’ be 
icduccd by Rs 100”

Necessity of establishing a uniform  
single point sales tax for the whole 
of India and taking measures to 
obtain the concurrence of the States 
m this matter.

Shri Warior (T ruhur). I beg to 
move

Thai the demand under the 
h(aci 'Mmistiy of Finance’ be
1 1 duct d by Rs 100 ”

0} nationahtrvg the banking 
tv Insti u of India.

»hi 1 U .1 ■(>)• I bog to move-

That the demand under the 
head ‘Mini-try of Finance’ be 
ri ducod b> Rs 100”

N cm stty  of reducing rates of interest
on industrial loans advanced by 
S( ucdulcd Banks

Shri W.irior: I beg to move:

‘That ihe demand under the 
head ‘Ministry of Finance’ be 
reduced by Rs 100 ”

Need jor avoiding overlapping of 
Budgetary figures.

Shri Warior: I beg to move:

“That the demand tinder the
head ‘Ministry of Finance’ be
reduced by Rs. 100.”
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Failu re to  check in fla tionary tenden
cies and abnormal rise  »n prices of 
consumer goods.
Shri Warior: I beg to move:

“That the demand under the 
head ‘Ministry of Finance* be 
reduced by Rs. 100.”

Fa ilu re  to apply the scheme fo r aboli
tion in  three annual stages o f dear
ness allowance o f officers drawing  
pay in excess of Rs. 1,000 in the 
Indus tria l Finance Corporation
Shri Warior: I beg to move:

“That the demand under the 
head ‘Ministry of Finance’ be 
reduced by Rs. 100 ”

Failure to make distinction between 
married and unmarried officers of 
the Industria l Finance Corporation 
in the matter of dearness allowance.
Shri Warior: I beg to move:

“That the demand under the 
head ‘Ministry of Finance’ be 
reduced by Rs. 100”

Need fo r reducing the disparity in  
salaries and allowances o f the 
different grades of employees of the 
Central Government.
Shri Warior: I beg to move:

"That the demand under the 
head ‘Ministry of Finance’ be
reduced by Rs. 100.”

Heed to effect economy in  the pu r-
chase o f stationery and stores.
Shri Warior: I beg to move:

“That the demand under the 
head ‘Ministry of Finance’ be
reduced by Rs. 100.”

Necessity of creating more efficient 
machinery to  examine the budgets 
o f State Governments to find out 
methods fo r avoiding deficit budget
ing.
Shri Warior: I beg to move:

“T hat the demand under the
head “M inistry oi Finance’ be
reduced by Rs. 100."

Necessity of giving more financial aid 
to  backward States.

Shri Warior; I beg to move:

“That the demand under the 
head ‘Ministry of Finance' be 
reduced by Rs. 100.”

Need of imposing an export duty  on 
coir yams to protect coir mat and 
mattings industries.
Shri Warior: 1 beg to move:'*

“That the demand under the 
head ‘Ministry of Finance’ be 
reduced by Rs 100.”

Failu re to check smuggling o f gold 
from  foreign lands.

Shri Warior: I beg to move:

“That the demand under the 
head ‘Ministry of Finance’ be
reduced by Rs 100.”

Failu re to check large scale evasion of 
taxes.

Shri Warior: I beg to move:

“That the demand under the 
head ‘Ministry of Finance’ be
reduced by Rs 100”

Failu re to effectively check in fringe
ment of customs regulations.

Shri Warior: I beg to move:

“That the demand under the 
head ‘Ministry of Finance* be
reduced by Rs. 100.”

Need fo r amalgamating a ll Banks in 
which the Central or State Govern
ments have interest into one Cen-
tra l State Bank o f India.
Shri Warior: I beg to move: \

“That the demand under the
head ‘Ministry of Finance’ be
reduced by Rs. 100.”
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Need for introducing eeonomty 
measure in the Overseas establish-
m ents of India

Shri Warior: I beg to move

'T h a t the demand under the 
head ‘Ministry of Finance’ be 
reduced by Rs 100 ”

Failure to implement the recommenda-
tions of the First Pay Commission 
as far as dearness allowance is con-
cerned

Shri Warior. I beg to move

“That the demand under the 
head 'Ministry of Finance’ be 
reduced by Rs 100 ”

Failure to remove wide disparity bet-
ween different States m  National 
Income

Shri Warior I beg to move

“That the demand under the 
head ‘Ministry of Finance’ be
reduced by Rs 100 ”

Failure to remove wide disparity bet-
ween States i n  developmental in-
vestment

Shri Warior* I beg to move

“That the demand under the 
head ‘Ministry of Finance’ be
reduced by Rs 100 ’’

Need for imposing duty on import of 
Arecanut

Shri Warior: I beg to move

"That the demand under the 
head ‘Ministry of Finance’ be
reduced by Rs 100”

Failure to check gold smuggling

Shri Prabhat Kar: 1 beg to move*

“That the demand under the
head ‘Ministry of Finance’ be
reduced by Rs 100”

Functioning of the Life Insurance Cor-
poration of India.

Shri Prabhat Kar: 1 beg to move:

“That the demand under the 
head ‘Ministry of Finance’ be 
reduced by Rs 100 ”

Check measures against tax evasion.

Shri Prabhat Kar: I beg to move:

“That the demand under the 
head ‘Ministry of Finance’ be 
reduced by Rs 100 ”

Working of the Income-Tax Depart-  j 
ment.

Shri Prabhat Kar: I beg to move:

“That the demand under the 
head ‘Ministry of Finance* be
reduced by Rs 100 ’’

Undesirability of retired Hxgh Offi-
cials joining Commercial Firms a t 
Income Tax Advisers

Shri Prabhat Kar: I beg to move:

“That the demand under the 
head ‘Ministry of Finance’ be
reduced by Rs 100 ”

Eligibility of retired high Income Tax  
officers to practise m  Income Tax 
cases

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Finance’ be
reduced by Rs 100 ”

Service conditions of the employees in 
the Income Tax Department

Shri Prabhat Kar: I beg to  move:

“That the demand under the 
head ‘Ministry of Finance’ be
reduced by Rs 100 "

Shortfall in Life Insurance business.

Shri Prabhat Kar: I beg to moye:

"That the under the
head 'Ministry of Finance’ b*
reduced by Rs. 100.”
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Term ination of Services in the L ife  
Insurance Corporation o f India.

Shri Prabhat Kar: I beg to move:

“That the demand under the 
head ‘Ministry of Finance’ be 
reduced by Rs. 100.”

Service conditions of the Field 
Workers of the Life Insurance Cor-
poration of India.

Shri Prabhat Kar: I beg to move:

“That the demand under the 
head ‘Ministry of Finance’ be 
reduced by Rs. 100.”

Failure to meet the demands of the 
Field Staff in the L ife Insurance 
Corporation o f India.

Shri Prabhat Kar: I beg to move-

“That the demand under the 
head ‘Ministry of Finance’ be 
reduced by Rs. 100 ”

Agency terms of the Field Staff of the 
Life Insurance Corporation of India.

Shri Prabhat Kar: I beg to move:

“ I'hat the demand under the 
head ‘Ministry of Finance’ be
reduced by Rs 100 ”

Irregularity in making a payment of 
Rs 21,000 in lump sum to the 
Managing Director of IF . Corpora-
tion as terminal leave salary

Shri Prabhat Kar: I beg to 4iove:

“That the demand under the 
head ‘Ministry of Finance’ be
reduced by Rs. 100.”

Reserve Bank’s failure to check m al-
practices in Banks.

Shri Prabhat Kar: I beg to move:

“That the demand under the
head *Ministry of Finance* be
Mduced by Rs. 100."

State Bank o f India’s fa ilu re  to  open 
adequate number o f branches in 
ru ral areas.
Shri Prabhat Kar: 1 beg to move:

“That the demand under the 
head ‘Ministry of Finance’ be 
reduced by Rs. 100”

Reserve Bank of India’s  policy of 
withdrawing licenses for opening 
new branches.

Shri Prabhat Kar; I beg to move:
“That the demand under the 

head ‘Ministry of Finance’ be 
reduced by Rs. 100 ”

Failure to amalgamate ex-State owned 
Banks w ith the State Bank of 
India.

Shri Prabhat Kar: I beg to move:

“That the demand under the 
head ‘Ministry of Finance’ be
reduced by Rs 100”

Amalgamation of Small Banks to 
serve as economic units of the in-
dustry.

Shri Prabhat Kar: I beg to move.

“That the demand under the 
head ‘Ministry of Finance’ be
reduced by Rs 100 ”

Introduction of Bank Deposit Insuran-
ce Scheme.

Shri Prabhat Kar: 1 beg to move:

“That the demand under the 
head ‘Ministry of Finance’ be
reduced by Rs. 100.”

Steps to check uneven competition on 
interest on deposits among Banks.

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Finance’ be
reduced by Rs. 100.”
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Effect o f tfc* merger of Foreign 
Exchange Banks working  in India 
on the Indian Banking Industry.
Shri P rabhat K ar: I beg to move:

“That the demand under the 
head ‘Ministry of Finance’ be 
reduced by Rs. 100.”

Steps to encourage opening of new  
branches by Scheduled Banks in the 
rural areas.

Shri Prabhat Kar: I beg to move: 
“That the demand under the 

head ‘Ministry of Finance’ be 
reduced by Rs. 100.”

Steps to extend more banking facili-
ties to the agriculturists.

Shri Prabhat Kar: I beg to move:

“That the demand under the 
head ‘Ministry of Finance’ be 
reduced by Rs 100 ”

Steps for providing adequate Banking 
facilities to Small Scale Industries.

Shri Prabhat Kar: I beg to move: 
“That the demand under the

head ‘Ministry of Finance’ be
rt-duced by Rs> 100.”

°Failure to check inflationary tenden-
cies

Shri Prabhat Kar: I beg to move:
“That the dunand under the

head ‘Mini-.try of Finance’ be
reduced b> Ks 10 0 ”

Failure to rhrck drainage of Foreign 
Exchange.

Shri Prabhat Kar: 1 beg to move:

“That the demand under the
head ‘Ministry of Finance’ be
reduced by Rs 100”

Steps to introduce uniform  single 
point sale-tax.

Shri Prabhat Kar: I beg to move: 
“ That the demand under the 

head ‘Ministry of Finance’ be
reduced by Es. 100.”

Abnormal m e  in the prices of Con-
sumer goods.

Shri Prabhat Kar: I beg to move;

“That the demand under the 
head ‘Ministry of Finance* be 
reduced by Rs. 100.”

Failure to implement the directions of 
the First Pay Commission in respect 
of Dearness Allowance.

Shri Prabhat Kar: I beg to move:

“That the demand under the 
head ‘Ministry of Finance’ be 
reduced by Rs. 100 ”

Nationalisation of Banks.

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Finance’ be 
reduced by Rs. 100 ”

Amalgamation of sales tax with 
excise duty

Shri S. M. Banerjee: I beg to move:

“That the demand under the
hi ad ‘Ministry of Finance’ be 
icduced by Rs 100”

W ith d ra w  I of sales-tax on foodstuff.

Shri S. M. Banerjee: I beg to move:

“That the demand under the
hi ,»1 ‘Ministry of Finance’ be 
U’dutfd by Rs 100.”

f a i l u r e  to redress grievanceS'O f the 
e m p l o y e e s  of the Central Excise 
D epartm en t

bhri Sadhan Gupta: I beg to move:

“That tin demand under the 
heud ‘Union Excise Duties’ be 
reduced by Rs. 100 ”

Need to discontinue the transporting 
of imported Chinese dollars at night 
from Pedaung.

Shri Sadhan Gupta: I beg to move:

“That the demand under the
head ‘Union Excise Duties’ be
reduced by Rs. 100."
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A c c id e n t  t o  a t r u c k  c a rry v n g  Chinese 
dollars b y  n ig h t  p o m  P e d a u n g  r e 
s u ltin g  m the consequent death o f  
the d r iv e r .

Shri Sadhan Gupta: I beg to move:

"That the demand under the 
head Union Excise Duties’ be 
reduced by Rs 100”

T r a n s f e r  o f In c o m e  T a x  e m plo ye e s  
f r o m  C a lc u tta  to  o th e r  area s re s u lt- 
tin g  i n  h e a v y  loss o f e m o lu m e n ts .

Shri Sadhan Gupta: I beg to move:

“That the demand under the 
head "Taxes on Income including 
Corporation Tax and Estate Duty’ 
be reduced by Rs 100.”

P ra c tic e  o f tr a n s fe r rin g  In c o m e  T a x  
e m plo ye e s fr o m  one place to  a n o th e r  
w ith o u t  g ra n tin g  c o m p e n s a to ry  
a llo w a n c e

Shri Sadhan Gupta: 1 beg to move:

"That the demand under the 
head Taxes on Income including 
Corporation Tax and Estate Duty’ 
be reduced by Rs 100 ”

F a i lu r e  to  ta k e  e ffe c tiv e  steps to  ch eck  
la rg e -sc a le  t a x  e vasion

Shri S. M. Banerjee I beg to move-

“That the demand under the 
head ‘Taxes on Income including 
Corporation Tax and Estate Duty’ 
be reduced by Rs. 100”

Shri Naushir Bharucha: I beg to
move:

P o litic a l p a rtie s  re ce xvm g  fin a n c ia l 
c o n trib u tio n s  f r o m  b ig  bustness 
concerns.

Shri Naushir Bharucha: I beg to
move:

“That the demand under the 
head ‘Miscellaneous Department, 
and other Expenditure’ under the 
’Ministry of Finance’ be reduced 
by Re. 1.”

Mr. Depaty-Speaker: These cut
motions are before the House.

Shri Shankaraiya dtysore): When 
I look into the Budget, three things 
come to my mind most prominently. 
They are, firstly, taxes and tax 
evaders, secondly, expenditure and 
wastage in expenditure and thirdly, 
the position of the States, and their 
finances in relation to the Centre’s 
finances.

I am not so pessimistic as my hon. 
friend, Shri Mohamad Imam, was 
He is from my own State of Myore 
He felt sorry that the future was in 
the dark, tha t there was a continuous 
change of ministership in the Finance 
Ministry and that every Minister had 
levied a certain number of taxes and 
that the highest number of taxes had 
been levied by the present Finance 
Minister But, taking into considera-
tion the progress that we have been 
making and the enlarged economy 
that we are envisaging and also the 
Plan that we have in our mind and 
its implementation, it is inevitable 
that we should find resources to make 
the money that is required for meet-
ing all this expenditure When we 
accepted the Second Plan, we took 
the magnitude into consideration. 
When we compare the figures of the 
expenditure that was made on civil 
administration from the year 1942, till 
date, it rose—he gave the figures— 
from Rs 20 crores in 1942 to Rs 50 
crores or thereabouts But, he com-
pletely forgot the new development 
schemes that we have undertaken and 
the magnitude of the Second 
Plan If we see the increase 
in the expenditure on civil adminis-
tration and also the expenditure on 
development plans, we will find the 
real position Today, in 1957, we 
have to incur an expenditure of about 
Rs 900 crores every year. For the 
whole of the five year penod, our 
estimated expenditure ig about 
Rs 4,000—5,000 crores

If we want to meet this expendi-
ture, taxation is inevitable. But, we 
should see that these taxation mea-
sures are equitable and that they are 
not levied on one and the same group
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of persons and that the poor men are 
not hit. If they are so, why should 
there be any objection for the levy of 
these taxes and the realisation of 
money for developmental purpose.

What I am concerned is, not the 
levy of these taxes or the number of 
taxes that are levied so long as they 
are equitable. The whole House will 
give its consent and support; it  has 
done so m the past

But my concern is this These 
taxation proposals are sanctioned by 
this House A fter that, they must be 
effectively and efficiently administer-
ed and enforced But it causes the 
greatest concern among all of us if 
there is evasion More money is thus 
lost and we are taking resources to 
fresh taxes It is not that I am oppos-
ed to fresh taxes provided they are 
equitable But, I feel that more 
efforts should be made to realise more 
out of the existing taxes and see that 
there are no loop-holes The adminis-
tration should be made more effective 
and efficient For instance, m the 
income-tax department, according to 
the report here, during the last six 
months—upto January 1957—as a re -
sult of inspection being instituted and 
endeavours being made concealed in -
come of Rs 384 73 lakhs was brought 
under the assessment yielding about 
Rs 216*02 lakhs If vigilance and 
proper enforcement is there, we can 
realise more money out of these I am 
more concerned with these evaders 
They become regular evaders. As 
soon as the war was over, there was 
so much inflation and speculation 
Many accounts were re-opened A 
number of persons were brought 
under assessment and a tribunal was 
also appointed. But, what happen-
ed? Then, some concession also 
was shown to them These evaders 
never reciprocated the good-will 
shown by the Government Even 
after this good-will was shown, they 
never realised the interest of the 
country and paid what was due to  the 
country. As they were successful in 
evading the tax, it gave an impression 
to the others tha t whatever taxes 
were levied by this House or by the 
Government could easily be evaded.

(Registration) Bill
15 hrs

Take, for instance, the sales tax. 
On account of certain anomalies and 
defects also, but mostly due to the 
evasion mentality, we are losing to 
the extent of nearly Rs. 200 crores 
every year If only proper vigilance, 
proper and efficient administration is 
made, we can realise a good deal out 
of these taxes.

Mr Deputy-Speaker: Would the 
hon Member like to continue to-
morrow or finish in one or two 
minutes’

Shri Shankaraiya: Sir, I would like 
to continue tomorrow

Mr. Deputy-Speaker: Then, the 
hon Member may continufe tomorrow.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

F if th  Re po r t

Sardar A S Saigal (Janjgir): Sir, 1 
beg to move:

“That this House agrees with 
the Fifth Report of the Commit-
tee on Private Members’ Bills 
and Resolutions presented to the 
House on the 22nd August, 1957.”

Mr Deputy-Speaker: The question 
is; ,

“That this House agrees with 
the Fifth Report of the Commit-
tee on Private Members’ Bills 
and Resolutions presented to the 
House on the 22nd August, 1957.”

The motion was adopted

SADHUS AND SANYASIS (REGIS-
TRATION) BILL—contd

Mr Deputy-Speaker: The House will
now ta>ke further discussion dn the 
motion moved by Shri Radha Raman 
on the 9th August, 1957, tha t the Bill 
to provide for the Registration ot  
Sadhus and Sanyasis In India, be 
taken into consideration.
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[Mr Deputy Speaker]
Out of 2 hours allotted for discus-

sion of the Bill, five minutes were 
taken up on the 9th August, 1957, and 
one hour and 55 minutes are still left

Shn  Radha Raman may continue 
his speech

Sardar A S Saigal (Janjgir) We 
have tabled some amendments to the 
Bill

Mr Deputy-Speaker: Amendments 
will be taken up after the motion has 
been made

v t  t t « tt r m n  ( ^ T ^ f r  ^ N r )  

* t f t o r ,  q f &  eft i  s t  # r  
arra' w  ^  T̂PRT# W  ^TT T̂?<TT g I 
^3T f r  W  % s r p  % ¥?!^Tt
*F t j t p ^ t  f t n T  ^  f r o  f w f t  ? fta  
* d i t  ip > ft * r m  «tt 
S ^ FTt « T  ftr^TTT«T JT#r
w  a n s r r ? f k w ^ f r r f u r  ? f w w  
*rarr % *tpt# far* % &  for f w  w
|  I W  f W f f  *  ? t cftT 5ft 5f|rf

$  f  * rk  farcer ^ r  % ?mj*Tt, *ptt -
fo r t  rT«TT SFPf szrfW t ^  FT t^WfT 
q r  r«c^H <+ > t^ t f , t f*i h  fo zrr 
W  i  I w  ^  STST mfapT v ^ r  
^  f  f r  q ?^  f ^ r  *r sntjsrt srh: s^ tt-  
ft p ft  %  T fa rcf s f t  c  s r e  s t * t

?WT 5TT5̂ *T f t  «tt<t ^  v£  «ft 
^  ^Tf « ft  ^ T  q rc f ,

^  W * r  »t f 5 T  fo T T  *FTT I  S ffk  f*N B
< r »i^ R ii ^rr qre <<si *p j t  f  i

^?r t  * refm  sfr ?h % f W  
t o  t  ^  ^  t  fo  * n r? m  #  *  *rf ^$r?rr 
I  ?n*£*fr * fk  *r infant tft s w r  
v p ^ n r e t  f  s m j a m  i r ^ m f t
<ft f  f a  aft f a s t ? f i R f t R ^ r ^ t rtT 
« n ir  fa tft ?t  fa tft irpsnr %
wr«r h t  fatfl- *t  fatft to tt  %

I & ^ r* r r^ s f tr

$ f a  aft sgfaprcr *q  
|  ztt ^r t w  ?  i * r p j i r t  ?r t -  

f^nfr *  «r|?r % 3 % tft f t  *nrct $ f a  fa *
*Kt W  3TRT «Ft VIM'fa f t  f a  w t  » 
f ^ t  T O T  «FT x f ^ R |5 R  *FT i

^ w t  ^ rr  t o t  |  i w  <n^t 
^ T  W w  #  t ^ F  W t E F T  i T f  ^ ft f * R T  

w r l ^ P ^ f t  ^ r w r v t n r q f l T  
^F^mft |  m  ^  szrf^r 

s q ^ n r t  « rt  v f e  m  fft fe -  
f q % 5 R  %  s m  w  <ft ^

^  ^  ?ft ^ trt f V t f i  ®Pt v r r f ^ i  *r^ l
f p f t  ^srrfr# i w  ^ « t #  #  *P f? n
^ l ^ a i  g  f %  5^T ^ t  q ^ |

^  ^ r  ?t̂ t  %  w r  «rr, g » r  

j? 9 9r?t «ft  ^ r r o m  %  ? r iV r r5 r  
?rra ? ffv : g v ^ m f t  w  f i r a w  T t  j i i w  

^ n ? r  s f t r  %  f e ^ i '+ i  = q r ft  ? f t r

^  « r a  i^r i q r ^  ’ j i r  ?^r s t r t  ^  
< ^ t  s f w ^ r  w  ^<fT

r -fm t h  s f t  ^ n w r  ? f t r  ^ R r f t r c t  

t T  s r f c r ^ r  ? r k  JT p r  ^ t  ? t ^ r  n  

u r n  f  ? f K  w ^ r  t  f %  ^  ^  ? r f a T  

g t ,  H f i  f - r n -  s f t x  q w  ^ ? t  f ¥  3 f? i 

^ r  w  f^? r r  t f w ^ r  ^ t  m ^ r  |
^  ^'K q r  g i sm r ?«9ft 

*p t ^  f tc r r  t  f f t  f e ' s  J T f r  ?t r t

f  {%  H T m r t  ? r tr  < w i f a * f t  *Pt f r ^ r  ? r q  
^r t o t  s i i w r ,  ^ w ' t  w  f f q ^ R i ^  

f t f i  « f k  w  ?r f t  f r  ^ r n j« f t  s A k  

^ -q ifirat % ^n*r q r  d*r ?rr*j
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^ T « r T  ^>T « f H  ’ f t  5 3JKT * ^ f t  S i f t  w  
^ r s ^ t  fV w s r ^ K % ^ t # ^t«t

f  'T t f^> ^ T T ftR  "Tft ^  '3TT 9 V T  

t  ^ d t  t |  ? m  ^  € T ^ m  %  5 rR r^ »T 

t  v z  P t s t  O I K  * f t r  w  «FT 
5»?ftaiT * T f  *  f t  f a  * f r  w  ^
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$JT t  f a  *TT^fr t f o  H H nfM
S ^ T O T  * t  F 3 %  9T>3

t ,  ^  ?*n»ft
f  f ^ r r  aift s r f^ S T  f t n r  wnr m n

f t t f f  3  « n ^ r  %  ? r $  * r f N ?  $ * r r d  s r c s f  

%  f t a T  c r n n  $  * f a  f t R  * r r  * m r  « f l r  

■fa?r*5t s f ^ s T  w p t  * f t  ^ f r  t  
' 3 m r  z m f t r v t  sraFrT |  

SUfTCT 3 7 *T  3 3 T  g « T  t  * S
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^ T T  < 'Sft ^  ^  S W
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cfk <rc « rh  5nr srm 1
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<Pandit Thakur Das Bhargava in the
Chair

m  ^T^-'-r ^  ^  1TZ TFTT ^T^TT f  fa  
f a w r  3ft a z  z  r  f r * f t  t f r  
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?mm t s fk  wRTrtofr f t  # w  f a n t  |  
<rk ^  v t  it# «rar ?r»r f a  *r«rry, vp*nr 
jtt ^  3ft ferf*r^r * rrh j ^
?r?qt f a ^ f t  |  1

xf5R|wr % ?rwF«r ^  ^  f # r  tr? 
?mr?r ^  # ?rh: n% m s^ rf  
f a  w  ^ f t  *rf3TT jar % m  m  '%»?t
T̂I5?, HcT m TT,'-t) +)t «PT 3fPf ^  <+>̂  tft 

A?, v^t w r i  t t  -??t% fsnT ^
% ?sr 5TRT F̂t 5q r̂?qT % fa  apTT* 
?*fa fa  A?, f w t  »rf3rf|r % ? r m  «rt 
r r  m  fa^ t ^r^TTt ??w ^ % ^?r
ft, tr*rr rr  ’t ^ t t  ^ f a  tTJr *mjwt 
3n »TiTr7 jit vm m  % *rs |  qr ^ r  
f o r ^ ’t r r  ’ r r i n  f  ^ T  zrr
? t t t  ^ t w ?  ST srfaw rt Tt

vftwTT  t  k m  amr f a  a s  f a m  *ft 
m*r ^  ^  3?fa jnr?nT #  jfhjar ^f, 
•J^TT A% Tfyrrn: fa i r  wrr %ft? m f  
■j.fMri  i f y w i  ^r?r ^  f a f t  ^ r
>T5T ^ m q, >Tftt SIT^TT ^  f?T f^ tn p  
^  55T?̂ T ^  ^  I

t  JJW ^Tf’TT f  f a  OT^iff
^tnfflRft ^ t  f a w  ?TT3r % 

* th r  f. ? ik  5iT5r ?t ^ fa r f q  t o  
T^TT %  A?, g^Tpe t  I F T  ’ Tc^ r
jt ^  f r o  3pt *mrK°r |  fa  fa^r 
w r r  % ?mq; sfk  ?r^mft f« n t % 
xr^r. ^rrsr f a ^ j l  w ^ r  ^ s r r t f
h  ’srr^: ^  t ,  f a  ^  % # 
frp T  f  ? r tr  ^  o t s t ? i t  5  f a  sppc 
A f \  % 3fr fPTT̂  ?r^T % » r ^ r  % art <nr 

^  oft *r*t
fa=FWT t  3^% ^ft ^  a w  w r  ?t«ft 
fa  iqi^r ^ rf r  cttt; ^  % v & x
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[ * f t  T T O T  T * P » T j

^  t  *  ^ * f t  spr ^  « r m  wx 
$% **rr*ft A  w rtr ’qsfafrw, *m  tfrr 
*rtot mft wnfr A , f^ | ciW **m
*R?% s£ 3?f[ -STPFX *A< 3«T%

q- *ftr sri art npfr #  a r m  fa*r
SR̂TX % "MM *t <.̂  +11̂  '̂ •i M
^  s  5ft fa  szrfvanx s fa  f?;r5fR 
vrfk Ji'tiK % v p ft *r fqt+il %% % 1 

qfV  ^ r r > r  % f a  ? p f t  ^  f a r  

^TTT ^TTT^q- T^- T ff^r f s p m  fa  
^r # rsT t, Mfaijft- *ft?T sr̂ r 

A wsrm *  fa*rr *tt sfk
ŝ ft A r̂r FTWt % facPT # goprNd

fa?TT «rr, A  A f̂ s ’t̂ pc cn:
*& >̂T ^TRT ^igdl g

“I could not believe that cul-
tured and intelligent swamis 
would not be ready to purge 
Rishikesh and many other “holy” 
places of the same character, if 
they sat together and thought the 
m atter over, and at the time of 
the last Bara Kumbha I had pro-
longed talk1' with quite a number 
of them ft seemed as if they 
were already feeling the serious-
ness of the -situation, and w erj 
planning various schemes like 
registration of honest sadhus and 
elimination of the disreputable 
ones”

T̂% *TT*T ^  «CT :

“There was also a talk of dis-
gorging the huge piles of wealth 
hoarded m the various maths and 
putting them to worthy use”
“No doubt the true sadhus could 
play a great part in India’s 
development, but they are very 
few in number compared with the 
hypocrites and scoundrels who 
masquerade in the sacred bhagva 
dress*’.

* f H l  ®rf|pT %  3T?T
v t  w®? fa*rr n^T & f a  %•
trzfT rr% % 3ft f a  HT^tft %

ir srcmjerr %, k  v*n»r 
t  t ^ f a  

^ n ^ f t  ’cfhr ? R n f i n f t  %  f a n f t r  «re% % 
s f a  *  ^  w t r  » r « iR fr
^rorsr ^

t>l*A if fT*T <{5<1 % f̂ RT% 1̂ <,«! 
T O T ?  * f t T  5 R ? n  T H T  apT
r a r  tftr. w p t  p t  f a w ^ T T  ? m i«p w  

oil'll f  I A  TTrfT
^I^TT f  fa  5TT3T 5ft If? %

I , ? t ?rrm  t  f a  ^  %
?rcfr ?r fs s  ?nnt ^  Ft

# f a A ^   ̂faRWTH t̂ttt |
i m  ^  faw *r  ?ftr ^  * m  t
fa  ?TF3r T̂TfT̂ r-T % ?PT ?̂ T JT^R
% m^T rfinftnrt % ^mr r̂ 

?n% c^rfapft ? ftr ■3̂ %  f a r  ^  
h P  ar r̂f 7% r̂r i ’l+ i

T ?  pit 3H JTPW T vi\r H -m ^T'TT 
spy fa^WT fa  f ^ 5«TH JT 5RT ?ftr 
«P fC S l f,  f t p f a  f a  tTRT ?ftT ^ R K T  
3TCT ^ i T T  ^  ^  f a T T  t  ^J^faT
iw  ^  icmrnrt A ’r^nt 1 s^ fa ir
^TT il l 'l l  'iMld o fa  r’T ̂ ^1 j %

^ T  %  <llMH T ^ T  5Ti'TT
WT^T ^fa^TT ^  ? ftr  ^TPST %  f a r  
v r m r  ? rtr g '- n r  ? r ^ r  f  
3TT ^<TTT ^ T T ^  3;%  ^  %  f e r ^ W  
%atr %  h^'-j Tm  ?r^r h t w T
?ftT *r«nf?Rt apr w îwr A ?m  
^ fa  5fT - 3 ^ t  ?rw  %  ^ r m
y^T^T 'H1 % *1*1  ̂ n <.B d W
«fk frrarn: |  1

f^ss *r v *  W w  %■ ^Fsrw ^  
^  T̂TT «CT?T%qT f  f^TW  f a  A 
U *  STVTT WT^<!T g  I ^TSJ ^  ft(T
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JT5 HTPTT »ST tnp STTf^Rhfr «TR f  I 
JffrsSTRW ^  XTRTT far 5PPK 
forft ffPJ ^ m f r  % TfaR^PT 5fT̂ T % 

^  ? f # r  «rr er^ f% a ft

ufrOT I  5ft >S*TOr51 TTTT’T fRT* *rfa- 
tTFT % Ŵ TT TTJff ®rf% ^ t  fo r TO f

* t  former f t  srrr f  m
tf%  f %  * f t  ^ t  t fP S J T  ?tt t o  w  

i p t ^ i w r r  s m r r? - %  s rf*- *r  aft 
3*n?rr s m n f t  ?  ^ r  »t f^pr ^ t - f t  i  
m &  arRft i  1

sjrfsRwt "Ft smrfa- r r  ?t p t r  
jt ?? f  fjp iTm fa ^ m - n m  s t r  % ?t  

v k  iR^mfr art 3;% ^  s k
aft sqpr 3PTt •'T w ferr % jsrrfr m
3*r%  w f ^ r  s n r q  t̂ r  ^■d '
a  ? ^ > T  t ? R r  ;T8 t * r » t  ? ftT  z m r t
s m r  ^ ^ r f r  m ^ r  s f k  

j t t f t  v  s th  *tt arf w -ir  ffTT^rr? 
* rm  1 A w f t  ?*r srnrfW j^rrfasr 
; T | t  h t o t  1 i f a  * n f t  ’ t t  v  » T m  « f t w  

m n  s r fp r  ¥ 7  ? n f r f q  v® r ’ ’ * p r n n  f r  
5ft  ^ f t w f r  5 ftT  *rarre»fi %  *rr-*r 
ippirr w  w - f  rr» r n-*fr srnrfa
TTJT jp r ?T O  ST ■* n f t SPTT I
m « r  f  r m  #  j j ?  m ^ r w  5 f«r ? m %  

’t p m  ?t p t  sr*rrar s*r *T*sF*r *r

art 55Tftf!T TK T^r § <*5 JTTTptq- £  | 
**=rT?Tr * r re  w n r  ? s r  «t r  ^

^  t^ t  5 fa- ’t t  % *TR*rr *rtT
H^rrf^Frt ^ t  3f*i5» ^ ”pfir?r t >
w w  t r t h  % ^mr ^  ^»mrr ^trt 
^ t%  3t?t w z rr  ^rqr 1
^tpc^ ?mj w ^ r  % ?ft ?n% R  trsp 
fl«ifi>: ^  tit? h ? t |
w t r  f t  H ^ s f t  ^  ? R m f t  

f t w  vi jfrppf | t  «fr sfrr ?»r t t
^?rsi fW R  farf=m f?rr »tt i 5̂  qptf 
m  5^r f a n k r  m  zr  *rt *t,
jf§?r it ^ r  >r ^ t  %  w  ^ t

7^  ^  «r ^  Sr ?rr^
rr% v r # aft «rs ?W«RT t  r f t i^ f ? r  

r̂ ^ *r  «Ft ^ t f  ^ r ^ m r  ^  w f? v  ^ r %  
1 ^ t  *tt art spRrnr qrer 

| w  ^ <r?rvt 4  5r?r «w = r  ^^rnrr ^ r r  
^ 1 r̂T5-! spftrt :pr %^fnr ^t<t ’tPr%  
?mT f R i f m  *  irr^fr ^  
t o t  ^  ^  JfMR trr*r fT ^  |r r  |  
f f  5K 5PFfT % T fsr^F f ?r ^TJrar ^rmr- 
faRr m w r  spt hpt.P>w
ar ?r^«rf f?iwr ^  ?iw
■m »mfr «ftT sRr?rr ?rnj?ft % q w  
rr sr̂ r ^ rm r 1 ^  ^  f ^ t
i r f^ r  ?rf f ^ f t  ^  q^r ^T3T art ^rTT5l 
^ t  ?pTT<!m ^  | i  m  1 p r  $ 5 % H 
xft? vfr fn- «r ^f^?r A 
f j f ^  r ^ T T  H ’Trf^'^ H'fTT *f*tiHdl +cf 1 f^i 

r̂ T ’ T’ T fT T ^ s r H g t T^?T I

?Tt A ^  W  sr^TT ^ IK rfF ^  f*P 
^TTT f T P T T  T T  f?Tr ’ T 
5TT f?T% nr^r tr^  W ' W W  t  T - f  T t  
VZTPT T  W  fTPTi m f ? 7- S tm  f r  ??T 
f ^ c r r  % ^r tr^r t  1 ^  eft

w  f  f r  ^  f5̂
»TTT f  5IT *TraTT f*w r JTF^T
?r s i r  ^zfrf r̂ r r  snfr ?«Trt
qr»T sptf ? n :m  ?j?t f  1 ^  ^

t  r̂ sptjv  srr fv  ’m jtft %
^T if SifTCt if t  \7 f^i'f^t
5rf=TOT srnft *  fw r I  5 tk
? m  ^  * t r  f

’ T f^ rT  r T T r  s  ?ftT  ^  ’R' a *tt«[ 
srr»ft jpt *n*TT T'rT m  rr%  «rr 

f^ ir r  5rs% ^ t  ^  5trar t  ^  ^
?TRT i P T f  %  f T R -  5ReT | ,  ?5T M W t  

5)?TfTT ^?t 7 5TT ^ t  ^ P T  I
§  f%  3rr ?^r s r r r r  %  s r o i t  v t  w h  
?^sft ^  f*r?fr f f  t  *n r  !T f * m t  tfc  s rfk  

# t a ft ?TP5 1  *r n r  s rfe re i

«rt 1
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[ « r t  X T * ,  T O T ]

«Yx *ff f 1 f* r

t  ft? fRT* f a  *  I3̂ r S[d SWT *Tf
f  f a  $55 *TRrr fa rr  % m  srr, i tx ?  
« r r x f  *rr q ^ s f q ? g f * x * t  %  a r W f v t
*mr j r t  ^  t  1 <p- s m r  s r c  ^\S > X

f  1 j t h p t t  ^ f t  *rnr < t t h t  « n r

TOU T) f  I *%?ff T̂RT'̂ T ^THT =*Tff<T |
t  w tm r  $ f a  **t fa$tpp *r tr% «rs^ 
fa?R ?tfa  stto ?t; m  ^3 »rra ^ ^ |  
s ft x  sfr s n ft  * t ^  ^  t  
* m r  * r * r r c t  <nr# * t  x f a r  s it  |  1 

^T %  s f t o r  *  * f r  s t r * ?  ^ frx  ? rfa *rrx  
fa ^sT  ^ r f ^  m  ^ r c r t  ^  f a w f  snrn 
ftra ?r*F?t f  sftr '^ r^ t  *tpt sfpt #  ^ r  
^ t  *T*PtTTf 1

<ft ?PTX & r  ? T H  5 ^ F T  f a ^ T T t  
^fr s p r  fawfljTfrr ?r fk^rr m  f t  

? * t  <tx q f# > r  f a  q z  f a r w  sta rt 

%■ *r^p? f  * 3^  *r *  ^ r-jm  sffr, 
^  * T * r r f a * fT  ^ t ,  ? fr r  h  fWr*fr r « r  ® rfa r  
q rf 3 ft m i  sffavr ^ 'r  cr n n  i f t T  a ^ i  
i m  3T5TT ^ T R T  ^m^rT % ST-F^TR q f *  

a w f  1 ?fr f*r^ 5»m gw r 1

f ?3 sjtfr sjtfy « r w ^  j i t t  |  fa  
% f r n r #  f a  f f t  *  srT 'rfa  

f t « f t  1 n  o t s ^ t t  f, fsp v  srPTfrprr ^^ rr- 

f tn r  * f t  |  * * ftfa  ?p t 

stf^amx ^x?rr f  fasra f a  *rpj?fr
*FT aptf ?R?*fra> ^  f t  ?ftx 3 * ^  T fg^T
«r  ^t pt  i

3- W  *T«fn? ^  vfT ®P^TT ^ T fT f 

f  f% ^ j t r t  ^ r ?  £ 3r?rr

^ * r  *t r t  s r ra r  f  i ^ t  t t  * m m t

x f c r & x  fp x f n  < r « m  i  * f t x  «pt * r t f

« r r r %  ?r^f ? > f t  i v z  m  * r f ^ r  t
g W r  r f ^ x  ^ t t t h  ^ r s r a - 

^ f t  ? s ^ w  5 w t t  Terr s r  ^ t r t t  i  

f v  ^ T T  $  XVZ f w #  3JTfW t

^  ^ ' f N r  art ̂  t r # ’irw 'iT ferr 
i  * t  i  f v  ? * n ^  ^  w f f  ^  w  

t t  fB[ w t ^ r  «rr * f w ?
1 1  A' ^  i w  ^  f**» f ^  nft ^ r  

ssratsnr f  fspw t f»r ? m  « t r r  v t
^XT *FX# j i t  Tjfojx qrx ^  I  3!Wt 
jfsjx ^rx# #  ^ tfT  *T$ ?rrT% ^  ^ f t  
^TfftT i w t ^ r  aft f a  $*rft
W ?  Vt f t  »Rt« ^  f  ^sWt X̂ TT Tt 
5IWT g fr  f  w f f^  ^RVt JT3JX *FXH

r̂ ifr ^rr q -m  f t  *g?*r ? t s rr n T  i

A JTf ^mf?Tar »=nr#n=rr f  
f a  ^*r f a ^ ^ r  ^T ^ 'w rT

p̂t ^  f a  ff?5??TnT % ?r^x  
*rm fi m  ?ftx ?prrf*T5rr ^ r  gfr srP^si 

% ^ f r  ‘flrnft t ,  f ^ r  ^  f a  f^ ? -
«TPT ^ f ’T#

i A  w r r  f  f a  ^'t ^  »rw 
?ftx i  TT^fr !rf?f^T ^  ? f^  srr 
3T5 x m j t ,  3ft nrsn ?flx ^  % .* 7 %
spy *rXT?TT Ti^T t  ^n^rt 3T> ^  5TM 
firfr f f  k  ’T fsr-T i

^ r r  f a  & w^r, ^  
h  frnrcft % ? m  ?TJ%si;fr *r , ^rm  ^  

HPT W 3 T  ?»T ^r<^y
W  f t  t  ?Tt^ ^  ^r^Fn X
f̂ JTT t  f a  Xf l̂TJX T qjtf WTfrT
?T#y fT?ry ^ f? t r  i ^  ?K^y ^  f  fa  
^xspTx aft ?frx it ir? r̂ra- f t  zrr ^T#zxt
r r x f a  ^TRTSfr ^  ffTXT ^  V H T  f a T T
g m  i ^  fcrarTxnfnr f  i 4?t v s  
f a ^ w  ^  ?r^x  ^  ?nff ?rxfa X5R f  i 
q-fe sptf ?rnj w  s & m t  w t  «rmry
x f a ^ x  ’PXPTT =sr  ̂ ?ft JT fs r^  ^  
JTfT «HTTT TTX W* f a  «RX ?miT f  I #fa*T
w t x  «Ptf p w  ? m r  f a x w r  w m rr  
f  ?ft OT»Pt ?rftm x  f  fa f tR r  fe rfsw  
«rrrx m  ^fwr % g^«FT f t  ^ f t
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« m  "TO# jjt m  m  «R7
T?r n̂E*n Tfsrcrr «f t

XJV JWvt T O R  $  «mr VJT #  3TPT I

?ft *  ?nwaT g *f«r ^T?rr 
« f R  f w n r  % %fr̂
w  ^  m  qnrr * m  |  i **r <tt 
*$*t ̂ sfppfr *r f a ^ i r  
f  i 5is?t % ?rr«r *t ^ r  ^

m*rT fa*rnr4  far ?frw  fr I

M r Chairman: Motion moved'

“That the Bill to provide for 
the Registration of Sadhus and 
Sanyasis in India, be taken into 
consideration "

I  have received notices of several 
amendments to this motion The first 
is in the name of Shri Shree Narayan 
Das Is he moving it’

Shri Shree Narayan Das (Dar- 
bhanga) Yes

Mr Chairman* I will take it as 
moved In view of this amendment, 
the next two amendments of Shri 
D C Sharma and Shri Bibhuti 
Bhushan Das Gupta, which are simi-
lar ones, are not allowed to be moved 
Then there is amendment No 4 in the 
n?me of Shri Saigal Is he moving 
i t ’

S irdar A S. Saigal: Yes, I have a l-
ready submitted the names

M r Chairman: I will take it as 
moved The names are Shri Radha 
Raman, Shri Radha Mohan, Shn  
Vishambhar Dayal Tnpathi, Shnm ati 
Anusuyabai Kale, Major Raja Bahadur 
Birendra Bahadur Singh, Shn  Atal 
Bihari Vajpayee, Shree Bibhuti Bhu-
shan Das Gupta, Shri Bhakt Darshan 
S h n  Balasaheb Patil, S hn  B. S. 
Murthy, S hn  M R Krishna, Shnm ati 
Manjula Devi, Shri Bibhuti Mishra, 
Dr Ram Subhag Singh, Shri Birbal 
Singh, Shri Shree Narayan Das, 
Pandit Tha&ur Das Bhargava, Shri 
A jit Singh Sarhadi, S hn  Raghubar

Dayal Mishra, Shri C D Pande, Shri 
B N Datar and Sardar Amar Singh 
Saigal, the mover.

Shri Feroie Gandhi (Rai Bareli): 
You read out the name of Shrimatl 
Manjula Devi She is absent from the
House

Mr Chairman: The hon Member
might have taken her permission be-
fore she left

Shri Feroze Gandhi: That is what I 
am trying to find out

Mr. Chairman: If she were here 
and objected, I could understand 
the objection Otherwise, I shall pre-
sume that her consent has been taken. 
The amendments and the original 
motion are now before the House.

£iT°
^  T̂̂ cTT |  f% XTR *p * 1! ^
^  art m  t  ^  ^  fasfa'P 
t  an fa: '«*’ t  w tt t  1

Mr Chairman: After the motion Is 
over, I will consider that question I 
know the position Let not the hon. 
Member worry about it If any prece-
dence is to be given, it shall be given.

Shri Shree Narayan Das: I beg to
move

“That the Bill be circulated for 
the purpose of eliciting opinion 
thereon by the first December, 
1957 ”

Sardar A S. Saigal: I beg to move:

“That the Bill be referred to a 
Joint Committee consisting of 33 
members, 22 from this House, 
namely, S hn  Radha Raman, Shn  
Radha Mohan, Shn Vishambar 
Dayal Tnpathi, Shnm ati Anu-
suyabai Kale, Major Raja Baha-
dur Birendra Bahadur Singh, Shri 
Atal Bihari Vajpayee, Shn Bibhuti 
Bhushan Das Gupta, Shri Bhakt 
Darshan, Shn  Balasaheb Patil, 
Shn B S Murthy, Shri M. R. 
Krishna, Shnm ati Manjula Devi, 
Shri Bibhuti Mishra, Dr. Ram

(Registration) Bill 9638
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[Sardar A S. Saigal]
Subhag Singh, Shri Birbal Singh, 
Shri Shree Narayan Das, Pandit 
Thakur Das Bhargava, S hn  Ajit 
Singh Sarhadi, S h n  Raghubar 
Dayal Mishra, S hn  C. D. Pande, 
Shn  B N D atar and the mover, 
and 11  members from Rajya 
Sabha;

that m order to constitute a sit-
ting of the Joint Committee, the 
quorum shall be one third of the 
total number of members of the 
Joint Committee,

that the Committee shall make 
report to this House by the first 
day of the next session;

that in other respects the Rules 
of Procedure of this House relat-
ing to Parliam entary Committees 
will apply with such variations 
and modifications as the Speaker 
may make, and

that this House recommends to 
Rajya Sabha that Rajya Sabha do 
join the said Joint Committee and 
rommumcate to this House the 
names of members to be appoint-
ed by Rajya Sabha to the Joint 
Committee ”

aft, WT3T
*rt 3ft ? r m  *t?t

s t  5 , fair #  f t  sqpr sm rk r
5  1 ttptct 'rw r  <rt^r

Tft ?  1 sRFrrfe ^  *r
f  1 ^cr-rr f t  ffft, z h  f t  

s  f t  f*rrt q fr  n snpnr ^ t? rr
T f T  f  I X F T T F R T  i f  *T fT T T 3 f f t

*ra#t «ft 1 3w TTsrftr yyreq
* T R  **% ■  *PT TTfT 'T T  f ^ R T  3 T »T fT - 
TT3T «fft 3TFJT TT Mlsil
?fr 1 f m t  *  f t  fcf^ft n
■*ft ?TPJ e R n f M t  f t  cTPPrT =5FlfTf « fr, 

r n  t t  'im  f , ?tpt
«ra»r f  1 frw  ^  f  r f  1 g m t
*rra“, ^ s r  f t  m i

f t#  |  1 fitorr % f t  f  
?Tfr w t  f  1 v w w  ’ f t  f * r f t  n f r

* t p t  f t #  f  * w v p f r  t i t
T T s r fa  v  1 f c f w n m  f ^ r
f t  f*n rt < m t e  *ft Trsrfa msr-efr |  i 
tn p  f | >  *r r  f * r r ,  f a ?  srr#  f  *  < r tr  

t ,  <srfa*rr ^  tfw fa rs  'TJTT %
f a *  T f #  t  1

f * m c t  « t 3 t  f  1 f * n r t  s t w t  >fr « r r ^  
f i t t e r  m  «f?t ?Tfcar trcfr f  1 f r  *  
3 f  % *raTf srciPm #eft f  1 #  
*mrm % Tf# t f r  *rf f  
srfcr f r  sranr ftcft f , 3 f ^ t  ^ r r  ^ 7#  j r  
f ^ »  w n  I  1 ? rm  f t ^ T f K f r t  ^ t  
g i r n i  ^  ? | r r  T ? t  €  1 ^ r %

£  eft * T f f V  3T3rTfT5ir?l
« F t *T R W t f  1 f> T T t  J Y ^ s f t

«pt T R ^ frr  ̂  1 ^  ?rnj srra tfr
sfipr * t  f  1 s r n rr  ?t v t f

? r ft  f t  3rraT f , f^=i %  q^rer t  1 
f *r r ^ : w pv  « f t  n t n

3f t  ? tp j ’ T ^ r r f ^ q t  %  f a t r  ^  siTTT

f I A ^  ?PT *Prcrft f I CTTt JTfT 
^rr <r<rrrr w  ^  t F t o t ,  ?rw?r

Tft f  1 ?rm t o  faq- f s ;  ?rgt 
n  for*" >fr » r ^  f s s  1 <ft3[

? ftn  'fg ’f f  1 ’ C f T  #  T O t
t r n p r  »r f ^ r r t r  »T?frffT ^ t  f a w  
f ,  T T  •3 ^^'r f a s f r  f§  fsFcTR’ > T ^  apr W 3 T  

f»r f t  ^  f  1 35T «pt errwr
f m r  ^  T O  &HFJ f t  »rf f  I

%  p r r t  ?TfT ^ t ,  apfsmT

w k  5 # r t  v t  *?r ^ c r  » fr  <ranr
1 ^ t  ’Rftr ^  fa  ^T%

•*fr •'JT O T  xpsr f  1 s r n r  ? ftn
^ f ? r  f ,  g r o r  

T *r#f 1 fm^: r m  r m  f t  f t  w
f  V T K l f ,  J E T f f t % f ^ l  ^ ? ? f t r T T
i  3 w f r  f * r  f  f %  T R f w t  %• vftx 

% 5TW % ?ft ^  f t #
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« » r $  i f # * n #  
*r<ft £  1 in *  p t *rr f t a #  %  f m j ,
qw fy f»n^ fin ; yreff * t
'ftfn r r  | ,  *rnrr»r <Ft *ft ^ t^ ret %*rr 
*ft% % f̂ TT Tran x*r»r sft fa n  *rt ^ 
w n r f  t 5̂  fin? w t  v f r o m  | ,  * r f  A 
w r r  ^ f r  f  1

n ftrc m  t  T f e r  
m ^ r  * m r  s ffT  « n *r
tfe lT  VRcT ^*iN  “Pt V FW T
«ft 1 3r s*rr*- g ^ r  5ft j^ k f *  ?ft 
$  1 f m t  ^  gft ^fr sr^r n  1 #
t ? t  «rr f t :  p n ?  & r  ^  *m  ? m j

w *m r? ^  stw  *rn* ?t k ?t
fiPTTSr ^T  «PPT eft f*T 'W f 'T ft

1 ^ rr r̂r r̂sn: m  * ff#  f ,
T H X  *Ft ?Kt f̂fr ^ 3TT f  i f l r

^  fecBT ^ n r  *ft f ? 5 fr?r
5ft •HgKUi 3TftT pIW  ?TP* "Tft,
5TW I '?fe<T 3ft ST? ^ t̂?T ? 0 <1I<3 +{jl 
> r m  f t  w  7 im  M if+ M T H  ^ r  »tit ? 
M  ^m?r q a r *rra cr.f %  s r t  ^  
\x ,  n r a  * t r  ? ftr  jf-sTnft f ,
*ftT ^T % t?F TÎ ; fiiTETT ?ft f t , 3T 'A
«rt |3 p n  ?pt% * ?  * r m  -̂==3qnr*ft f t  ^  i 
s m  sp̂ Y cft̂ r %̂ r pft ntr ?fr =Fnr 
\ 5FTTS TTRift fTT 3TH g I

4  *m w c ft $ f t r  5ft  fs R T  * n r  f t r r  
flTETT f , ^ f fJTPT ̂ T r̂raT t  I ?FIT̂  WTO 
3  ?ft f^TT % *Tf TST f  ft; q?W 
a r c  *T <3MI I *Tft <rtMl, T fH

•Ft fw ^ T  I

^  *  h  f>ar w n  > ^rr^tft jf t  ?

« f ^ f t  RflrjfUrf ?rr^tft ^rr -tit 
ft r m #  ' T . t m ' f f r l  m w t  m w = r  
%  ^  I H T W t  ^ft A «THf#  «R ? ft
i  i ^  %  <ft^ m  ? f t q T  =«r?nft <ft i

«ft n t m  w m  f f t  ' f t ’ tt
$ m  t  i ^  * f  f t #  £  a r t  f t m #  &  

» r ^  f  * f t r  tp se sr i r w  R t Y t r c  # * m c  

f r r #  5  1 § ,  * f a n T  w r  %  f * r r d

?r?fif?r ^ t ^  f  1 m tt »rrsr ^ r 
^ ^ f T f  ’  ^mj*r ftr  ^ fr fopr 

ts  t  I ^ t JTfKW f ,

f s p r  %  » m r  ? n r * F t  f t r r  ^ < f m t  m t  f  1  
v r*  m*ft $  z ?  f a n i r r  m i  v t  x% %, 
« m  f^ rh n : ^ ir fr  % ^fpft «Ft gv*rar 
tt%  ^ rn m x t sFPtr ^ ^ r f  1 n  
? m f t  v t  ^ rrFR fr ^ 5 rr  f  i

%  fc T ^  I l f  f«< ^ ' > t ^ « t

• r f t  1 * h r  ,j f t  'T t^ r f  1 f ¥ f t ? r  ^ f t  % x h  #  

*r t r  t |  f , % r  #  s n #  f  1 
Tf^ r rfrr urcfiftf sm R ?mTf
H5Tft7T f  I ^?ft df̂ >d XW’T T̂T̂ [
f 'P T  f  I w f t v T  5Tt p fp r  %  ^ f l f d ,

w f t  =5frfr ?frc f tf ir  *Ft
% w  ^nr ?rm ^ «tt# f  «Ft ^ ttsr: 
f t w ^ r % r r  1 ^ r n js r t  * n  ? m p sr
J l - - - ^  r\ - ry - - - - \._^ _ »y —
*T ^ P T f  ^ T ft  ? t  5 T R T  ^ T t f t r ,  i r f  i f t t  t P T m  

|  I J T m r t  %  f r n r  3fr f t r w  T H T T  T ^ T T  
5 ft HTTT f #  ^ c T  t r * W  H H W t f f

g- 1 w  %  fir r r  p j  ^ t t

^ i w t  ^  I

srrsr oft’ T ? r w  t |  |  %  sfr 

* in 3  ^ m r  f t s r  1 3 ^ t  f T ^ '  

fTl-n  I * < l*w fl  T T  *W ( T f ^ F ^ T n  * t .< H I ,  

W E T  'T W  f ^ T T ,  ? T T 5 %  ^ T T , T ft 

f t H T  =arTl%tr I A  w %  f i r t r  ^ J 3 T  H T  

^ F T = r ^ rrfrft  f  1 ^ft t o  ^  %
f , <Ft #  •T’ T^rT « F ^ » ft  I J ^ f t ,

c ft^ r tt , ^ V f t  « f t r  T O t  ^ r f t  %  s fr  ? m r  

f  ^ T  %  f ^ P 7 T 9 T T  T T  HW TvT

f , ^ f  ?ft ftJ T T  ^ r t f i r  1 »t»r  g?r ^  
• T F T T  ^ T T  f t :  f f r  P T T  ?F«TT T m t  

ITT S i S ^ t  f ,  V P T  'STT^tT, 9 ^ T f

i f f t r  t ,  W  5 f t n  %  w r t  % 1
*r ?  m < t  s f t  j f t  &  % ^ n m r  | ,  w f T
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p s f w r r  ' w f o r c t ]

*tpt \  3ir?tT 1 «rfr g*n:
3 | T t ^  I * £ T  eft ^ * r T 7 T T ? t > T T ? P i f t  STM T 

f w r r  1 a w  ^  JffPT^r ^  H I  5 T H  
f o T * T * * r f t  % * r r f ^___ _ _  -.*N- t** c .  .* f\ r*H> W  ITPT «ll*ll V T  ^ lld l W d  4)1>«H{ 

f a  *pm % if w  3T5  |  1 f=r*nrr
*fa rr %  w  $ * f t  1 1 * t t ^
anr^- %  v r f ^ r  f  m  ^  1 j i t  cfr %%  ^rr 
^ ? r ^ f T z n ? r f ?  9^  ?rt 1 ^  % q m < r 

*T3 tH  ?T IT^Sfr T ^ T T  I

w  ^  5TTT ^ t  J f M
«i«ii'f) r̂f^TT 1 <f)Jtrn it aft T^Trrsr 

<f<S t̂ PhUii aft eft 'Tfl̂ T Ml0>T *Tfft, 
eft ^ r  ‘S'jft A smrrr f a  ? m  ^ r  % 

*F= rr? t R r f k r r  5f t %  «+> i *f 1 v  n  3 » r *t  

^  1 art 'T W  <tt*t ^ t? t s f l r  
w a r  m<su ^  3rr^ ?fr^ f ,  ^rt
T^r 3T*T Tfa> SFT 't'f^U, f a  ^ f t  *T|[r
? j v r c r  * m  ^ r r ,  ^ = fr  ^  * n m r w  
aTTOT n Y c  i t ^ R T  V T t  I n H  *)ftr+  t£^- 
i * t H  T T  'T * T R T  1̂ ^ST T t  ^  I V N  
• p f t ^ ^  s f f a  W f  |  I * T P | * r t %  
f5Tt[ zt$ t  a p j f  ^ t  t  I ^ t  I T  & T  T t  
w t t  ^ T f^ tT  t f f r  srt argT i t  

5 ifH 5 T w k  m  m v  f t n  1 ^ r o t
®pTT VXTT aft « H l » l  ^ t  flT T  I 

? *r | < i r « i K  A, aft f a  *ttc t  s fo r  1
W t  ’F t  ^ fc T  'J5TT | | ! | ? T < K 5

^ t  ^ r r  ?ft s r e  s r  %  « m rT  | ,  
^  h t? t  v r  * f t  * m n t ,  ?ft»rt V  ,r fa rr  
^  |  1 ^r»ft ? rr^ «F? ? n w  1 1 f » r k  ji^ t  
» j s  s * t  s f s  f  » s f a ^ T  ^ s r S  f  ^ j t  
<̂ ft»T * r n j  ^ * p p t o |  f %  < n a r ^ n ^ « f t  
A  V t f t  | ( w r ^ f t  #  9 t? rr t ,  w t r  « r t  
« w t  ^  ? rft |  ?
5 * r  «^r a rp n  v m x  t  ^ r  ^ fn fr  v t  

% t f » r  f  W  §  ’ rn r  a n t  f  1
f ip r  #  « r f t  H t #  t  5 in r  v t  a r m
v ( t  * m  »TTT# f  I w  fw tr  *1?

f i i w  * f * T  < P f  t  • S T S [lff  V t  A
snmir ^ t  f  1 ^ r  fit y r  ?rfr
^TRIPTT ^rrf^tT I t  S T O R f r  l  fip  ^  5ft»l 
» f t  w  f%?r %  ^ ? r  f f a r  t w t  a ft v t

^ T 3 T K  « f t r  ^  ’T p ft  t t j h
^ r f ^  n rr n  s r m  » ip ft  « r k  *p! 

W I  W ^nr sP T ^  SPT f^pXTT | ,  ^  
X T ^ t  I<T ^ ^ 115-^91 fq<.( ^ V 7  w
f i F T  *P t * f K  ^  IP 5 0 T T O t  I a ft ^  
<TR<nr ^  ’ trBs | | ,  fa p r ’ t t  ^ j t  «Pt >rft?r 

« r e T  t ,  ^ r  ^ t  %  't ^ n r  
%  F h u  i j f  f«)p) <*?ti t o t  f  1 fir?r %

i t  « f R  ^ T T T  ^ T T  ^ r f ^ t r  %ftT W R  

T f5 r ? € 5 H , < H ^ H T  ^  5 T O P H
^ t  ^ > f t  ^Tf?t> 1 ^ f t t  « r k  w  ^  ^ t  
^TFT #  5T?T ^ t  5 J5  v ^ i  ^fPTT 
^ r r ^  |  1

s n r r  « F t t  s z rft?  t ^ t t  
t  w> apnr V T H T  =rr^TT | ,  5ft

»mft wr^^r *r 5rr f^ft^rsft % m v  
7 %  W T  ^  I f ¥ f m  5f t  #  q T ^  J F T t T  

tr^r? ^nft^ ^  ^ t  3ff?T3rr ^ t  |  1 ^ r v t  
p rr»? t ^ T O T r r W t  ®Pt |  1 

5TPT a n f t r  ^  ^ t  f i m  ^ft ? rf |  

% A x  ^ y v t  « iid H i ?  1 f>i^ ^ rn j
«rs^t *P T  i  I t  JT H T  n r t ,  

«p> ^i? r nrar n p r

n  vrw t  1 t o t  w r  r r  * ,n
f ^ f t  «T5 # t c R f  sft^T ^  |  

v r t  ? r|t »T<TnT ?  I f»TTC t 
j f t f e i *  ^  tj^PT = ? >  JT^t U T T  t ,  f a r ^ T  
fa  iTfF% ¥ t  wm  ^  Ht(t
a t t  t  1 ^ TTf * r > r  «r-i#  ^ 4

V 3TH v  T TO  ^ T t ^  ^  
«rtt ? r *r ia rff t? r^T v t 5  1

v r  ! 5 i» T t ^  ?n<r A  t it o t  a ft * f r  
v  H=rtr ipjprrcr p, 

A  *pmtf» jr ft? A To! w r r
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Shri B. S. Murthy (Ka&inada-Re-
served-Sch. Castes): On a  point of 
order. I would like to know whether 
this Bill is not offending the funda-
mental rights of citizens.

Mr. Chairman: Does the hon. Mem* 
ber want to make a speech on the 
consideration motion’

Shri B. S. Murthy: My point of 
order is whether this Bill is not 
offending the fundamental rights 
guaranteed under the Constitution?

Pandit K C Sharma (Hapur): 
Article 25.

Shri B. S. Murthy Because a sec-
tion of the people are following a 
certain mode of life, they are asked 
to register. Is it not a curtailment of 
the fundamental rights guaranteed 
under articles 19 and 25 of the Cons-
titution’

Mr. Chairman: So far as article 19 
is concerned, this Bill does not say 
that the profession of sadhus is for-
bidden for all times It only say* 
tha t certain persons have to register 
themselves. So article 19 does not 
come in the way. It is only stated 
that all sadhus have to be registered. 
The profession is not forbidden. 
Taking an analogy, all medical men* 
are ordered to get themselves regis-
tered Will that mean that the pro-
fession is not allowed to be practised. 
Freedom of conscience is not sought to 
be affected at all and article 25 is not 
offended in' any manner.

Pandit K. C. Sharma: ’With your 
permission, may I say___

Mr. Chairman: Not on this point. 1 
have examined this and there is no 
point of order.

Pandit K. C Sharma: On a p o in t.. . .

Mr. Chairman: If there is any new
point of order let him raise it. B ut 
if he does not want to raise a point 
of order, I cannot allow him to speak 
now. Now Mr. Supakar. Before the 
hon Member begins his speech may 
I request hon. Members not to take 
more than eight to ten minutes as I 
have got chits from more than  20 
hon. members. The discussion must 
close at 4.55 pm .

Pandit K. C Sharma: I subm it. . . .
Mr. Chairman: I have already call-

ed another hon. Member to speak. 
So if the hon. Member is so impatient, 
let him raise a point of order and I  
will allow him to do that. But when 
there is no point of order, I fail to 
see how I should allow him to speak. 
Now Mr. Supakar.

Sardar A. S. Saigal: A t least the 
two Swamis should get time.

Shri Sopakar (Sambalpur): I oppose 
this Bill because it seeks to scrutinise 
our social life to the extreme limit and 
that is most undesirable. Having re-
gard to the past of our country, hav-
ing regard to the debts tha t India 
owes Jo our sadhus beginning from 
the hoary old days down to the pre-
sent age, I do not think that this Bill 
is called for. I also do not think that 
the insinuation that is sought to be 
cast against the sadhus in general in 
the Statement of Objects and Reasons 
is called for. I would submit tha t 
the reason for which this Bill is sought 
to be introduced in this House seeks 
to cast a reflection on the order of 
sadhus and sanyasis which is not 
justified at all. It may be true that 
in the profession of sadhus and 
sanyasis there are undesirable ele-
ments, black sheeps, and their num-
ber also may lie large Still, it does 
not justify the slur, the insinuation 
that is sought to be cast on the sadhus 
as a whole. Even as it is, if this Bill 
is passed today, will it serve its pur-
pose7 Will it serve to check the vices, 
begging and other anti-social activities 
of these people who, posing them -
selves as sadhus simply by getting a 
character certificate or by being en-
abled to get a character certificate 
from a District Magistrate, indulge in 
them? I submit that the logic th a t is
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[Shri Supakar] 
applied in bringing this Bill before 
the House can be applied for bring-
ing another Bill for registration of 
pick-pockets, for registration, of 
thieves for registration of goonda 
elements in the society.

Shri V. P. Nayar (Quilon): Do you 
include sadhus in this category?

Shri Supakar: With the same logic, 
we may pass a Bill saying tha t no-
body can take the profession of 
picking another man’s pocket without 
first registering himself. I think the 
reason advanced for bringing forward 
this Bill before the House is tha t if a 
man gets himself registered, he is 
above all criticism But is it correct? 
Is it possible for a District Magistrate 
or an officer to 'know who is a real 
sadhu to whom a certificate of merit, 
a  certificate of good conduct is to be 
given and who is the person to whom 
it should not be given’ We know 
that it is very difficult for ordinary 
men to realise the moral and spiritual 
greatness of some of our sadhus We 
know from our legendary history that
Jadabharata ( •jf who did
not talk and mix with other people 
in society, was forced and compelled 
one day to carry the planquin of the 
king Probably that was the only day 
in his life when he deserved his 
bread but is that the yardstick of 
utility of m an’

If we go by the reason that is put 
forward today in this House m saying 
that m order to justify the existence 
of a sadhu, he must do some physical 
work, he must join the Sarkan  Sadhu 
Samaj, he must do some social work, 
the same, I would submit, is to take 
a very narrow view of spiritualism 
and to ignore the work that is done by 
some of our sadhus who maintain our 
culture, our heritage and our great-
ness for which India is proud and for 
which India can hold its own; and the 
debts that the country owes to some 
of these great men throughout these 
centuries. Can you imagine tha t if 
Sankara was living today, if Buddha 
wag living today, if Upagupta, who 
made Asoka into a great man and who

brought him into the picture of 
history was living today, if  Arabindo 
was living today, if Swarru Viveka- 
nand was living today, would they 
have come to a court of law, to a 
D istrict Magistrate, and requested 
him “Sir, my conduct is good; I  want 
a good conduct certificate from you 
saying that I am worthy to be called 
a sadhu or sanyasi”? They may 
not be there, but I believe 
that equally great people who are 
worthy to be the successors of these 
great men are still living in India 
today. Shall we compel them to get 
themselves registered on the penalty 
of paying a fine?

Supposing they get themselves regis-
tered, what next’ How are we going
to employ them and what are we going 
to do with them’ Does it mean that
by registration we can compel them to 
do something or refrain from doing 
something else? Can we compel them 
to take to active social service simply 
by means of registration or lead a 
particular course of life which we or 
the State may desire them to lead? 
We cannot do so So, simply to say
that all sadhus should get themselves 
registered or run the risk of a penalty 
does not, I submit, appeal to reason, 
specially to the reason of a ju rist or 
anybody who has got anything to do 
with the laws.

Mr. Chairman: Shn Datar

Sardar A. S. Saigal: The sadhus
should be given time to speak first.

The Minister of State in the Minis-
try  of Home Affairs (Shri D atar):
Others can speak I shall point out
certain important considerations and 
they will be useful to others.

sft m<> f r f f t  snr ?rr

ftFTT 3TTflT t  S T  T O T T  #
TqT 5TPT S>ri I
Mr. Chairman: He is only inter-

voning. The other Minister is there 
to reply.
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Shri Datar: It is possible to believe 
that my hon. friend Shri Radha 
Hainan has been actuated by very 
good considerations, but I might point 
out to this hon. House that there 
are certain difficulties in accepting 
this Bill, not only because it is 
impracticable in nature but also 
because it casts a certain responsibili-
ty which it may not be possible for 
Government to fulfil.

The hon. Member desires that we 
should have a registration of all 
sadhus. So far as these expressions 
sadhus and sanyasis are concerned, he 
has not defined them at all. Neither 
is it possible to define them to cover 
all the classes of sadhus, sanyasis and 
swamis whose number, if I mistake 
not, is more than 50 to 60 lakhs.

Shri V. P. Nayar: Where are the
figures from?

Shri Datar: So far as this class of
persons is concerned, they have a cer-
tain history of their own and before 
we either go on to condemn or even 
criticise th is class of persons, I should 
request this hon. House to note that 
this sadhu class had and has done a 
great deal for mankind.

I would in this connection point 
out to my hon. friend that recently 
tfiere has been a very valuable publi-
cation issued by the professor and 
head of the department of sociology 
of the University of Bombay. It is 
called Indian Sadhus. It gives con-
siderable information so far as the 
sadhus of different classes and sects 
are concerned, and it  points out also 
how on the whole the sadhus have 
done a lot of good service. 1 am 
not speaking only of spiritual service, 
but ordinary social service as well. I 
shall read only the conclusion. He 
is an author who has no special parti-
ality for sadhus at all, and is one 
of the eminent writers so far socio-
logy is concerned. He has dealt 
with the question ft as objective and 
appreciative a manner as possible. 
Let us not go by any emotions, by 
the fact that here and there there are 
likely to be certain black sheep), 
because black sheep there will be in 
everv class or cross-section of society.

After all, we have to see whether in 
trying to remove certain defects we 
are not causing harm or disservice to 
a class of persons which has don* 
certain service so tar as humanity is 
concerned.

This is what he says.
Shri Warior (Trichur): What is

the name ol the author?

Shri Datar: The author is Ghurey 
who is professor and head ol the 
department of sociology, University of 
Bombay. He is not connected w ith 
any mutt, any sadhu institution, bu t 
a scholar and is dealing with socio-
logy. From a sociologist’s point 01 
view he has considered what service* 
have been rendered by the sadhus 
and sanyasis as a class. This is his 
conclusion:

“Indian Sadhuism is thus seen 
to be a process of long evolution.
It has shown great vitality and 
readiness to adapt itself to chang-
ing circumstances without fore-
going its fundamental principles.
It has counted among its a fairly 
large number of outstanding per-
sonalities. They have contribut-
ed very liberally to the spiritual, 
intellectual and social uplift of? 
their lay brethren. When one 
hears of or comes across aberrant 
Sadhus of dubious character and 
gets into the mood of passing an 
adverse judgment on Sadhuism in 
general, let him ponder over the 
following observation of a pro-
found student of the history of 
Christianity in Europe: ‘The root- 
problem of monasticism is one 
which every ideal has to face’.”
I am not going into the question of 

history, but I must point out tha t 
even now we have a large class of 
sanyasis who are doing great not 
merely religious but social work as 
well. If the hon. Member’s Bill is 
accepted, all the heads of mutts, be-
cause they are sanvasis, and all the 
numerous sanyasis of the Rama- 
krishna Mutt will have to go before 
a district magistrate for getting 
themselves registered. Is it proper to 
affect the self-respect of these great 
persons?
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[S hn  Datar]
The Ramakrishna Mission as you 

are  aw are has done great social ser-
vice and is one of the best institutions 
working for the social uplift of the 
people. Th'ey are all sanyasis. Is 
it proper fo r us to expect tha t they 
stand in a queue before a  district 
magistrate? And w hat are the quali-
fications of a district magistrate? To 
know who are to be registered and 
who are not to be registered. And my 
hon. friend has given absolute powers 
to  a district m agistrate to refuse an 
application. Ultimately in his zeal 
for improving the sadhus he has gone 
to  the extent of making non-registra- 
tion itself an offence. So fa r as 
these sanyasis are concerned they are 
not concerned with the world, though 
there are here and there black sheep.

I  understand he made a  reference 
to an article by Meera Ben. She has 
condemned a certain class, so far as 
sadhus in Rishikesh are concerned. I 
would like to point out tha t there 
might be some bad sadhus, but let 
us not go by impetuosity, let us find 
out whether this ancient institution is 
bad or w hether it is now possible to 
pu t restrictions so fa r as the law or 
t l ^  Government machinery is con-
cerned. In all such cases let us 
understand that this problem has to 
be approached more or less from a 
non-official point of view.

In this connection may I point out 
to the House tha t from 1950 onwards 
this question has engaged the atten-
tion of the sadhus themselves as also 
those who are interested in this great 
institution. They have held a number 
of conferences They held a conference 
a t Rishikesh about a year and half 
ago, and last year, they held a con-
ference at Nathdvar. They are 
aw are of the black-sheep amonst 
them, and they are aware that there 
are  certain persons who are not w ork-
ing properly, and who are taking 
advantage of a certain respect tha t is 
given to them by the people. There-
fore, it was considered advisable by 
those sadhus themselves to have a 
registered body. Therefore, a  body 
known as the Bharat Sadhu Samaj 
has been registered uniter the Indian

Registration of Societies Act of 186&. 
One of the objects of tha t Samaj is to  
raise the m oral standard of the com-
munity, to inspire people to develop 
virtues by giving up vices and by 
cultivating p un ty  in action.

16 hrs.

This Sadhu Samaj has been carry-
ing on good work. The sadhus are 
trying to have a complete register of 
all sadhus—the very object that m y 
hon. friend has in view—by not includ-
ing in them those who are not sadhus 
but pseudo—sadhus. So, in  the
different parts of India, there are 
various associations, and all those per-
sons would be approached, and those 
who are really sadhus would be 
included in tha t register.

Now, the work of a sadhu is not to 
be a sadhu himslef but to make others 
sadhus in the literal sense of the term. 
The other object tha t we have to take 
into account is that in all such cases, 
whenever there are  cross-sections of 
a society, and whenever there are 
complaints, the better course would 
be not necessarily to have recourse to 
legislation, but as fa r as possible, to 
allow voluntary associations to grow, 
so that there w ill be internal purifica-
tion. This has already been taken in 
hand, and they are carrying on their 
work in a very satisfactory manner.

The object of this Bill, and of those 
who interested in sadhus is to make 
them useful not only for their own 
pursuits, whatever they may be,— 
you may call it religious or other— 
worldly or even unworldly, if you 
like—but also for the nation. So far 
as these sadhus as a class are con-
cerned, they are not governed by 
worldly considerations. They come 
out of what was formely known as 
the yati class and not the grihastha 
class. If we can avail ourselves and 
if the nation can avail itself of the 
services of such a  large number of 
persons, then, naturally, our national 
development problems will be very 
easily solved. And that is one of 
the objects of those who are helping 
this great institution.
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Therefore, when certain attempts 
are  being made, when organised 
attempts are actually being carried 
on by persons, on behalf of the Sadhu 
Samaj, and when it is possible that 
by voluntary work, by work from 
within themselves, this institution of 
aadhmsm  is likely to be improved not 
only for the orthodox purposes but 
for the purposes of developing the 
country as a whole, I suggest in all 
humility tha t so fa r as this question 
is concerned, le t us not rush to legis-
lation. A fter all, legislation has cer-
tain  difficulties.

The question is w hether the sadhus 
or sanyasis as a class have been so 
demoralised and have been so deprav-
ed as to make it necessary for us to 
have them registered. So, this is a 
point that has to be taken into account 
As far as possible, when simultaneous-
ly  certain work or certain activities are 
being carried on to turn  them into 
good ways where they are not in good 
ways, and to utilise their services for 
the development of the nation, I feel 
confident that we should not take any 
steps of this nature, and we shoudnot 
rush to legislation.

I was very happy to find that my 
hon. friend Shri Radha Raman has 
spoken with so much of restraint, 
though he had certain difficulties, and 
in the Statement of Objects and 
Reasons, he had put things in a rather 
wide way, by saying that most of them 
indulge in vices I am afraid he has 
done great injustice to the large class 
of sadhus. The percentage may be 
large, five per cent or ten per cent, or 
whatever it may be, but is would be 
entirely wrong, and it would be a 
travesty of tru th  to say that most of 
the sadhus—and most means a large 
n um ber.. . .

Shri V. P. Nayar: Most of those in 
the guise.

Shri Datar: ..........are indulging in
vices and other anti-social acts.

So far as this objection Is concerned, 
the last point I would like to urge is 
tha t the arm of the law  is long enough 
to catch all such persons. We have

got the Indian Penal Code and w e 
have also got the other penal laws. 
This Bill purports also to be a penal 
law, though the particular offence 
has been brought down almost to one 
of non-registration. I would point 
out that wherever there are  anti-
social elements, and w herever 
there are persons who are carrying o» 
illegal activities, then Government 
have in their armoury sufficient powers 
to punish all those anti-social ele-
ments. If in this class, there a re  
such persons, then surely Government 
can take action.

If, for example, you look into the  
history of crime and of how m any 
cases there were against sadhus o r  
sanyasis, you will find tha t there m ay 
be just a  few cases here and there, bu t 
after all, the number would be very 
small. If a sadhu or a sanyasi car-
ries on work in an anti-social manner, 
then the law can proceed against him,, 
ta d  the law can punish him, and per-
haps the judges or the courts w ould 
punish him more severely than the  
ordinary people

Therefore, I would request m y 
friend that now that the purpose h e  
has in view, namely of riveting th e  
attention of the public on this parti-
cular aspect, has been more or less 
fully served, he would help the cause 
that he has in view, namely the 
reform of the sadhu class, by w ith-
drawing the Bill, and by allowing 
private non-offlcial associations to  
carry on the work that he has in 
mind.

Shri C. R. Pattabhi Raman (Kum- 
bakonam ): A good bit of w hat I had
intended to say has been so ably put 
by the Minister. So, I shall confine 
myself to the broad objections that I 
have to the passing of this measure.

This Bill seeks to register sadhus 
and sanyasis, and it does make it 
very clear that it is not concerned 
with Maulvis, Hakims, Buddhist 
monks, Roman Catholic clergy ..........

Some Hon. Members: Not Ha kirns
but Fakirs and Bhikkus.

Shri C. R. Pattabi Raman: I am
sorry I  used the wrong words.
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Shri B. S. Marthy: H a k i m s  arc 
doctors, I suppose. The hon. Mem- 
t e r  m eant F a k i r s  and not H a k i m s .

Shri C. B. Pattabhl Raman: I find 
from  the Statem ent of Objects end
Reasons

“In the guise of saintly order, 
most of them indulge in vices 
I t  w ill also save the saintly order 
from  infamy and unnecessary 
exploitation It w ill also help 
Government in the detection of 
many crimes fH which so-called 
sadh us and san ya sis have a hand.”

1 am sure my hon friend Shri Radha 
Ram an did not intend it, but the 
effect of this Statem ent of Objects and 
Reasons is real defamation of the 
Hindu order of monks I am sure he 
did not mean it But what is the 
•effect of i t ’ I t only proclaims to 
the world, and there are certamly 
people in and outside India who will 
use it, saying that the Hindu sadhus 
•or sanyasv> are the people who a r t  
mostly black-sheep I am sure my 
hon friend did not intend it He 
assured me the other day that he did 
not intend it But I feel bound 
tha t this House must have the benefit 
of what little I have studied of this 
m atter

Then, the Bill goes on to say that 
since there are s a d h u  criminals, regis-
tra tion  is a sine q u o  n o n  Now, a 
s a d h u  is a p a n v r a a ja k a  On the day 
he  takes that g a rb , he gives up his 
parents and his children, if he has 
any He gives up the w oild He 
is  dead to the world Shradha is 
performed to him by himself To 
register him and to link him up with 
th e  world would be a contradiction in 
terms I thmk it is fundamentally 
wrong

An Hon. Member: What about
black sheep? <In te r r u p tio n s )

Shri C. R. Pattabhl Raman: There 
are very many black sheep every-
where among doctors, lawyers etc The 
disgrace to the clergyman’s cloth by 
•some priests is not new to India 
There are very severe punishments

for people disgracing the clergyman’s 
cloth in Europe. But should we on 
that account condemn the whole 
class? I am sure they will never do 
that outside India.

That condemnation I find is the 
whole aspect of this Bill Are you 
going to register Acharya Shri Vinoba 
Bhave’ He is a world famous sadhu

Shri Feros Gandhi: Pandit Jaw ahar- 
lal Nehru (In te r r u p tio n s )

Shri C. B. Pattabhl Raman: I agree 
that all of us are potential sadhus. 
A fter all, there is no caste amongst 
S a d h u s  and S a n y a s is  Valmiki was 
a hunter Most of the rishis who 
built up our culture did not belong to 
any caste They were a k a n m s  I 
sincerely hope a day will come when 
most of us w ill give up this life, I 
do not want to end my life all the 
time earning my salary as a Member 
of Parliam ent or practising my pro-
fession This applies to all of us 
Kalidasa has said in R a g h u v a m s a  that 
the moment white hair appears on the 
temple, it is time for you to go to the 
forest and do something for the here-
after and give up ordinary life

S hn  V. P. Nayar. Why does he 
not to go to the forest’

Shn  C. R. Pattabhl Raman: That is 
Hindu life By this Bill are we not 
striking at the root of Hindu concep-
tions’

A fter all who is a sadhu’ A sadh u  
is a man who has renounced this 
world He need not be a Hindu 
A fter all, the truest people of every 
religion have been in India The 
truest Christians, the truest Muslims— 
take it from me— are only m India 
I t is in the Soil—“punya bhoomi”. I 
am sure my hon friend does not 
intend tha t all these people m ust line 
up before a Collector Collectors 
are very amiable and qualified per-
sons But w hat do they know about 
sadhus? What is the yardstick? How 
are they going to register them and 
how are you going to strike th a n  o ft  
the register?
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I am aware of the article written 
fay one of the great leaden who was
in Gandhiji’s Ashram—Mira Behn. But 
when she aays something about sadhus 

'" in  Rishikesh, you forget that there are 
other S a d h u s  and very great S a n y a -  
s is , there itself. There is a very 
great S a n y a s i who is a headmaster in 
Madras, who does not draw any 
salary. There is another great 
s a n ya si who has gone often to Man- 
asarover and Kailas, who is in Vizag 
and Waltair doing a lot of good work. 
The great Swami Sivananda is a 
doctor. They do not cease to func-
tion. Some of them are Karma 
Yogis. 1 make bold to say that in 
our part of the world—in the south— 
there are such sadhus doing splendid 
work after giving up everything. 
Finally we have our Holy Shankara- 
charyas also in the south beyond all 
reproach.

The Bill is all-embracing It does 
not make any exception 1 was try -
ing to understand and put some sense 
into it and see w hether it tried to 
bruig certain classes of people w ith-
in its fcope. But it is all-embracing 
Any man who is a Sadhu will come 
under it Therefore, I suggest that 
this Bill should be withdrawn

ssrrtft T.TTrT?* ( s r t r w - ; )
3 ft  3 ft  ^  if

16 14 hrs.
[Sh ri  C R P a tt a bh i Ra m a n  in the 

Chair ]

Some Hon. Members: In English.

Swami Ramananda Tirtha: I have
no quarrel with the Mover of this 
Bill, and I do not doubt his good 
intentions also But the way in 
which he wants to improve this class 
of people in society is something 
which is ununderstandable I think it 
defeats the object which he has m 
view.

I do not want to enter into the 
details of the various clauses of this 
Bill I want to put before this hon

House a fundamental approach. 'Who 
is a sadhu? He has no cute. He 
has no religion. As such, he does 
not belong to a Hindu religion. I do 
not belong to the Hindu religion. I 
am, a san ya si. All my caste and reli-
g io n  has evaported Civilly, we are 
dead.

Shri Khushwaqt Rai (K hen): How 
is he a voter-/

Swami Ramananda Tirtha: As a
citizen of the Republic of India.

Pandit K. C . Sharma: ‘Citizen’
means civil life.

Swami Ramananda Tirtha: You can-
not file a suit against a sadhu in a 
civil court for damages and all that 
because he possesses nothing. He 
performs his own Shradha and then 
takes up the sanyasi's robes.

There may be black sheep Punisn 
them by all means But are all the 
sadhus black sheep.'’ Let us remem-
ber one thing You will not find a 
single human being who is perfect 1 
remember the words of that great 
monk Kamakrishna Paramahamsa He 
said that a sadhu could be a true 
sadhu only after he had left his 
body Till then he is imperfect. He 
cannot claim to be a perfect sadhu.

Therefore, it is a spiritual oraer 
and not a religious order Religion 
is something and spirituality is an-
other, though they are not contradic- 
toiv But then when one takes to a 
spiritual path, is he going to care for 
your registration, certification, licence 
and cancellation of licence and all 
these things? (An Hon Member: 
N o ) Why should he? Where is the 
necessity for him to do so? He does 
not care for your legislation He will 
go away

I remember the words of Swami 
Ramtirth, to whose order I have the 
great privilege to belong. I am a 
disciple of the disciple of Swami 
Ramtirth. He had said:

“Throw away all the sadhus
into the Pacific Ocean. Let them
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[Swami Ramananda Tirtha] 
be drowned and let us see how 
the world functions”

Do not minimise their role. Do 
not offer insults to them. If there is 
any force that has held the world 
together, that has cemented all the 
frictions, tha t has brought together 
love, amity and sympathy and bro-
therhood, a  great credit or share 
should be given to the class of sadhus 
T hat cannot be denied

Any way, my hon friend, in his 
own ripe wisdom, has considered it 
fit to bring forward this legislation 
If the House wants to pass it, i t  can 
because, after all, i t  is a sovereign 
body But you will not be doing 
justice to those who are really sp in- 
tually-minded

W ithout any hesitancy on my part, 
I  would like to mention a few per-
sonal m atters Age-limit is being 
talked of The principle is.

f a r * ?

The moment he feels that he should 
renounce the world, he renounces the 
world It does not mean leaving the 
world. We live in the world, but not 
of it That is renunciation We do 
not belong to the world, though we 
are in the world The moment this 
feeling comes, the man renounces 
A fter all, this (referring to the 
sadhu.'s robe) is nothing This is only 
an eight-anna piece But there is 
some fundamental principle involved 
in it.

I had a talk with Mahatma Gandhi 
I want to say this for the information 
of the House I had something to do 
with Gandhiji in the Hyderabad 
struggle He was my sole guide 

He a9ked me “Swamiji, why do 
you feel the necessity of this dress’ ” 
I said “Mahatmaji, you are great, 
I am small This dress always cau-
tions one not to do anything which 
goes against the fundamental princi-
ples of Sadhudom because there may 
be possibilities, there may be occa-
sions When I may have to be pulled

up B ut this reminds me tha t m y 
role is something different” You may 
ask me, why I am a Member of 
Parliam ent I am here by accident 
I can tell you with all the humility 
a t my command that I do not hold 
anything All the money tha t I draw 
is sent away and my expenses what-
ever they are are m et But, anyway, 
that is a personal m atter

This is all a spiritual affair ana 
you want to penalise spirituality I 
have no quarrel w ith the intentions of 
the Bill Penalise the criminal The 
intentions of Shri Radha Raman are  
very good What about Shri Shan- 
karacharya if he were here today* 
The only relief that Shri Kadhu 
Raman has given to such categories 
ol people is this

"The provisions of this Act 
shall not apply to any such order 
of sadhus or sanyasis which may 
be exempted on satisfactory 
grounds by a notification issued 
in the official Gazette by the Cen-
tral Government from time 
to tim e”

Is it the issue of a licence or a 
perm it’ Is it any trade, commerce or 
business’ If any people are carrying 
on business in the name of sadhu? 
punish them Non of us would hold 
any brief for them By all means 
punish them, if they are carrying on 
anti-social activities curb them. 
Nobody would stand m the way of 
such measures But, what is this pre-
posterous clause’

“The authority shall maintain 
a register in the prescribed from 
setting forth the following parti-
culars concerning the sadhu or 
sanyasi

(a) his name before and after 
initiation ”

His name is gone He won’t care 
to register that I t is fundamentally 
against sadhudom or sanyasa If you 
ask me my name, I say, No Call me 
by whatever name you like You 
put in the register w hatever nam e
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you like I have no name The name 
that my guru has given me is Rama-
il anda Tirth That is there But, if 
you w ant my name in the previous 
ashram or my father’s name and all 
tha t paraphernalia, there is nothing 
I do not know how this Bill is going 
to  be implemented

One humble appeal This has taken 
note of all the malpractices

Mr. Chatman Order, order There 
are a number of Members who want 
to speak I will request the hon 
Member to conclude soon I will give 
two or three names in advance who 
will be called after Swamiji finishes 
so that they may be ready

Swami Ramananda Tirtha So, they 
are  taking measures to purify the 
class of sadhus, whatever they do or 
they do not do If everyone else, if 
the who'e world goes bad is it that 
the man who is pure is defamed on 
account of that badness in the whole 
body ' If there are some sadhus who 
are bad how is that good sadhus are 
being defamed’ I do not understand 
It> Vmobaji or Swami Sivananda or 
Swami Ramdas of Anandashrama 
being defamed because of the bad 
practices of a large number of sadhus 
as my hon friend has said’ My 
friend Shn Eadha Raman need not 
be anxious to save their reputation 
or good name The world does not 
doubt or suspect their bona fides or 
purity  This Bill cannot hold water 
and it is something which goes against 
the gram of our spiritual heritage

Mr. Chairman. The speakers next 
a re  Shn V P  Nayar, Shn Dwivedi 
and Shrimati Uma Nehru

The Minister of Law (Shri A. K.
Sen): It is my duty to intervene at
this stage Sir I want to Intervene 
to point out certain constitution vices 
which this BUI suffers from  I do not 
w ant to dwell on the merits of Bill 
on which more than one hon Member 
has addressed you There certain 
vices which in my opinion cannot be 
cured at all from which the Bill

suifers Take clause 4
“ ( 1 ) An application for regis-

tration as a sadhu or sanyast for 
obtaining a certificate under sec-
tion 3 shall be made in writing 
to the authority in such from 
and containing such particulars as 
may be pre cribed

(2) On receipt of an application 
made under sub-section (1), the 
authority may, after making 
such inquiry as may be consider-
ed necessary, grant a  certificate 
m the prescribed form, subject to 
such terms and conditions as It 
may think fit to impose ’’

Sir it is open to the authonty to 
prescribe a condition that every 
morning a sadhu must come at six
0 clock to this office and remain there 
for an tiour and then go and then 
comc back again I have not the 
’east doubt that this clause will be 
declared ultra vires the moment it is 
challenged m a couit of law

Secondly, there is a serious doubt 
as to the competence of this House 
to entertain this Bill at all If a t all, 
jou  w in t to hgislate to legulate the 
carrying on a vocation—call it voca-
tion or call it occupation, it is cer-
tain vocation of some sort—it can 
only be

Shri Naushir Bharucha (East 
Khandesh) On a point of order, Sir 
That point has been raised and a 
ruling has been given You cannot 
open it now

Mr Chairman The Law Minister
took my permission to point out cer-
tain legal disabilities m the Bill and
1 gave him permission He has, real-
ly speaking pointing out from the 
Government side, the legal disabili-
ties or the lacunae m the BilL

Shri A. K. Sen: It is only under 
item 1 of List II that any legislation 
can be undertaken in public order 
It appears that the framers of the 
Bifl thought it necessary to have some 
sort of registration necessary to con-
trol sadhudom Public order is a
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[Shri A. K. Sen]
State subject and I do not know how 
Parliam ent may legislate on this sub-
ject.

A fter making this submission 1 
leave it to the House but it w ill be the 
duty of the Government to oppose 
this BilL

Shri V. P. Nayar: Why did you not
come before?

Shri A. K. Sen: It can be taken at 
any time.

Mr. Chairman: Now, Shri V. P.
Nayar and Shri Dwivedi and S hn- 
mati Uma Nehru will speak. The 
debate may go till five minutes to 
five. I would request Shri Nayar to 
finish his speech as early as possible 
If you agre$j I may give 6 to 7 
minutes to each Member

Shri V. P. Nayar: Mr Chairman, 
after my hon friend the Swamiji 
has spoken I do not want to go into 
the merits of the Bill and w hether it 
is the spiritual aspect that has to be 
considered or the religious aspect 
that has to be considered But, 1 can-
not dismiss the Bill as a completely 
useless Bill because there are some 
provisions for example, the registra-
tion of sadhus. 1 do not mean to 
have any allegation or aspersion 
against the order. If they are regis-
tered, we will at least know the 
quantum of idle m atter over the 
country Not all sadhus are like that, 
but, certainly, some are like that I 
will only take the commonsense 
view, the practical view of how this 
Bill can be worked out.

You yourself when you were speak-
ing from there said about definition. 
Usually, in the definition, wc define 
all we want; and, if that definition is 
not complete, we say that it includes 
this also Who is a sadhu? 1 was 
looking into the Hindi dictionary, 10 
find out whether it is Hindi word"

Shri A. K. Sen: I t is a Bengali word.

Shri V. P. Nayar: I t  is not in the
Hindi dictionary. I was looking a t 
our ancient text w hether there could 
be any definition of sadhu or sa n ya si. 
I t seems that some are under the 
impression that this Bill is intended to 
preserve the culture of Hinduism. In 
tha t case, we have necessarily to re le r 
to the ancient texts. There, I could 
not find the definition I t  may pro-
bably be due to my inability. But 
there is not any.

1 find that only two categories have 
been prescribed by the hon. Member. 
I find that the order or the class is 
not confined only to sadhus or sanya-
sis There are many panvrajakas or 
tapasyas and all these are considered 
to be of the same holy order. Is it  
the intention that all these should not 
be covered?

There is another difficulty There is 
not only the practical difficulty It 
militates against our scriptural texts. 
I am not a student of those. Swamiji 
is there frowning at me. I find that for 
the particular class or order, certain 
prescriptions have been made. A man 
is said to be a sanyasi, as he rightly 
pomted out, when he renounces the 
world. If I become a sanyasi and I 
renounce the world; all that the world 
contains is nothing but materialistic 
stupidity. Then I go to the forest. A 
man goes to the Himalayas. Is he to 
be brought back, according to the hon. 
Mover, so that he may obtain a certi-
ficate from the District Magistrate? If 
that is so, it is a practical difficulty. 
My information goes to show that 
there are many real sanyasis who had 
renounced the world completely. 
Nothing in this world has any attrac-
tion for them

There is another practical difficulty 
which I w ant the hon. Members to 
visualise Most of the hon Members 
have heard about the Naga s a n y a s is ..

Mr. Chairman: N a n g a  san yasis.
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Shri V. P. Nayar: I did not want to 
use the word which was corrupted 
In oar parlance, it is known as Naga 
sanyasis I t  does not reflect the Naga 
community; it is different We know 
that they display their anatomy When 
there ' is a procession, what does 
happen There is a stampede At 
Kumbh Mela we heard reports of 
death on account of this Supposing 
you visualise a situation like this You 
pass this Bill Tomorrow, these Naga 
sanyasis, ten in number march through 
the streets of Delhi in Connaught 
Place to take their certificates—let us 
suppose We will be m a completely 
ridiculous position

I do not for a moment belittle the 
hon Member’s, pioneering effort to 
bring in legislation m Parliament But, 
what is the position7 There is another 
difficulty There are three or four 
hon Members in this House who are 
either sadhus or sanyasis Swami 
Ramananda Tirtha is a sanyasi 1 find 
Swami Ramananda Shastn who is also 
probably a sanyasi Behind him I 
used to find Shri Akbar Chavda who 
is a sadhu If this Bill comes into 
operation, they cannot function as 
Members of Parliam ent unless the 
Government comes and says Where-
as Government is satisfied that Swami 
Ramananda Tirtlha, who Is a sanyasi 
and also a Member of Parliament, need 
not take registration ” Unless such 
a notification is iscued, despite the 
fact that he has been returned to this 
House by a majority, my friend will 
find himself in a mortified position of 
going to the District Magistrate and 
saying ‘ Sir I am a Member of P ar-
liament Government will accept my 
being left out”, etc Otherwise, he 
he will have to pay a fine and he has 
nothmg in this world He cannot 
attend the House because, as he right-
ly said, he has renounced the world 
If he does not take permission, what 
is the posit on’ The police will have 
to arrest him He may have to pay 
a fine of Rs 500 He may have no 
money and then he will have to spend 
two years in jail That means tne 
House will be denied of the wisdom

of the Swamiji in such matters as- 
this

There is another m atter which I 
want to draw the attention of the hon. 
Minister I am sorry 1 have no time 
As I said, it militates against the text.
I have no time to go into the details 
I find certain passages For instance, 
in the institution of Gautama and 
Apesthamba certain things have beea 
laid down—certain obligations to be 
observed They should have nothmg: 
at all m this world But, what is it 
that we find

I find In the Sadhu Samaj of which 
my hon friend Nandaji seems to be 
the orginator, friend, philosopher and 
guide, Swamijis sitting at a type-
writer Here is the photograph 
Accord ng to my understanding, it 
militates against what is ordained 
My hon fnend, Shri Radha Raman’s 
Bill would go a step further and not 
merely not allow them to do it but 
they are also made to take a regis-
tration certificate Whether they 
renounce the world or not, it is no 
m atter they will come under the long 
aim of law as pointed out by Shri 
Datai It will take them away from 
the seclusion which they wanted and 
bring them back to this mundane 
stupidity

Then there is a m atter which Is 
technically defective and I am going 
to wind up with it because you seem 
to be anxious to give others an oppor-
tunity and I am also anxious to hear 
others Shri Radha Raman has not 
applied his entire mind to this propo-
sition That is seen from a simple and 
ordinary mistake Clause 3 (2) (b) 
reads

his age sex and religion”
These should be recorded according 

tp that clause in the application If 
it is ‘his’ age, then is the word ‘sex* 
neccssary’ I t is so simple

With this last point I shall sit down

Shri Radha Raman: In legal parl-
ance, ‘he’ includes ‘she*
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Shri V. P. Nayar: That is under the 
General Clauses Act dfid we are  not 
talking about it here On this subject, 
I think there are two factions among 
the sadhus and sanyasis One says 
tha t tfrie registration is necessary while 
another says that it is unnecessary My 
feeling is this Suppose 1 get up and 
take part m  this debate Who knows 
th a t m one of the factions there Is not 
a  modern Dhurvasa to whose w rath 
I may be subjected9

I do not want to say anything except 
to request my hon friend to consider 
more about this I give him all credit 
for being the p 'oneer m bringing for-
w ard this Bill But, he may kindly 
withdraw this Bill and bring a com-
prehensive Bill after taking into con-
sideration all these suggestions

* f t *  f t  a .#  ( p r — T ftT tT —  
arifon) 

tft sft5H % ftnr t r -  f w  t t  
I

Mr. Chairman. 1 shall call the hon 
M ember afterwards Shnm ati Uma 
Jfehru

^  s ft f a w F  m ^ f t  ’r ft r  

s w n fc r a t  %  T f a r c f s H  %  w t s r * r  A  
« f t  w  w r  s t r  A  n  ^ w t  

•r s  r f t r  * t  w  * r t r  ^  m m c f t

?  %  ^ T i ? t  f a w  %  ^  jft^ m  # t | ^ r
^  f i n r  v t  '5p3T f fln i

«TT ^  q f |t  ^  I

m  v t  q ^ f t
’'ft*  3ft f*rrt ^  ^  ^  |
f %  S H J  f v w t  f ,  S P J  *PT «PIT 
t 7 anr »n[ o t t h  «rraT t  f t  3 ( * ? t * ^  
* r r f  * r t  jt?  « r ^ S t
f a  JSTOj; %  «FTT &  ?W  r W P S r  f a * * T  
«PT f t p *  f f H T  i f a  ? ft «IT I * S # V t f

•*5̂  ^  |  fa  ar^r #  srgfl

*8^  ^  ^  SF*mfr
grr ?fK vft ^  zr  ̂v^ rr

|  eft f l T W t  Z f f  & F T T  f r  ^
3rt w  cTfrp % »mw VPT %  

w* r |  t  t o  w t  $  1 3
j f r  mv>r $ fa  p r o  *rro 

s p tts t ^ t  j P n f  ? t w  I  < n k  
a r n f t  s m r f  $  m  P r o  
gsrr f t  m  ^  H n n f W  f t  an^rr $  f a  

tl i ^ V l  *T ^  « fl*l  I
3ft ^  * rtft =anf^ *r? t  f a  f i f
* p t p 3t  T t  g v r a t  * f r c  s w  
9 w r$ r *p t H ^ t  s i f t
» im t ^  ^  -vft ?*nft

H. >

p $  ?ft^t #  gsrrhR t 9 i t  #
>Pt I f F  w r t  ^t S F fT T  t  g ^ P t  
gy^nfinft % t o  y t  f t ^  i 
3ft  i t #  1 1  j f ^ n r  s ft ^ t s  
f  ? ftT  3 t w t  ? F n r  ts = r  f ,  w f t  f ^ f t  
«pt |P n ? T  x f 3 R 2 ^  ^ c r  t ,

VCTT I"1 ^  v'l
J l ^ t  w  OTTH t  1 

^ t  f3FT# | M t  Vt fxvTTH TT fjpn 
|  « f r r  f r ^ -  ?pt | f w  

t^ft 5if^r % ^  ^  to t  
%'ZT VTclT % 3rt f«F r<«lC ^  ^ ft

f a r a ^ t  % m r  # r t  t t  &
? n p p t w  s t a T  v t  ^
?F̂ TT fa  ^  3TTVT r« % re  *rf3R|r
m  <flr f e f t  v tw ( t  % t n t
V t  <j P ^ h  ' H H

q im  I

f R  % *tt#  m r z  v r
« » r O T  t  < f t r  p f  JT? ST^t TJ5T 3TPTT
ft? fjrr(t >nx#hr aw R r ^
o t t  imnfRT |  1 A  «rrwt < w $  ft« 

95m  ^  « ^ a f t  qT^TT ^
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«t t  q-̂  T n r n m  

qif?  w rfw  «nrr «rr cftr ^ j r
Tnm m  *ffr n w m r  w r  % t o  
^ f t  f t  j f t r m  v  v T v m  q i  *  * f tr

*ffaT % <TTV$f *Ft ^TT
^  t  ^  *ITSr if? ^ r t  f a  fr*rr^
fapH ?ft 3TH *ftT SRTPft I  t  fR  T O  
TTTT T t Tf^TT SF7TO, ^  f ^ f T  »T*r=T
y f c  i f a *  an^r £  1 q%% fafa;*v) 

^TfSff % T f ^ z i  g^TT ^  *f, ^T %  

3>qT % 5Tf S*T*T ^  TfbR ^SH  5ItT 

t  «nr f K  tw*\ H T ftft f f k  

? ^ r r f w t  q r  w ro ?  «p^ ^  w * r  

^  ? 1

s ? r m  *r ?rr -rr ? w r t  ^TTSciT f  

f a  &r v  >5ft r m i ^ r  f w r  h  
yqrfhftirU  w » r ^  ^rpTf^rr 

I  * I > T  * T T  TjTT £  s f m f t  ^FT*T f a * J T  

t  sr^T T̂R" 5fr*T i  I rr r

*ptt3t *fcfr ?m t ^  A ?r?t w #  fa  ^
Wifi'll fa  ^  5fTVT IPT̂ T VIH >Ft Tf3pF?T 
« F T R  ^ R T  H > T T  I W  H  A

'sftr " f t *  *t ?njoft 2ft ^  1 <
?TT^f 3ft T O  U K  ?TT TFt t  ^ f r ^ W « F T  

? m t  9TRT *Tc*T ^TTrft f

We have but faith we cannot know, 
For knowledge ib of things we see 
And yet we trust it comes from thee 
A beam in darkness let it grow

Shri D C Sharma (Gurdaspur) Mr 
Chairman, Sir, it is not possible to get 
angry with Shri Radha Raman for 
having brought this Bill forward To 
me the case of Shn Radha Raman is 
a case deserving more of compassion 
than of anger It is because, he is one 
of those persons, like many of us, who 
believe that all the ills of this world 
could be cured through legislation 
This is a fallacy which democracy has 
taught us, and this fallacy we always 
hug to our bosom

If all the social vices of this world 
could be put an end to by legislative 
measures, I think this world would 
have become a heaven long long ago 
There is the Central Parliament There 
are 14 State legislatures We are 
trying with each other m passing mea-
sures We have passed so many mea-
sures and by this tune the face of 
India should have changed But it 
has not changed

So I would say, if there are any 
evils among the order of sadhus and 
sanyasis it is, I think, very very opti-
mistic to think that they could be 
cured by means of legislation But, 
are there any evils’ All my life I 
have been on very intimate terms 
with Hindu sadhus, Muslim fakirs, 
Christian priests and so on I have 
met at least a hundred sadhus in my 
life on very intimate terms, all kinds 
of sadhus I tell you, Sir, that I know 
only of one sadhu who was guilty of 
an offence which could be thought to 
be anti-social otherwise all of them 
have been persons of blameless cha-
racter persons who would have been 
objects of admiration and emulation 
for anybody Therefore, for one 
black-sheep, if there is any, out of a 
hundred you penalise the whole class 
I think this is travesty of justice

Whatever you may say about sadhus 
and sanyasis you cannot deny that 
even now they show a higher stand-
ard of conduct than an average per-
son does Therefore, we should not 
touch them, we should leave them 
alone, we should leave them in peace

An American wrote a book, How to 
wm friends and influence people My 
friend Shn Radha Raman wants to 
lose friends and annoy people That 
is the purpose of this Bill Here is 
our friend the hon Minister, Shri 
Nanda, who wants to win over sadhus 
to the Bharat Sevak Samaj and try  
to make them do certain good things 
He is trying to make them m some 
wav constructive citizens of India 
Whether constructive or non-construc- 
tive, he is trying to rope them in But 
our fnend Shn  Radha Raman is try-
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[Shri D. C. Sharma] 
ing to frighten them away by means 
of this Bill. I believe this is not the 
right approach.

One point more and I finish. One 
may travel from  one end of India to 
the other end. We all talk  of emo-
tional integration of India, and we all 
talk  about moral integration of India. 
I tell you, if there are any persons in 
this India, excepting perhaps the 
Members of the Central Legislature, 
who are responsible for unifying India, 
it is the sadhus who are bringing 
about the emotional and, I should say, 
intellectual integration of India. They 
are doing it much more than anybody 
else. I see that sadhus from South 
India give discourses on the Bhagwat 
Gita in some of the villages of north. 
I have seen the same thing in my con-
stituency in the north.

If there is one order which needs 
to be protected in free India, which 
needs to be given all possible help in 
free India, it is the order of sadhus 
and sanyasis, because I know that 
there is only one thing which can 
bind us together and that is the bond 
of mysticism, and these persons are 
responsible for keeping the flame of 
mysticism alive. Mysticism stands 
above caste, creed and everything. If 
some of them do not behave well. I 
think we can forgive them, we need 
not take any notice of them; because 
some of the great sadhus are there 
and they redeem this order of sadhus 
and sanyasis.

I believe, Sir, this Bill, well inten- 
tioned as it may be, and as my sister 
Shrimati Uma Nehru has said, is a 
Bill which is not going to do good to 
anybody, either to us or to the sadhus 
and, therefore, I do not support it.

**  |  f a  st f t  ^
<rf*r fo re  * t  »ffaT fe rr |  u n ra r if t  

« f t  T i m  u r n  #  fSrcr t o t t  £  i

*  f ro  aft? srrfaT ***ft j  f a
*  IPHT f*W T O  % #  I

T O  H  ^  * r r ^ f f  %  ST*T V P T  fajJT

1 1 w n r  *»t |  i %
<mr fofc *mt£t |  i

1 ^
1 f e r  <nw £  t o t  

tft  'T O j i r n  ^  vex s rfa flr %  
fs rr f r c  f w *  %  $ *  3  * t t  f e n  *rc, 

§  irft % ?miT ?rt«T f a r  % fare 
& n r  f t  a n ^ r  i ?wr<r ^  
a m  &  >$nf5T v r  |  1 s t f t  *tt*$ ^nrnsr
% f w m  % ? #
w t  M  t  7 h*tt% i$r

^  f a m  *r^ t 1 srstaro
% Hpt #  v n  TidH m r  ompr,
*pt t  ^ xt , 'r?rr ?T^t facT^ ^fp r

f  I ^  <rfHl W T  1TPT V T  
7 qfwpp % jTsnrt 

3 *T%  W FT f a r  fp P T T
*  trrcfafc ^  1 w  f e r  * t

<mr %  %m 5m *  fc r  «p rrt%  
< t  r n * )  O T f r  ^ n ,

^ f t ,  * t t ^  *rfar %  w  1
WT fa #  ’TTOT &TTT $ ?

A  ^ t  f  f a  w  w r  5ft «pht
f e r  «iH t) %  I f a y  W*PT ZffT  T H T  TTST
5̂ n  « n , ?t»tt ^ n  f ^ r
fW T f t ,  5ft %  T P T  TTH T #  5ft JTf 

q n r  ft? n  1 t r r r  « p r t  if t  
5 # g ^ T T 5 f t W  ^ R T  5 T t ^ f t 5 T T  

I q f t  ! T O T  % I

xm *m  v v tt  ( v m v ^ t —
Tfism  I T ^ f a c T — g n f t r a t ) :  ’TSRKfir 

^  « m  v t  ^ ctt g f a  i m  ^
^  % fim
% ?mpsr #  fa^rrr m z  v t 

f e n  1 ?it w  v r ^ t  
i t v  ^  P m R T f t
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f  1 *  iff w  ***** 3  «qjn p s  ^ t t
^npTT <1T, fcfipr T O  <T f t#  % TTT°F 
WM5I SflftfJPTT I ÎtRTT
j f a r T f a r c T # * t* r n :* T # s p  *ran
flffa t  I lift *ft ^ T T  TTOT TOT
| ,  v m  * t f  *rr^, im n | tn * tf  tit *fjst
f!OT % fa s *  «Rm |  * f  V.00 

^o I T O  fa  *$$
fr *frfr <nfr y ^ r  f  1 Tfo fo iq  f t#
*  * T *  W T  l?t»IT ft?  3 ft S W TT %  *fP T

i(#r VRrrt *f hl^il v t  lV. îff ?#  Wl i  ^ti 
§  3trreT VRT 3f# I «TT̂  •d^tHT f t
am*# «t *ftr <mrr^r ^  *fa *ref# i 
t f s i« i  |ft amj# 1 *ftr *ft xre^t 
m*{ & ^ t  ^  ^  ^  I, 
* f  «nft *rre % «mr «fo# %
fa# «rfT ’t n ^  1 * f  ?ft ff^ rr v t siftr 
v r  ==»% a n t 1 1 * f  *rtr nrrm r 
% ^mr % fa #  ’ranr snm  $ 1 w t
#  * f  «P7T# #% OTt̂ TT ?

fax  %m w  f a r  #  T*TCt f  f a  TO 
«TT& tfHJtft TT qfefofr? f t  I #  5^TT 
g fa  TOt % SFST fa ^ ft ftTOTOf fttft 
f , fa?i#t ir f^ rr  ftcft t  < % qro
*TT̂ ft * ft* t W ; f t#  HHT t  cfr 35T 
% ^ cp ftn  % fa#  fa*T HTCXr I ^T  «Ft
^ w t  «ft, 3*r «ft 5^  arrr v r  ^ r  f a t
* t  VT7<fhT *T*?fa Vt *$T# % *T# #  
<**n# ^r fa #  fiRT srrpr 1 Uf w t  fo r  
«rnT & ’ irnr * t fo r  h h t
*nff# *rr m fa «ft f t  1
WftfT a f tf f t* rm ^ 5R # ^ W R W H %  

?nrnr % v ^ r  p r  ?fm ?ft 11 
o t t  % H^mr #  aft ^ i r  & ?ft 3*  
*f wnpft if tr  <ift *far wrr % hto# 
PrvMt- t %$ ^ t  ift %m * t # « r t  
,crff# i

%rrt ?rK vt.x. htw ?w <rxvr<t 
V faft v t  ** h w  ?w f f i#

^  fa  aft tf tr  ^*r 
w n rv r^ w ^ n rr  i V TV PTTfa^nr 
v k , 3?r v t  m W  ?  i w  ? r r f  ^ ft * z
'R t^  ^ t  «PT# % |

HT̂ nftU f « W  q f  ¥ t

^TT 5 ^  |  I

f?T*(t ilMInffl 5nf?ft : Hf ^ rjw t
Hr f j m  ?rfr fefasr *rf fa?r ^ t w
OTTT »PT |  I t n #

% w ^ n r  *rrr Jtf t  f a  <Tf&
i f m r f t  T f  * r  q ^ r  f a m  q f  i

q’s ^ r  ’ j f w r ^ T R - ^  
«rat^  ^  tf tr  ^  w  « r  *fr»rr <f^ 
*ftr WHJH % TT? JTH5IW
3ffT«nr ^  3TT WX fTTFJT ^  xftt *
snrc fax  % ^ m r  % fir# wNt v t  
r>twpy f w r  t ,  fa  q ^ r  ft?n «rr
f a  WfTWrft f̂ SrTT w r  ^RTRft,

% trt  srrar «rr ̂  ̂
^TTt W t̂ *A< T̂T 5̂t T̂TT̂ T *l5t 
5 ^ fa t v t ftrar ^  i «rrsf h  ?ftnt 
«i5t c t ^ n f  q ? ?  q r ?  ?ft * f t r  q v  
f ^ r r r  5TP T^t f  *ftr * r r r  «̂ t 
i r e f a  ?ft ^ f r  x |  | , fw?r «pt ? r o  « r ^  
q f  |  f a  * m  f ? r q  k  g » r ^ t  i w r - v i t n  
^ t5 P W % 3 rT x t t iw q r» f t« n < rT t  

VT*TT ^ I

arfT VT 9*<fH ^  I *TR
JT^I « F T t I  ? ft2 T |  • ^'S * P ^ f  ^  

% ?TTO fa  %■ f^T <0

^ f t f  f f? 5  T t r c  f t f — f ^ r  «ft# t 
% f 5 s t f * s v t % ^ t i n n s * t 5 O T  
VT ffHW f*T5T7% t  I «n«r jff 
5TW if tr  x.^ w m  f^ rr#  f ,  ff^rw 
^  ?t >rd» ^  f t#  i wp  
^ tw q#«r^w ^% fa?nq5  3rT t I I  i
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[w*ft

% wpt fr ip* m tt «pprr *ifwr
f  t % fjf*wT fv w r  % wj*r %■ 
tftn  ^  v r  ^  «st m  w t f
$, vg*r % r *  *ft «rrfr I
*  ̂  ^BpiT $  f r  ^ f a m  flnm r t t

f lW  VTM̂ TT, v f tfr  * f
n t 31^ **  WK 3 *  Ht*ff v r  M  % 
fM^<n>q t | i « P ^ e r w T t ^ r ^ f e f r f g  
^ r r  1

«nrft * f r r c f t  w  5T *p ^ t  f r
WT t  I <TH W ^ T f r lP T  « v- 

$ I WTT <*H% $ f r  TT *HT WT $  I 
w v tfa  fftr m  1 art fcw-
tttt # m r  «frr?rr | ,  ^ t  ^ r f t  *t 

*9nn, 't^ jo r
fcrm  $, m  * r  *vn $— *c?
WTO *TJpT OT «T <Tf5T I 4  1TW ’ft ^pTT
^ t c t t  $ f r  w  ■*rnr w  c^ r  tfft 
>T»rsr m i  'TfpfA irrft <tt stpt t t  ■srf?w«r 

n j s r  ?t *rn£ wh z c f t i i f K  
^ v t» f f t r r f  «p^  f  «Ar ^ t  ^ ? r  

1 ^ r^ f t  trjp ^*mr sh  *rf 
|  «ftT !T t o  jf PraTf ^  t  1 ^ t  
trv 3TRT **  t  1 »? HTCft ^r ^  «(ft
*nwT ^  i ^  v t  TfaRf^nr f t t  «^r v t i t  i 
jfj?T % $otht aft *fto qffiw 
t  1 *»j?r«ft ^ *ftr t  t w t  *t t o  
ftrnr ^TT# f  I af * f t*  JfTT̂

*T f  I *T f  -3»T W  <ni»i<il«fl <T?TT 
^  I VT <H'*̂ >I VVTH

TOMTIT W f t  |  I ^  TOTT % Jrjff *t
^rnrtnr f  i ^rfrw trfrr wnr t t*pt

* * *  «n w f <tt J T ft n p r  h ^ t r t  n r ? , eft 
^ v t f  i jm * r j f f  |  t ^ r f r J TJ j f r m 

v *t r t  ^  A  ^wr*r
^ T O m 5 f t < ^ , ? f r # r^ r % f r O T  j  i 
f t w  v t  f i f t  w  « f Jn ft « r t  w m  ^rsr i 
m  $ m  f r  t  ^  *p?t, ? n ^ f t  % «mr

v f ty f  w  f r  aft swrftr | ,  v t  
m J iv w  «r%  v t f  p r r  s tra tify  
frw  m m  smr, ?ft ^  ?t»rr i

16 57 hrs

[Mh. Dkpoty-Spkaker tn the Chatr]

<ft yjpffar fir; ( fa tftrnrrc ) ^rr^rsr 
v^hpr, ^  fr?r 3ft «^t t t o t  T*r»r ^  w r  
$, ’trsan' ? tm  w nr ^  w  ?hpt »f t w  
^ t  ̂  arm ri jt?  jt ftn i ^  ?ni w  *ftr fr^ t 
t«fr m i r  ’srraT | , ^ r  t t  t o r  
^f??p ^ r %  « f t r  -»ft 5>
H ^ ft f  1 $ m  f r  p rnft aft #  ^ r  
^ T T  «TT«r»f *TT# *P ^ ^ — T ^ T f ^  V PS H T, 
’ T ^ r  <ffT«nr, « r m ^ r  w p s f t  « f t r  ? R m r  
m>snT «m ft ?ft ? m r i t t s f t

% ®rfrpA *Pt TfaRTT TTnTT 
% frn f t  ?r*RTr ^  f r  -jrfrKiT A 
tmrfofr *fft ^fr T f r n r  « f th  % f ^  
*t'§l I « n f t  5 *fT ^  W  i f  T t  eft^T 
iTRFfhr v t <Pw< ^ t r  %
^ r  a n w ,  %fr^r f t  t o t  ^  f r  in r  ?t  
*ftr Tt "vft vm rr t i  i 4  miRTT f  f r

eRf >PT fr^r 5TRT f t  ^ f t «TT I
JTf Jpt «TRT % fr̂ TT'K "aft arTrfT
t — iff trap ^mrfr^ *fhc ^  mrrfrv 
^  ^ r  ^  w r m  ^ t t  11 v t ^ r w  
^ ftsrp ft^ T ffJT  1 ^  jjg r f rr  w  
c T T f ^ T  f r ^  ti W  » f^ t  f t  H + < fl I t P T X  
f r H  «Pt W H T  ^ t  «TT, ?ft ^  ?[?T f r ^ T  
^  *T5rf5nrr h  f t c f t , ^ ? f t  f r  ^  i f  f  i 

^ r  A *  ^  q fn m r  t ,  h  ^m rr 
t  f r  P m  ^ r #  % frnm j i ^ t  m- ^ t  1

^  «*«TTffT |  f r  ^  Pt«b % $  v t  

w  t ,  t ^ t  A  w f t  * m  *r?icT ^  «fK  

w ? r r f  v rf^ »  xnm f t  r f t  =wrf^ m  i 
v m  t  f r  *ft ^  t w  v t 

q^er Tnm r̂ ?f >r tftr ^  % jrfn
*>W JTft ^SSTUT 3IW»TT •
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17 hrs

The Deputy Minister of Home 
Affairs (Shrimati Alva): The Govern-
ment's point of view has already been 
placed before this House and it was 
interesting to hear speaker after 
speaker coming to the same conclu-
sion that the hon mover should be 
urged to withdraw the Bill I shall 
not take much time of the House and 
shall come to the various points

If we begin with the Statement of 
Objects and Reasons, he has said, and 
with very good intentions, that he 
wants society to be clear of crime and 
anti-social activities The hon mover 
feels that society is in danger because 
of sadhus and therefore he wants to 
register them, as we register motor 
drivers I do not think in a country 
like India, there is such danger, and 
if the* ' is such danger from the 
pseudo-sadhus, from the hypocrites, 
the anti-social element that we find 
in the Sadhu Samaj, we have other 
laws to deal with them, for, all those
who flaunt the saffron robes are
neither saints nor criminals and even 
those who do not flaunt the saffron 
robes arc also sadhus I almost feel 
that the hon mover himself is a sadhu 
very often

Mr Deputy-Speaker But he would 
not submit himself to be registered

Shrimati Alva This question is
raised again and again Who is a
sadhu’ In every country, there are 
men and women who renounce the 
world for one reason or other, who are 
completely detached, who give up 
everything they have, and heie the 
hon mover wants to drag them all 
before the registrar to register them 
to pay the licence fee You shake up 
the very foundation of the system 
that has prevailed from ancient times, 
the very foundation by which the men 
or women can renounce at any stage 
I am here referring to the country 
called Burma, our neighbour, where 
every man becomes a sadhu at some-
time of his life, a punjt Everyone has 
a chance of becoming a sadhu, you go

to the pagoda and you live there lo r 
a few days Then you come home 
They may or may not be registered, 
but everyone has a chance We in 
our country do not want to bring i*» 
this ridicule for the sadhus

The second point urged was, th* 
Bill, m the first instance, will help to 
have the exact number by maintaining 
an all-India register Shrimati Uma 
Nehru has given a answer to that 
Heie we are going to unregister the 
criminal tribes and here we are try -
ing to impose another register for 
sadhus and sanyasis I do not think 
we can subscribe to the view of the 
hon mover on these grounds

Shri V P Nayar has pointed out 
that every sadhu shall have to give 
age sex and religion I am not read-
ing out the word *his’, because it is 
said that his’ includes 'her', but it 
brings us to the question of women 
also, who renounce the world How 
are you going to enumerate them 
Are you going to drag down all the 
nuns—Buddhists Jains Christians and 
others’

An Hon Member Hindus also

Shrimati Alva Yes, Hindus also 
Are you going to line them up along 
with the sadhus’ I do not think this 
is feasible nor practicable nor is it 
advisable On these grounds, I think 
the hon mover should reconsider his 
Bill at present

Then, there are other sadhus in this 
very House, who have thought differ-
ently from this very well-intentioned 
mover of the Bill, who have given 
arguments which I have not quite 
followed, but who have convinced the 
House that such a registration is not 
at all necessary, in a country like ours, 
especially when there is already a 
Sadhu Samaj which is registered, 
when already they are formulating 
their own methods, they own ways 
and means by which to serve men of 
all faith Why not leave this to them? 
If you want to enumerate them, we 
have the other method also, which 
will not be very suitable—4 mean the
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[Shrimati Alva] 
census. But then ‘sadhu’ is a change-
able term. I may be a sadhu today, 
but I may want to cease to be a sadhu 
tomorrow. Will you again line them 
up lo r unregistration? 1 think i t  is a 
difficult task.

Then, they have held a conference at 
Nathdwara in Rajasthan and again in 
Ujjain and formulated their own 
methods as to how to get them toge-
th e r  They are holding one more ses-
sion at Ahmedabad. Why not watch 
and see what they do? They are 
doing exactly w hat we would like to 
do and in their efforts, they are doing 
it with our knowledge, with our con-
sent and sometimes even with our 
assistance. If tha t be so, If we are 
able to integrate them into the other 
forces, the national forces that exist 
in the country, to fulfil our plans, let 
them go ahead and come closer to us.

Here is a book by Dr. G. S. Ghurye, 
which my colleague has read out. I 
will read out a few lines from page
51, as to w hat is the meaning of a 
sadhu:

“There are some, deeply versed 
in antiquity, who devote them-
selves to elegant studies, and live 
apart from the world, and retain 
the simplicity of their character. 
These rise above mundane present, 
and are insensible to renown as 
to the contempt of the world.”

This is proof positive that a sadhu 
cannot be defined and for the 99 that 
shall go wrong, we shall not punish 
even the one innocent one. We shall 
have other methods and we have 
many measures on our statute-book to 
punish these 99, which the hon. mover 
today thinks "of.

The other thing he has in mind is 
beggary. I do admit that the sadhus 
and sanyasis have fallen on evil days 
and there are many interlopers in 
their midst who call themselves by 
these names, but are not so. That is 
why this trouble arises and the hon. 
mover has to spend time in thinking,

planning, drafting and presenting this 
Bill to the House. It looks to me that, 
all his life, he has come across the 
bad elements amongst sadhus and
sanyasis.

Even as far as opinion goes in the 
country, the opinion is tha t such a 
measure is not welcome. It, indeed, 
is not welcomed. I do not wish to 
take more pf the time of this House. 
But, I certainly wish to urge upon the 
hon. Member to w ithdraw his B ill

Mr. Deputy-Speaker: These appeals 
have had any effect on the Mover?

Shri Radha Raman: Let me have
my say. You will please give me five 
minutes.

Shri M. L. Dwlvedl: Time is up.

Mr. H*eputy-Speaker: He will have 
five minutes.

wft t t u t t  T u r j r : 4

’TFPfR' W 3TT WVTrfr $  3«T
fsRTd % f^T  %

v s  h  v i  f  1 ^ r f s r 5 r « p  

«rg<r ^  JTR ffor ^  s m  S r f  

spfrj fa*r f  sftr %
q r  $ f a  

w  *T?T aft VITOMWrr *ft 

f  f a  W  5T9PTT

f t  f a y  «w**n % f»r m tpfr 
Tfsrarr j m r  

shrift 1

r o  > r m  % ^  jt f t  wiw
¥ t  T T H T  «TT f a  f j f f t  *  S H J s f t
ffw nfew f  «i5t * tf t  s r f i r a r  |  w  

s r f ^ s r  v t  z srH T  ^ t  f m r r  ip f s r ?  % 1 
g f t r r e rc  w  * f* r  4

•>TW f w  t ,  aft
v r  t  s r f  ^ ft ^ rn T i |  f ¥

^r*m r ^ r r  *St 

3 ft q g f a qt  |  s f t  f a  w  ^

% f w '  v rtft f  f t  t f a f  ?.»f
% ^  «ft N fa K  ^
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f - f T f T t  1 # < T «
* T f  r r r 5 T  f > T T  f a  f  I <ft ST5[ ZJT ^  f t  
"TX qrt? «TTOT 9PTTT I qr 3T*m fatft 
jwtt % frw F  ̂ rr £ *rr r̂̂ r
f a t f t  t f t  5j t r  ^  srterr |  art
9T<T4W fV'T F̂T «flo' ^T
*T I *Tf ytf 4ld VT ’3T4H' ft 'jlldl 
|  f a  '<f3T*|«M *t HT̂ «Pt TT W T R
*rr w r  fanrwre ftm  |  i irxt jw s
IT 3 f  <TRT a f t  ?TRft |  fa  3T«r *TPJ
?nrnr a  w f i  ^  strain s r a  ^
3TRT *?t *njT fw  at JTfT 
aRt faft*r ftnrr srrar ff 1 ^  ? w
for A tin  sft srH$¥?*r nr 
M t  f  ^ r  jt *Ffr I  f a  smjsft
cT̂TT *T ?§ a  m x -.r T^RRfT
^  f  f a  aft srra  f o n r n j ^  a f t  w t
f  ITT 3ft T̂̂ TT ^ tffT  a f  f  a f t
^  f  1 >ta ^  *rc r tfr  *rra r |  f t :  

®TTW ?̂TaT +Ti^ I  I 

% ft?a *tx r  v r f i r w r  w  f o r  ?Ft
ÊT q- for ^  *T| TT fa

«rr3r htw T « tr  «Mrf«*ft % aT*r 
97 3PTf 3PT? 3TaF^t ?TRK *T 

sft»r f o r r f  ^  ?nr n t  t  f a a w  
a  a t  *rnr *m rc rt ^  £  t f r r  a  f r  s a %  
forcr fmfcfr % % f  1 *Tf ^ r r  ft? 

3 wfwzft *Pt ĝ TT 
* § a  ^ t m  t ,  ^  f o n r  ^  * r ^ r f  % 
*rr̂  *35 ^ t t  |  1 A sra% f^rn; ®rtt 
WTH3PTV <TRr *?faT a^t T̂fcTT f  I 
4  ft i v n  s | t  =af-ft $r ^ 

«ftr ?pzmft f̂t ft* rn f̂t % ^  
t o  ^  xrr^cfr % -A iftx  m
% Wl̂ <-ul *T̂t +<.̂ ) f , T̂vt 5FTX
fH <Tf^ ^ irr ̂ rvt r̂nr xftRzr 

«Ft*pf?rtzTf̂ tt f̂t^TcT^t 
I  ft? ftRT «TC ^  ^TVffT 3fT XT̂ cfC 

1 ^  ’tfTTW^r ^
(frhr A  1 % firarr |  ft: “ r " w  
«T«pr iFimfhr'’ «ftr ^  ^mr ^

w f o r ^ * r ^ T W ^ f t : 3f t^ t« T t j
ffh: w m tit H oft ft? p  &
3ft *$x  ^  ^  fo ir^ m r
|  «fk f3H  <TT f ^ 9H  «Pt |  
tf ir  ftFP^t 3 K R  prrxf #  |  « tk  
firnft w  ^ r  A q?*ft ?r^ |  <fK fv f t#  

=p> jfo^T A m r  i s m  |  
t r o t  t o t  tfr «psj qy tw T ^ f^ r  

^  ^ «ftr ^ r^ t  ^ r  ^ an# tfhr
^ F t  ft^fr 5WTT % tft fcHTfKT TTTT
i n ^ t f ^ r r  <frnr «ft?ttftw qr^r<F t 
«rrr% ft, h  ^ c r f t 7rr« ,t T ^ ^ % w  
fo r  ^ t ^ J m r | s r f  ftre-ftfrrwr 1 1 
F ft f a t  <m v t  T*rarr t u t  v t  ft? ^ r

tftrsrsmfr f  fnTT 3T*ftT *Tf $JiMa 
h  ̂ n  f t  «ftr ftR^?r ft: ^  3nr « m r
T ftr^ n r  t t h  k  w n %  f t  «ftr #  
«rff 1 ft 3rHT ^  at t  n  3n t  1 ^ rr 
> ip r  at ^ t *pt5tt «rr
3ft ft? HT'fn^r u w ?,r  ^
wtr F*TT W t  >FT̂  ftixt t  <
OT3T3fr ^0 5TTCT HT^ft tflT tfwnfipft 
^ t XTWT f*rf^ ^T t  5RT5TTf 3ntft | ,  
z*tk 'S'l^ \  ° fsn r ?tt^ A ??t  ̂
f t  «ftr 3ft^r *Rfar
f t  eft ?rr3r sft f m t  ^ r  «ftr K»n3r #  
^ ?  qa?r f tw f  ^rr |  arf fr firanf 
k  1 *n3T at f*r ^ c t  f  fa  ^ t  wfr 
fTKK ^  f̂Wr ^ t $ 3ft iTfl »TWT
^r tnror r̂% vfrt ^^r t t  
?tpj ^  ft?7t  t. fTTrft?  ̂ R̂?rar A  
?rnj "T̂ t |  %ftr ^  ^  #  v t f  
m  ^  |  f a  «FTT ^o fqTR ffPJ «ft 
s r im  ^  f f t  ftpnFT f a  Jtfr t ?  
ftn; f w  3ttctt I  %ftr f tn m  snw 
%5f T ^  TTT̂cfT ^ t arctf ^ t Ttftm ^  
3rrat t, at war 3ft fflf ?<r A  4fo(f 

ft^Tf ^aT ^  ^  h  f a - r r  
?ar 1 ^ h *1
t̂ *t»r «mr vt ■jtt# at % 

fjRt # fWt, wr¥t m  *Wt ftrr%
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[«f rr<rr

t  i w  Rrftw. #  rft m  ft> 
t f l r  ^  * t r  s f a w  * t

■TPT iftT ^T% <rRTT ^VTT T t f̂ RTT
t o  t f t r  xfix  
s t  t o  ft? ?re[ «piT % *mjin

«« nftKfl % sft n w
^  ffCT STPJWt ^T ?TR 

3pr$ <r><̂  ^  *ftr
% v n r "d»î  viM  ft^TT

'JTHT I

w  f t ^ f r  % A sfr
JTfr «R gWT ^TT «tYt
f f W R  #  *ft *(M«TT *T?T «< flH l w tr 
lift ^  *IMdl § ft? f t^ lV  ^ft
S T *t#  T O T T  fW I ?  ?T§t
$ i ser M ^ ?  % v ^ r  ^ fe r r  |  tf tr
A  W P t VT5T TTST |  T T ^ ^FfTT 

T O «ft7  W  f tv ^ p  ^  ŜT% 
*nprn: H5it ®r ft^T 3tt w i i  ^  i ^r+>i 
A  #  3ft q r  ( o t t  I w
5 ^  «ftr h t v r  v r *m ^ h t ? m  
* r m  % % A w  5tt?t- % tp -
^  v rm  ft? w  ftt$R? ^ t ^ ? t q w
ftrzjT  ^TPT I W T X  ^ f t  STFT ^ T  V T  IT? 
19HT5T ft*TT T O  ft?  p i t  &T t  ?m j* ft 

T T  T f t r e j S H ' ^ T f ^ T , < S I« V T  ^ T

<p t  f t n r  m ^ f t  t t  * p t

3 ^  « F J J ? r  ? ^ t  I ,  eft w  «P 
VT̂ TT T* VPfft 5ZTWTT ^ t  5TT

t  I
?Kt ^ ?  jrf^r #  VT tfsrefSFT 

w  Hiflpnrftra s w w  ft? w t  q 
W m  jm s"  % Kft t o  ^  t  *ftr

V^T ft? 'd*15>l
ftm ’ «rr %ftr!T w  m  ’ft z s  *K f ^ r
W  t  I ^ T T  ^ T T  |  ft? f ^ f t R K

«ftr ?rr^ft % T f tn f w  ^  ^
« H H 'm  ^ t  |  I ^  5ft ^ n TP T V T  tipr

«nr ^  ifsreai ftnn
W R IT  *11 %ft>*T *TffT <TT ^ ? ft V t f  < R T  *T^t

^ i JTfr a t T fsR fw  ftns r*r g f w  
v t  %• v r  f w  m  T^r t  ft? ^  ^ » f t  
f i ^ i  v t  cTcTT ^rr *ftr sft xtt^t 
®PT ^  ’ T T  V T  ’CW TV 5fl^r ^ » T  |  W ^ F t
IT T  ^ t 5 T  = R  V R  ^ R %  8TTT ^  
^ ra t ^if'i % vm w  ^ t  ̂ «rr

T̂fT TT HVT 3ft f a n  3ZRcT 
TO *ftr « W (  3TTT 3ft w  f ^ W  

% «TT̂  ^  *TeT JefiC fW>M I TOT ^TVt 
^  A  ^  f^TOT % qM ft?5f 
'TPT 'TT ^HTR "T̂ t VTcTT ? i
^ rfw  %eTT f  I

Mr. Deputy-Speaker: There are
amendments I should presume that 
those hon Members also withdraw 
their amendments

Hon Members: Yes

Mr. Deputy-Speaker: First, a deci-
sion has to be taken so far as these 
amendments are concerned Is it the 
pleasure of the House that the amend-
ments be allowed to be withdrawn9

Hon Members. Yes

The amendments were, by leave, 
withdrawn

Mr. Deputy-Speaker Now, is it the 
pleasure of the House that the hon 
Member be allowed to withdraw his 
Bill’

Hon. Members Yes

The Bill was, by leave, withdrawn.

Mr. Deputy-Speaker- Shn Raghu- 
nath Singh

Shri M. L. Dwivedi. I want to sub-
mit

Mr. Deputy-Speaker. Shn  Raghu-
nath Singh has priority
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CONSTITUTION (AMENDMENT) 
BILL

Shri R afhunath Singh (Varanasi)
I beg to move

Shri T. B. Vlttal Rao (Khammam)
I want to know how that Bill can get 
priority when it has been classified 
afterwards only The first item in the 
Order of Business should come first 
According to that, if one was classi-
fied in the previous day, it should take 
priority

Mr Deputy-Speaker: The priority
has to be considered among Bills of 
one class The priority that we had 
fixed previously was among B cate-
gory Bills Now there is a Bill before 
us which is in A category That must 
have priority over B category Bills

Shri T. B. Vlttal Kao: We must
follow the Order Paper

Mr. Deputy-Speaker1 Now that the 
House has adopted the motion, we 
have to give effect to it immediately
and not after some time The other
Bill has been classified into B But
this has been classified into A cate-
gory So this Bill has to get priority

Shri Raghunath Singh: I beg to
move

“That the Bill further to amend 
the Constitution of India be taken 
into consideration ”

nftorc : aft A  A
fanrr £  (T«p f M f r w

t  I *T*ft ^
fa lT T  «JT 

fr tpT TOT ■'tocii & f*F
f ro ?  t *

^  it ?  f e n  | wt  t  —

“A person who holds or who has 
held office as President shall be 
eligible for re-election to that 
office once, but only once”

s t  ' f a r t  * t  q w l f l i f e  f f i r a t  
S ytrr fr 1 iR flrT  A  ^  an*
vrftnrCT % A  w  grrr

I a ft f T T ?  p R T  * R T
«nr ^  w  «tt fr
TT tT̂ r zA  % aqTTT ffPTT ^ 7 ^  I

Jrotir P p n  1

5 R t*T  ^ f t  f a M M

q T ' T ^ M T I  ?Rs U K ?
% 3TTT P̂R A  WtVT

ftwr 1 esfhR  % «n* * t
im tT T  W ftfW R  fr ^

«FT art %  f i w
TT«4 Mfd f t  fr I ^TTT

*t i r t ^  ^ t r#  i r r  fr 1 

a ta r t  fCTfsrv % w r  ? r  3
WT * F T  ' f t  * P R  V R ^ t ^ ^ R
?Tf S TC fttR  f *F  < t  2T*T %  33TCT
! R R  fTT i f i i  T l ^ v f a  ^ t  j t  I

^  ‘ t S I  ' T R ’ TT f%  ^ f t  T S TfTT0!
qfcR % i  1 A *nt? % *t*r $rf fcft
% ^TT WTT £ I tfftRT A
qTfVRTR TT aft V T R t^ R  fr T*R 
o r t  ^  f l W f r R R
( Y )  #  zr?  fe ? T  fCTT fr

No person shall hold office as 
President for more than two 
terms ”

TTfv̂ TR  ̂ HU A  «mr fr «r̂ r 
trv ^  aft T n F ^ t^ R  «TR fSfPUT 
^ R  >ft ^ R  T t ^t

a i m  an# t t  ^ f t
^  I trftn iT  W V t ^ T ^ T W

jRTt m *A  ft 1 A tft ̂  «PT?€t̂ ?R
#  ^tar v t  7 w  ^ 1

Shri R. Ramanatkaa ChettUr (Pudu
Kottai) He refers to the Pakistan 
Constitution But under the Pakistan 
Constitution nobody other than on* 
belonging to the Islamic faith caa 
become President
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Mr. Deputy-Speaker: We are discus-
sing the term  of the President.

wt f a  ^  #  <mr $*TT t n f z w

* S  t o h  ( r ) #  |  I

“No person shall serve as Presi-
dent toe more than two terms”.

^  ^ rr
srnprr g i fora % *TT°r f a  ^  
f a # n v  • r t  ^ r f f* rd  f w |  i

«r$ v tfe r s i j^ P T  n fa r *pt  ^  i vj^r % 

w ifciar u  3  |  :

“The term  of office of the Chair-
man of the People’s Republic of 
China is four years.”

JTf ftW FSrcr: *?TT*T f t

I ,  iRTCfRT t f f w r  <rr x\»
vs  SPPTT I  :

“A person who holds or who has 
held office as President shall, sub-
ject to the other provisions of 
this Constitution, be eligible for 
re-election to that office"

w f a  y r  ^  i ̂  i
% infer s  % t o r  t  i t o  
f p r  #  TTsprfa % t o  *5t *rft 
TWfr $ I ^  5PPTT #
$f *ft % H*nr t n f a

t w f r  I ftf%H H»TT #

x $  iW t fa  SfMfe * t  f^K
«rt v t w  $ * n  t * t  z*#

9n |f v t  % n * r  M  

w * t  f t  s w  i t n w  ^npTT 3  f w s r -  

f irr sift ffeft i ’m pu A  ift f r m ^ f t  
fltft i wtfffa Ti^rfar * t  qfxv^T 
f t m  i t o  i n #  xt t % n f t r  

«nftrcftw  ^Rft i

wrw J fn  sft vrfr fe : x m  % t o #

SVTC ^  |  :

“No person shall be elected to 
the office of President more than 
twice consecutively except in the 
duration of any war.”

w  m lm  #, *nr(faT # mfevsr 
% i m  *rc# *ift wt w t ^ r  f w ,  wr 

«pt sfr wrfopsr $ iffs r^  % z#
%  an^: # , %  « r t * T  * r t c  $  t

t  f a  w ( f a i  % v i f c w  % s r t  
w’TT snrrf fes* an#, tft sfy#4 
V T  9^SST«T ft*T T  I *T V ^9 fT g  f a  « T ft  I

i n n :  f e s *  a n #  ?fr ^
ffaT I f*TRT tftVcTT ?T*ft tT»:
•trt Ht̂ cf̂  1 1 «r»ft ?jt ifhrcn «pt
r n R ^ M e v x ^ t  i
<mwr ^  in rftv r % ^  ftFeTT t jr t t  |
|  ft? JTf< ^  fwfir
l^SWT TT «TT WI#, eft Tt 
% «IfKT ■oft ^  WfT ft T̂fKTT t I HT̂T 
f t  A A 5% «ft5T ^T T  ^TTOT ^  I W  

^  ^TTT £ I «PTt
«FT |  I I
f% frtf 5f?T «TC>ft 11

wt 5 ^  f^Tt % RIWI VT 
wf̂ PK $ I f«?)t HfWX

i ’s m ’ffN
*Ft «rtr f 1?  f^rfr ?pf

^  % r  %  #  5 T R R  T ?  T O  eTt ^ 5

wf̂ FTT W ?  Vt T O  ^  W I  t  I 
fa#  $ ^  ^  f a  «t v fv R fe r  ?»r

f e  « ? T  f t  ^WeTT |  I W  V K « f c
A  w rr f a  ^  p.w
v t  jit ^ t  inrflTT t t  | ,  iJT MlfaWH 
v r  | ,  *n m '  *r w r  

k  m  t o t  |  i



9<S89 Constitution (Am end- 23 AVG U ST 1957 Constitution (Am end- 9690 
m ent) Bill ment) Bill

VV i m  f c  V lfa W T 
«tT5T % « f ? t  w  Hr v m v -
w tt t  fv  A
«TT# IT# % t  «T$ VViV?
-g^fenff «F¥ ?

r m m  f . tnr m v fm
<PTlft TOT fTTHT <l^4-T srrft I

BUSINESS ADVISORY COMMITTEE 
S e v e n t h  R e p o r t  

Pandit Thakur Das Bhargava (His- 
sar): I beg to present the Seventh 
Report of the Business Advisory Com-
mittee.
5-30 hrs.

The Lok Sabha then adjourned till 
Eleven of the Clock on Saturday, the 
24th August, 1997.
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C o l u m n s
O R A L  A N S W E R S  T O  Q U E S -

T I O N S  9477— 9512
S . Q. No. Subject

1085 Jw a lam u k h i O il 9477— 79
1087 M u ltip u rp o s e  C o u rse s  9 479— g i
1088 B r it is h  O fficers  in  A rm y  9481— 83
1089 L a n d o u r  C a n to n m e n t 9483— 85
1091 D e fen ce  P ro d u c tio n  9485— 87
1092 “ A fte r  c a re ”  P ro g ra m m e s  9487— 89
1093 T u ls i  G h a t ,  V a ran as i 9489— 91
1094 N a tio n a l D e fe n c e  A cadem y  

E x a m in a tio n  C e n tre s  9491— 92
1095 R u p e e  T ra v e lle rs ’ C h eq u e s  9492— 95
1096 I ro n  a n d  M an g a n e se  O re

in  B o m b a y  9495— 97
1097 G o ld  in  K eo n jh a rg a rh  

D is tn c t 9497— 98 
9498— 9 5 co  

9500— 02
9502— 03
9503— 05

9506— 0 7

9507— 08

1099 M ica  .
1101 S a lem  I ro n  O re  .
1102 S to ra g e  o f  G ra in s
1103 C o m p la in ts
1104 S ch ed u led  T r ib e s
1105 M o d e rn is a t io n  o f  O rd n -

an c e  F a c to r ie s
1108 S ta te s  R eo rg a n isa tio n

C o m m issio n  9 5 0 9 — 10
1109 R e p o r ts  o f  th e  C o m m is -

s io n e r  fo r  S ch ed u led  C a s te s
a n d  S ch ed u led  T r ib e s  9510— 12

W R I T T E N  A N S W E R S  T O
Q U E S T I O N S  9 512—  39

1086 C o -o rd in a tio n  o f  W elfa re
S erv ices . 9512

1090 C u rre n c y  N o te s  9512
1098 In fo rm a tio n  C e n tre s  a t

U n iv e rs it ie s  9513
1100 F a llo w  L a n d  in  th e

P an a g a r  B ase  A rea  9 5 1 3 —14
1106 T e r r i to r ia l  C o u n c il . 9514
1107 S ch ed u led  C a s te s  . 9514— 15
m o  C e n tr a l  S ocia l W e lfa re

G r a n ts  to  I n s t i tu t io n s  in
U.P. . . . 9515

m i  S m all S av in g s  S c h e m e  9 5 1 s— 16
1112 R eg io n a l C o m m itte e s  in

P u n ja b  . .  9 5 i6
1113 A m e n d m e n t o f  A rm s

A c t . 9516
1114 H in d i  E x a m in a tio n  C o m -

m i t te e .  . 9516----1*7
1115 G e rm a n  S c ien tific  R e -

s ea rch  E x p e d itio n  9517

S.QJNo.

1116

1117

1118

1119
1120 

U.S.Q.
827

828 '
829
830

831

832

833

834

835
836

837
838

840
841
842

843
844
845
846
847

848
849

850

851

852

853

854

S  'bjtct

Himachal Pradesh 
m in is tra t io n

C o l u m n s

A d -
• 9517— iS  

C e n tra l E m erg en cy  R e -
lie f  T ra in in g  I n s t i tu te ,
N a g p u r .  . 9 5 1 8 — 19
A sian  D ev e lo p m e n t
F u n d  . 9519
E x p o r t o f  I ro n  S c ra p  9 5 1 9 —20
T ra in in g  in  S h ip -b u iid m g  9520
No.
P ro te c te d  M o n u m e n ts  in  
M a n ip u r  9520
R em o v al o f  M e m o ria l 9 5 2 0 — 21 
S eco n d  G e n e ra l E lec tio n s  9521 
M in e ra l S u rv ey  in  R a ja s -
th a n  9521— 22
C h a rg in g  o f  F ees  in  A d - 
an c e  in  D e lh i C o lleges  9522 
Im p o r t  o f  M in in g  Im p le m e n ts  
fo r  N e ive li P ro je c t 9522— 23 
S u rv ev  o f  K ris h n a  D is -
t r i c t  .  .  . 9523
Socia l W e lfa re  In s t i -
tu t io n s  in  A ssam  . 9 5 2 3 —24
R e-fin an ce  C o rp o ra tio n  9524 
In d ia n  A ir F o rc e  T ra in e e s  9524 
S an ch i . . 95* 4 — 25
U n d e r t r u l  p riso n e rs  in  
M a n ip u r  Ja il 952s
A g r ic u l tu ra l  L o a n s  9525
D ead  R e n t 9526
S ta f f  C a rs  . . 9526 —27
G o v e rn m e n t E m p lo y ees  9527 
F o re ig n  F irm s  9527 -  28
G r a n ts  to  U n iv e rs it ie s  9528
G o v e rn m e n t E m ployees  9528 
R e -e m p lo y m en t o f  G o v e rn -
m e n t s e rv a n ts  9528— 29
A .S .C . E m ployees  9529
C h a r te re d  P la n e  fo r  th e  
F in a n c e  M in is te r  9529  —30
N e p a lis  as B ackw ard  
C lass
C e n tra l S ch o la rsh ip s  
H o u se s  fo r  S ch ed u led  
C as te s  a n d  S ch ed u led  
T r ib e s  in  K e ra la  
M .B .B . C o llege , A gar- 
ta la
P n n c ip i ls

S choo ls
m  D e lh i

9530
9531

9531— 3*

9532

9532-34
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Sub/eet
855 P u rc h a se  o f  G h e e
856 S ta te  B ank  o f  In d ia
858 C o rru p tio n  C ases
859 M a n ip u r  G o v e rn m en t 

E m ployees
860 F o re ig n  S ch o la rsh ip s  to  

In d ia n s
861 M ed ic a l E x a m in a tio n s  fo r 

M ilita ry  S erv ice
862 R ecogn ised  U n io n s
863 Y o u th  C am p s  in  T in -  

neve)}y District

P A P E R S
T A B L E

LAID ON THE

9534
9533—34
9534—36

9536—37

9537

9537— 38
9538

9538 —39 
9539—40

T h e  fo llow ing p ap e rs  w ere 
la id  o n  th e  T a b le

(1) A  copy  o f  each  o f  t h :  
fo llow ing  N o tif ic a tio n s , 
u n d e r  S ec tio n  10 o f  th e  
M in es  an d  M in e ra ls  (R e-
gu la tion  a n d  D ev e lo p m en t) 
A c t 1948—

(0  S R  O  2436, d a te d  th e  
2 7 th  Ju ly , 1957,
m a k in g  ce rta in  fu r th e r  
am e n d m e n ts  to  th e  
M in e ra l C oncession  
R u le s , 1949

(11) S R  O  2507, d a ted  th e  
3 rd  A u g u s t, 1957-
m ak in g  ce rta in  a m en d -
m e n ts  to  th e  M in in g  
L eases (M o d ifica tio n  
o f  T e rm s )  R u le s , 1956

(2) A copy  o f  each  o f  th e  
fo llow ing N o tif ica tio n s , 
u n d e r  S u b -se c tio n  (2) o f 
S ec tio n  3 o f  th e  All
In d ia  S erv ices A c t, 1951—

(0  S R  O  2476, d a te d  th e  
3 rd  A u g u st, 1957, 
m a k in g  c e rta in  a m en d -
m e n ts  to  th e  A ll In d ia  
S erv ices (C o n d u c t)  
R u le s , 1954.

(11) S R  O  2543, d a te d  th e  
1 0 th  A u g u s t , 1957, 
m ak in g  c e rta in  am en d -
m e n ts  to  th e  A ll In d ia  
S erv ices (P ro v id en t 
F u n d )  R u le s , 1955

M E S S A G E  F R O M  R A JY A  
SA B  H A

S ecre ta ry  rep o rte d  a  m essage 
fro m  R ajya S ab h a  th a t  R aiya

9540

S a b h a  h a d  n o  r e -
co m m en d a tio n s  to  m a k e  
to  L o k r  S ab h a  in  reg a rd  
to  th e  A p p ro p ria tio n  
(R a ilw  ys) N o  2
B ill, 1957 passed  b y  L o k  
S ab h a  o n  th e  9 th  
A u g u s t , 1957

PETITION REPORTED 9541—42 
Secretary reported the re-

ceipt of two petitions 
each signed by a petitioner 
in respect of Finance 
(No 2) Bill, 1957

BILL INTRODUCED 9541— 42
Indian Tariff (Amendment)

Bill, 1957

DEMANDS FOR GRANTS 9542—9626

Further discussion on De-
mands for Grants m respect 
of the Ministry of Labour 
and Employment con-
cluded The Demands 
were voted in full

Discussion on Demands for 
Grants in respect of the 
Ministry of Finance com-
menced The discussion 
was not concluded

PRIVATE MEMBER’S BILL
WITHDRAWN 9626—84

Further discussion on the 
motion to consider the 
Sadhus and Sanyasis (Re-
gistration) Bill by Shn 
Radha Raman was con-
cluded The Bill was 
withdrawn by leave of 
Lok Sabha

AGENDA FOR SATURDAY,
24TH AUGUST, 1957

Pur (her discussion on the 
Demands for Grants in 
respect of the Ministry of 
Finance and discussion 
on the outstanding De-
mands for Grants in respect 
of Department of Par-
liamentary Affairs, Lok 
Sabha, Rajya Sabha and 
the Secretariat of the Vice- 
President and also consi-
deration and passing of the 
the Appropriation (No j 
Bill, 1957




